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WIt SABHA 
Wednesdall, March ~8. 1962/Chait1'a, 7, 

1884 (SaIClI) 

The Lok Sabha met at Eleven of 
the Clock. 

[Ma. SPEAKER in the Chair] 

Mr. Speaker: Question No. 247. 

The Deputy-MinIster of Food and 
Agriculture (Shri A. M. Thomas): if 
you so .perimt, I shall answer Ques-
tion No. 250 also, because it relates to 
the same subject. 

Shri D. C. Sharma: My question 
should be answered separately. 

(Shri A. M. Thomas): Yes. 

Export of Sugar to U.S.A. 

*247. Shri P. G. ,Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) how much sugar has been releas-
ed for export to the United States 
during the period from November, 
1961 to March, 1962 so far; and 

(b) how much quantity has been 
exported so far? 

The Deputy MInister of Food and 
Agriculture (Shri A .. M. Thomas): 
(a) and (b). Export to U.S.A. can be 
made to the extent of quoaa allocated 
by U.S. Government. During the 
period November 1961 to March 1962, 
49,109 metric tons of sugar was ship-
ped to U.S.A., covering the entire 
quota available. 

Mr. Speaker: The hon. Member Mr. 
Sharma appears to have assumed the 
role of the Speaker. It is ror the 
~hair to decide. 
:2049 (Ai) LSD-I. 

2138 

Shri D. C. Sharma: I suggested 
that my Question No. 250 IlUI7 be aM-
wered separately, as otherwise it limits 
the scope of supplementaries. 

Mr. Speaker: The hon. Member 
cannot prevent the Minister. He must 
ask me. 

Shri D. C. Sharma: I only made 
a humble submission to you. 

Mr. Speaker: Let us see. I shall 
allow Mr. Sharma opportunity to put 
questions. When two questions can 
be disposed of at one time why should 
r allow only one? 

Question No. 250 may also be ans-
wered. 

Export of Sugar 

*250. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the total production of sugar in 
the country during 1961-62 so far; 

(b) how much sugar is surplus in 
the country at present; 

(c) the arrangements made for 
export of surplus sugar with names 
of countries and the quantity to be 
exported to each of them; and 

(d) the estimated earnings of fore-
ign exchange on such exports? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
(a) Sugar produced during 1961-62 
upto 15-3-1962 was 18:57 laklls metric 
tons. 

(b) It is estimated that the surplus 
at the end of the sugar year 1961-62 
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(November~tober) after providing 
for normal carry-over would be 
lI1'l'und 11 lakh metric tons. 

(d IIiIId (d). Arrangement has been • 
made- with the Indian Sugar Mills 
Association for export of surplus 
augar. The Association has so far sold 
75,785 metric: tons of sugar in 1962 to 
the under-mentioned countries. Fur-
ther sales are in 1II"0gress 

(i) U.S.A. 2,540 
(ii) Canada 71,120 

(ii) Middle East countries 2,125 
TOTAL: 75,785 

The above sales are expected to 
yield a foreign exchange of about 
Rs. 2.68 crores 

Sbri P. G. Deb: May 1 know what 
• the total subsidy given to the sugar 
mills for this exi>ort? 

Sbri A. M. Thomas: AI. I have al-
ready stated, the ,total quantity that 
was exported to the United States 
was 1'48 lakh metric tons in 1960. We 
bad to pay a subsidy of Rs. 3 '26 crores 
and the foreign exchange t!IIrII1q CIID 
this quantity is Rs. 7'9 crores. 

SIP'i P. G. u.. 'f'OIe-

Mr. Speaker: When two questions 
are clubbed ,together and answered I 
would ask hon. Members to put ques-
tions on both. Let him not reserve 
his supplementaries for another occa-
lion and say that he had not exhaust-
ed his supplementaries. 

Shri P. G. Deb: After the reduction 
of 10 per cent. in sugar production 
will government still allow sugar to 
be exported? 

Shri A. M. Thomas: I have stated 
there will be surplus to' the extent of 
11 lakhs metric tons, so that there 
would be ample quantity for export 
also. 

8hri D. C. Sharma: In view of the 
fact that we have now a surplus, is 

the hon. Minister dOing anything to 
reduce the price of sugar for internal 
consumption? 

SIP'i A. M. Thomas: It has been 
stated on several occasions on the 
floor of the House tha.t the price of' 
sugar is linked with the price of 
sugar-cane. Unless that is reduced 
substantially, there is not much scope 
of reduction in the price of sugar. 

Shri D. C. Sharma: May I know if 
the production of sugar for the next 
year will be kept a.t this very level, 
Or are there any indications that the· 
production of sugar in the next year 
will go up? 

Shri A. M. Thomas: The intention 
is that it must be kept more or less. 
at the level of the present year. 

WTo ~ 1M : ~ ~ ;;it 
if ~ fir; ~ lIW ~ ~, 
~ ~ iffifT till ~ ;;mr.rr ~ 
~fir;mWiit~~~<mIT 
t, lfln ~ iii fim 1ft ~ q;lf m ~ 
~-;fur "" -W ~ I ~ "" -w t. 
m fiI;;r Wi ~ 'lTI: lfln ~ limiT ~ 
'3IT ~ ~ fir; ~ lIW l!I't \M'IlI'fidl 
it '1'U rn iii ~ f.;rn;ft ~ ~~ 
~~'I>'t~~im~ll 
~? 

W1W "'" iN .nit (~wo ~ ... 
-nmr) : m Wi ~ ~ Wiil ~. 
~it~~ffi~ I ~ifIRf 
~ ~ Wi ~ ~-;fur "" -w ~ ~. 
~ ~ ~ ~ tc ~, ;;Of.!; ~ 
~~~~ I ~~m~'R: 
~~fir;~~~1 ~ 
~~~~tl 

Shri Tyagi: Why is the cost of pro-
duction of sugar higher in India than' 
in other countries and wbat steps are 
Government taking to reduce the cost. 
ot production in India? 
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8hri 8. I[. Patil: Nowhere in the 

world, Sir, is sugar sold at the cost 
at which it is produced: there is sub-
sidy practically ewrywheJle. I do 
not think that the figures are com-
parable eithler. They say that the 
cost of production is very much 
higher here. It looks a liitle high, 
because the per acre yield of sugar-
eane in this country is miserably low. 
as comparted to the per acre yield in 
countries like Hawai, Indonesia or 
Formosa and that is what makes all 
the difference, Otherwise there is no 
reason fOr it. 

·Shri T1agi: Shall I take it that 
sugar is sold in America at cheaper 
price, because there is SUbsidy given 
on sugar by Government? 

Shri A. M. Tbomas: The internal 
price of America sugar is controlled 
by the fact that imports there are 
controlled. It is kept at a high level 
to protect the producer there. 

Shri Tyagi: Is not the cost of pro-
duction in America cheaper than the 
cost of production in India, per maund 
or per ton? 

Shri S. K. Patil: It may be slightlY. 
I am not sure for the simple reason 
that while the per acre yield in Hawai 
and Puerto Rico is 60 to 80 tons, our 
average is 16 to 18 tons. That makes 
all the difference. 

Shri Raghunath SiDl'h: May I know 
the foreign exchange earned by the 
export of sugar? 

Shri A. M. Thomas: About Rs. 15 
crores. 

Shri Inderjlt Malhotra: May I know 
whether Government have made any 
attempts to know how the sugar ex-
·ported to USA compares in quality 
with the sugar imported from other 
countries into USA? 

Shri A. M. Thomas: Quality com-
pares very favourably. 

Shri Reds: Because of our high cost 
of production we are neither able to 
increase the internal consumption nor 
are we able to increase the export. 

What is the long-range programme 01 
Government to dispose of this 11 lakh 
tons of surplus of last year, in addition 
to this year's production? 

Shri S. I[. Patil: The final :ligures 01 
this year C8ll!ll0t be given accurately 
just now. But it will be about 2 lakh 
of tons less than last year, because 01 
the 10 per cent cut, etc. So far al 
interanl prices are concerned, unleu 
the excise duty is reduced the internal 
prices could not be reduced very 
much. By way of commercial tranl-
action they are reduced slightly, but 
beyond that there is no scope of ~ 
duction until the excise duty is re-
duced. 

So far as exernal prices are con-
cerned, they are governed by world 
market conditions, except for certain 
favourable prices we get in countries 
like the Commonwealth etc., where 
we get a little advantage. All these 
avenues are sought. We are of thil 
opinion that it this policy continues 
of sugar being reduced as we have 
done, possibly, in a year's time, the 
position would be much easier than 
it is now. 

Shl-i Braj Raj Singh: Even after the 
explanation given by the hon. 
Minister, it seems that when the year 
ends, we shall be hav'ng something 
like 20 lakh tons of surplus sugar. 
This cannot be exported, as the Gov-
ernment of IIldia hopes, in toto. To 
have more consumption within the 
country, what positive steps do the 
Government propose to take so that 
the country may consume more sugar? 
1 want to know whether there are 
any positive steps that the Government 
of India is thinking of by which the 
price of sugar to the consumer may 
be reduced at least by 25 per cent. 

Shri S. K. Pam: The stock at the 
end of the year is not going to be as 
high as the hon. Member states: not 
of the order of 2 million tons. It 
would be somewhere about 1 lakh 
tons more or less than the present 
stock, about 11 lakh tons. We are 
trying to reduce it. By export it will be 
still further reduced. Possibly the 
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stock position would become coDfor-
table in. the sense that it will be less 

. than wbat it is today. So far as in-
ternal consumption is concerned, one 
must not expect to increase it also 
rapidly, because it is a wrong thing 
to do. It must evolve bec:.ause it will 
seriously affect the consumption of 
gur, khandsari, etc. The whole eco-
nomy of sugar is an intergrated one. 
You must not do it or radically change 
one aspect of it as to prejudicially 
affect other aspects. 

. Shri Thimmaiah: There is a surplus 
of sugar and also there -are new 
factories coming up. May I know 
whether there is any scope for reduc-
tion in the cost of production in the 
future So that sugar may be available 
cheaply? 

Shri S. K. Pati1: We have not held 
our hand so far as new factories are 
concerned. You cannot lay ,Slown a 

. law that in a State where the per acre 
yield is going to be very big, we would 
permanently stop issuing all licences. 
We have got to balance the situation. 

. If a favourable situation arises, freely 
licences would be given. 

Shri P. R. Patel: In view of the 
fact that we are giving subsidies to 
. the sugar factories and we are selling 
our sugar at a low price outside India, 
I would like to know whether the 
Government of India has considered 
.the question of giving subsidies to the 
consumers here and giving sugar at 
a lower price? 

Shri S. K. Patn: Sugar is one of 
those articles which if foreign ex-
change is developed on account of 
export, I think it should be our duty 
to develop it. Not that anything that 
we produce, we should be able to con-
sume. That is not a right type of 
economy. 

Shri Heda: There seems to be a 
little misunderstanding. When we 
ask about the cost of sugar, we refer 

to the excise duty also. We do DOt 
take into account ollly the COlt rJI. 
the agricultural operations. The que.-
tion Is, with a view to increase in-
ternal consumption is there any pro-
posal to ·bring down the excise dIlty. 

SIari S. IL PaW: It is such a delica\le 
question, the House knows so well. 
that even if I say anything about it 
the pirce will ftuctuate. I think it ~ 
in the larger interests of the country 
that these things should not be dis-
cussed before they are done . 

Four-Enctaed Diesel Locomotives. 

*U8. ShrImati Da Palchlllldhuri: 
Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Chief Executive of Rolls Royce Limit-
ed of England had recently visited 
Iadia alld had discussions with the 
Railway Board for exploring possibili-
ties of export ,to India of four-engined 
diesel locomotives which this firm 
proposes to manufacture; and 

(b) if so, the details of the discus-
sions and conclusions arrived at? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a), The 
Chief Executive of Rolls- Royce of 
England visited India last month but 
no discussion on the point mentioned 
took place. 

(b) Does not arise. 

Shrimati Da Palchoudhri: May 
know, if no discussion about importing 
any of these four-engine locos took 
place, whether any discussion has 
place about manufacturing these in 
in India in conjunction with our loc~­
motive manufacturing plants? 

Shri S. V. Ramaswamy: Yes, Sir. 
That was discussed whether they could 
indigenously manufacture Rolls Royce 
engines. They have submitted a plan 
and it is under eamination by our 
department. 
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Shrimati Da PalcboucJhri: May 
know how much cheaper the four-
eJIgine locomotives would be than the 
two-engined ones that have already 
been manufactured here, which they 
,ropose to manufacture in India? 

Shri S. V. Ramaswamy: I am sorry, 
J do not have these particulars. 

Air DroppiDc of LeaIIets UIl 
BaJlIl1lUls 

esc •. Sbrl A. K. GopalaD: Will the 
lIiIIister of ~ ad c~­
..a- be pleased to Btllte: 

(a) whether any plane of IIIdian 
A;irliues Corporation was chartencl b.Y 
.y individual or ally JIOlitieal PBIV 
Ja February, 1182 for air-droppiq 
~ftete aDd hBJIdbJlls l!~. in 1lOI\IlR"-
tlCllI with elediDll; .D4 

(b) if so, the detaib thenof! 

'l'IIe Depu.ty Mbaister .. a.o A'" 
... (ShrI AbIlle4 1IIoId1IlIdia): (.) 
~, Sir. 

(b) Does not arise. 

S~ A. It. Gopa]&JI: May I know 
whether it has come to the notice of 
tile Government that certain indivi-
duals had used planes for air-dropping 
!lDd if so who they are? 

lIIIr. Speaker: Air India Dr Indian 
Air Lines Corporation? 

8bri A. K. Gopalaa: No. 

111'. Speaker: Individuals? By them-
IIIIW!d ,.< 

SIIrl A. 11:. ~: By some other 
private pi--.. 

Mr. Speaker: How does that arise? 
'!'he hoD. Minister is not expeeted to 
know how propaganda with respect to 
election is c:arrled on by the VIIlioWi 
parties. He could be asked only with 
l'espect to his 0WII1 department. Next 
~D. 

EleetrilcatiDll of Bownll-Kharqpu 
SeeUDIl 

*251. Shri S. C. SBIIIIIIlta: . Will the 
Minister of Railways' be pleased tu 
state: 

(a) when the electri1lcation work of 
Howrah-Kharagpur Section of South 
Eastern Railway is coing to be taken 
up; 

(b) what prelimiDary works have 
already been taken up and what 
work will be taken up shortly; and 

(c) which of the stations in the 
section have already been remodelled 
for thl! purpose of electrification1 

TIle Depaty !IIiJdster er BaD .. ,. 
(Slut Sllahaaw .. IDIuIh (.a) and (b). 
Civil en,ineerin, works BUell as rais-
ing of foot-over and road-over 
bridges, slewing of tracks etc. are al-
ready ill progress. Teaders for the 
yard remodelling works are in the 
process of ftnaJisation aDd works are 
expected to be taken in hand shortly. 
BingnalJing and tele-eommunicatioD 
works would lie taka u:p .~ 

(e) None. 

Sbri S. C. SBIIIIIIlta: May I know 
whether the railway bridge on the 
Rupnaram river at Kolaghat will be 
necessary for renovation for electri-
fication purposes1 

SJuol Sbalmaw.. 1DIIm: On that 
particular sectton, there are 24 foot 
over-bridges which have to be rais-
ed and five bridges which have to be 
strencthened. I believe the bridge 
mentioned by my hon. friend is in the 
latter category, that is a briCade to be 
strengthened. Work is in progress on 
aae of these bridges. 

Shri S. C. SamaIlta: May I Jmow 
whether in the meantime, over-bridaes 
are beIDg remodelled? 

Shri Sbabaawu 1DIIm: As I have 
said, 24 bridges are being raised. 

8bri s. C. IJamlata: 0ver-brl4ps. 
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BIari Shalmawu KhaII.: Certain 
bridges are being strengthened. 

8bri S. C. SamaIlta: May I know 
whether there is any proposal for 
trebling the whole line from Howrah 
to Xharagpur or a part of it for elec-
tricfication purposes? 

81Iri SbahDawu KhaII.: There is no 
proposal at present for trebling the 
line. The line has first to be electri-
~ We believe we will be able to 
cope with all the traffic offering. 

.Jute Pro4UctiOD 

"153. Shri P. G. Sen: Will the 
MlDister of Food IUId Agriculture be 
pleased to state: 

<a> the quantity of jute produced 
tbiII~; 

. (b) whether it is surplus or deficit; 

(c) if it is Il\U'Plus, what steps are 
being taken by Government to give 
impetus to the cultivators in view of 
the prevailing low prices; and 

(d) whether Government are con-
templating to export jute to keep up 
the minimum prices obtainable to the 
growers! 

'!lie Deputy MinIster of Food and 
Api£ulture (Shri A. M. Thomas): 
(a) The production of Jute.in 1961-
lIZ is estimated at 62'69 lakh bales. 

(b) There will be no deficit; nor is 
auy overall SUrPlus anticipated. 

(c) Does not arise. 

(d) No such proposal is under con-
sideration at present. 

8bri P. G. Sen: Is it a fact that the 
Otiirernment recognises certain cate-
&aries of Jute and does not recognile 
others! 

SIlri A. M. Thomas: It depends on 
eommodity to commodity. 

SIIri P. G. Sen: Since the price of 
Jute has gone down. wUl the Minis-
ter ~t:lrt a grow-less. campaign for 
J'ute this year? 

Shri A. M. Thomaa: That may not 
be necessary. There have been some 
steps taken which include introduc-
tion at the end of November, 1961-
and that has already been introduced 
-by the Jute Mills Assoociation of a 
system of minimum quotas for weekly 
purchase of j ute by particular mills. 
There has also been fixation of mini-
mum prices for forward trading in raw 
jute of all varities on the basis of a 
minimum price of Rs. 30 per maund 
in Calcutta tor Assam bottoms. A 
detailed statement as to the measures 
taken has been laid on the Table 
of the House by the Minister 
for Commerce on the 23rd of March. 

Shri P. G. Sen: The answer 
that the hon. Minister gives is that 
there is neither a surplus nor a defi-
cit. 'llhere was 8iIlother question 
yesterday. May I know why the price 
of jute is going down below the COlt 
price? 

Shri A. M. Thomas: Since the 
prices have shown a downward ten-
dency, the Government has stepped 
in and a minimum price has been 
assuured, which would be round about 
Rs. 30 per maund. Of course, it is esti-
mated, as I have said in the main 
answer, that the production for 1961-
62 would be 62'69 lakh bales. It is 
estimated-it is only a trade estimate 
-that jute and mesta for the sellSOl'l 
is about 72'75 lakh bales. The carry-
over has been very small so that then 
may not be any fear that the . price 
would go down to uneconomic levels. 

Mr. Speaker: :;hri. Rameshwar 
Tantia. 

Shri P. G. See.: The tact is that 
the price is gainr down. 

Mr. Speaker: I have called ShrI 
Ramesllwar Tantia. I shall ~al1 the 
hon. Member later. 

Shri Bameshwar TaDtia: May I 
know whether jute was exportecl 
during 1980 when the prices were very . 
cheap and jute was also surplus to 
our consumption, and if so, may I 
know the difficulty of further export 
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now when the prices are very cheap 
and we have got also surplus jute? 

Shrl A. M. Thomas: I do not think 
-that we have yet reached a stage when 
'we can export. 

Shrl P. G. Sen: Is the hon. Minis-
1er aware of the fact that tlrere is • 
bWfer stock agency for purchase of 
jltte, and that agency belongs to the 
Indian Jute Mills Association? What 
authority do Government exercise 
upon that agency? 

Shri A. M.~: There is the 
'buffer 'stock operation agency, and the 
constitution and registration of it has 
'been done, and Govemment exercise 
adequate control on its operations. 

Shri Barman: Since there is great 
dissatisfac~ion amongst the growers, 
because j ute is selling this year at half 
the price as compared to last year ... 

Mr. Speaker: I am afraid the hon. 
Member was not here when Shri 
Kanungo answered this question yes-
1erday. 

Shri A. M. Thomas: Yes, this ques-
1ion was answered yester.day also. 

Mr. Speaker: Shrimati Renu Chak-
ravartty went on asking why the 
prices had gone down. The hon. 
Minister said that in Calcutta the 
price was Rs. 3D, and in the outlying 
areas, it might be less. So, all these 
thtngs were discussed. Shall we go 
into these questions again and again 
every day merely, ,because one hon. 
Member did not attend the House yes-
terday? Very well, I shall try to make 
'an exception now. 

Shri P. G. Sen: It a1!ects lakhs and 
laklu1 of growers, and moreover, it is 
'also a foreign-exchange-earner, 

Mr. Speaker: Infonnation has been 
given suftlciently. If any step has to 
be taJren and the attention of the 
House invited to that matter, there 
'are other methods for doing so. 

Shri Barman: What are the' factors 
cn which Government settled the 

minimum price of jute at ~ It, .... 
how does it cempare with the actual 
coSt of production? 

Mr. Speaker: That question __ 
also asked yesterday. 

The Minister of FOOd aDd A.grtml-
tare (Sbri S. K. Patil): There weft 

no other considerations except that the 
prices were dropping much below ~ 
and, therefore, some kind of :.>rice '. 
got to be fixed below which the pries 
should not drop. Therefore, that baa 
been done. 

Shri Indrajit Gupta: May' I knoIr 
whether it is not a fact that the 
actual or average cost of productiaD 
in the past season has actually been !II 
many areas over Rs. 3D, and,'~ 
fore, even if the minimum price-line 
is held at round about Rs. 3D, how it 
will provide adequate impetus for 
sowing during the coming season! 

Shri S. K. Patil: The price c4 
Rs. 30 in the case of jute or of Rs. 11 
in the case of wheat, is by no meaDI 
an impetus price. I quite grant tbal 
Therefore, we have purposely called 
it the minimum price. We expect 
that the prices should really be a littJe 
more than that. But the whole ques-
tion is under consideration, not of 1liiie 
agricultural commodity but of all agri-
cultural commodities; it will tab 
some time, before we com~ to a deB-
nite conclusion. 

Sbri P. G. Sen: Are we to sit tiPt 
here and see that our cash crops ~ 
snatched away at below cost J>ri~ 

Mr. Speaker: That quem:ion ,JII!I!I! 
not be answered.' 

Shri A. M. 'I'humas: The .baD. 
Member is forgetting the fact !bat 
during 1958-59, jute was being !m1It 
at the rate of Rs. 20 to Rs. 22. 'Now, 
Government have guarantePd a ~ 
of Rs. 30. 

Mr. Speaker: Next ques'ion, 

Shrl P. G. SeD: Fixation of price 
does not carry any weight .... 
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Mr. Speaker: J have called the 
.ext question. 

ApiellItural Tarpts ill Third Plan 

*2M. Shri IDdrajit Gupta: Will thc 
Minister of Food antl Acricalture be 
pleased to state: 

(a) whether Government's attentiOn 
... been drawn to the statement by 
an V. T. Krishnamachari at the 
IIUletinc of the National Council of 
Applied EconomU: Research that the 
agricultural targets of the Third Five 
Year Plan are inadequate and require 
~ be revised; and 

00 ii 80; GoVCl'11lllellt's reaction 
theretG'!. 

The Depaty Millister of Food and 
Apiealtare (Sbri A. M. TllOIIIlIII): <a> 
Yes, Sir, to press reports of it. 

(b} The targets of agricultural pro-
"duction under the Third Plan have 
!been fixed after careful consideration 
~ various relevant factOl'll such as, 
like17 requirements, physical poten-
tialities ot development and avail-
abilil¥ of resources. l'iI" a revisiClft in 
these targets is contemplated at 
present. 

Shri IDdrajit Gupta: May I know 
whether Government have made any 
·attemPt to get the fuller report of 
Shri V. T. Krishnamachari's criti-
cWns of the targets and any recOm-
mendations of his, which it might be 
worth-while going into? 

'I'IIe Minister of Food IUId Acri-
_Itare (Shrl S. It. Patil): It is not 
mecessary, because for a large part, 
'he- was himself responsible for fixing 
these targets. 

Shri A. It. GopallUl: May I know 
lIIIIhel:b.er the Panel -on Agriculture 

-tlad made certain recommendations, 
end if so, whether they had said that 
-~ere must be increase in the amount, 
-., that agricultural production may 

be increased? May I know what thlt 
recommendations of the Panel on. 
Agriculture are? 

Smi A. M. Thomas: There bas not 
been any such recommendation. These 
production targets have been fixed,. 
as has been stated already by my 
senior colleague, after consultation 
with the various concerned Minis-
tries, with the Planning Commissioll, 
and the State Governments, and after 
taking into consideration all aspects, 
such as requirements, physical poten-
tialities, and availability of financial 
and physical resources. The targets 
ftxed indicate an increase of 30 per 
cent in the overall acrtcultural pro .. 
duction durin, the Third Plan perioIt" 
and that is in itself an antbitiOlls pro--
l1"a11lJrul. 

Sbri P. It. Patel: In view ot th. 
fact that Shri V. T. Krisbnamachari 
has said that the target for produc-
tion is inadequate and requires to b& 
revised, may I knoW' whether he baa 
suggested any ways and means for 
increllllld production? 

Shri S. It. Patll: What I undel'-
stood was that it is not that is ina&!. 
quate, but that possible at the speed 
at which progress is being made, wa-
may have to revise that et~ Anybody 
could say that. Therefore, I think 
one should not attach any other imp 
portance to it than what is a~ll3r 
conveyed, because he was respoll8i-
ble for considering the matter, *'r 
meeting the States and for meeting 
the other Ministries and then fixin,-
the targets. Anybody could salt', any 
ambitious man or even the Members 
of the House might say that with the 
rapid progress that we h~17e been-
making, possibly, this may prove i_-
adequate. ~t does not mean that 
immediately we must go on increas-
ing the tsrgets. 

8hr1 P. R. Patel: May I know whe-
ther any ways and means have beell' 
suggested by him? 

Shrl S. It. PaW: Not !mown to mec 
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Slari SiDhasIul Sblch: May I know 
t)le particular steps that Governmeni 
eontemplate, to reach even this 30 per 
cent increase as envisaged in the tar-
lets set out in the Plan? May 'I know 
wh¢her ihey are going to take any 
particular step such as advancing 
eheap credii to the cultivators or they 
are going to take any other new mea-
sures! 

ShrI S. J[. PaW: That is a very 
larae question. Often, it has been 
discUBSed here, itemwise, not in a 
feDeral sense. For instance, in the 
ease of toodll'8ins. we have so ofteD 
cIiscuased it as to what we intend 
doing. 

llllli A. J[. GeJU,a: May I know 
whether tile Panel on Apiculture 
las giveft ally report to the PIaan. 
ing CommisSion or to Govenmum.t 
about the discussions in the Panel, 
and if so, whether they have said 
anything about the target, ana whe-
ther they have requested for an in-
_sein the target? 'l'he Panet tlB 
Alriculture haa two meetings, and 
tiley discussed this matter; and as a 
member of that panel, I uncler!ttaDd 
that there was a unanimous reeom .. 
mendation that the taraet was IIQt 
ROUgh and it lihould /be increBRcI. 

8IIri A. ... n.-as: According fA) 
the Draft Plan, as the House knows, 
.. e had fixed a target of 100 to 105 
million tODS but when the -ftnal Plan 
was to be drawn up, we had to be 
more speclftc. and we have ftxed a 
target of 100 million tons. We liope 
that that would be enouSh for India 
being self-sulllcient in the matter of 
foodcralns b)' the -end of the 'l'biri 
Plan. 

1&. Speak.: What the hoD. Mem-
ber w.anu to know i. whether that 
pIiIlel has recommended that tile tv-
cat of 100 million tons ahool. be in. 
erused. 

art S. J[. PaW: I do not think that 
~ Ie recommendation !has been 
made, because these targets were net 
suggested by us. What I said that I 
dJd not want a tarpt like lot-III 

Million tons, Or 105-110 million tons; 
I wanted some precise a.ure. and, 
that has been put at 100 million tons. 
Beyond that, there is nothing else. 

ShrI Tyagt: How do Government_ 
expect that the targets will be fu11llI-
ed in the absence of any knowledge-
on the part of the cultivator of the 
targets? Are these targets distribut-
ed village-wise or community-wise!-
Is agriculture controlled from the-
point of view of how much of any 
particular crop should be sown and 
in which area and so on? Is that 
control also dected at any level? 

Ibri S. •. 1'IdIl: It is a very perti-
Dent question. What we have done-
is this. During all these years. we 
have been watI!hInf the trend as to; 
how these crops are moving. and the 
trends lire 10 promisiaJ so far as the' 
foodgrains are concemed. And the' 
House would agree that this 30 per 
cent. incresse becomes a most natural' 
thing, according to the methods that 
we have already employed. 

8Iui. TJaIi: Tben, .that is only aD' 
estimate anI! a fOI'eC.8lIt, and lIot • 
taraet. I thought that the 1arIet-
would be communicated to the various 
States and to each village saying how-
much they are expected to 1)rCICIuce. 
Then alone the targets could be-
a-chieved_ Otherwise, it is just spe--
cUlation ollly. 

Mr. Speaker: The hon. Member 
wants to know whether .this target of 
100 million tons has been distributed" 
on an all-India basis, whether flVery 
village has been told how much it 
should produce and so on. 

Shri S. •. PaUl: That is a very 
good suggestion for a!=tion. We are-
really going in that direction . 

• mmr~I~~it­
m, fGr"IT ~ ~ qfIf ~ f\;R firi1Rr 
VR-1Rnif 3IT 1f.ft ~ ~ lI1tf mitz-
~ ~ f ~ ~ ~ II!f '!>'It 
JR011' fiI;In t f.I; ~ ~ _ l1l1I' w 
itaTtqt~~~~m~~­
~tmt~~m1ft~ ,,1 
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Shri IDdrajit Gupta: May I know 

·what is the percentage increase in the 
overall targets for crops other than 
.loodgrains? 

Shri A. M. Thomas: With regard 
to oilseeds, the present production of 
7.1 million tons is to be increased to 
9.B million tons, that is 3B per cent. 
Sugarcane production is to be in-
creased from 8 million tons to 10 

·mil1ion tons, cotton from 5.1 million 
bales to 7 million bales and jute from 

.4, million bales to 6.2 million bales. 

lOky HyUo-E1eetric Project 

+ .0 ... J Shri Vasadevaa Nair: _ ........ L Shri Pum_: 

Will the Minister of IrrIptloD. aDd 
Power be pleased to refer to the 
reply given to Starred Question No. 
116 on the 8th A~8t, 1961 and state: 

(a) whether the investigation report 
on the Iduky Hydro-Electric Project 
iD Kerala State ~ since been sub-
mitted to Government; 

(b) whether Gpvenunent haYe exa-
mined the report; and 

(c) if 110, what is the final deci.lion 
a boui iru. projecl? 

The MiDUter Df Stale in the IIIlDb-
try of Transport uul COIDIDIIDicat1_ 
(Shri Raj BalIadur): (a) No Sir. 

(b) lind (el. Do not arise. 

Shri VlIIllulnaa Niair: Tb.ia very 
important project was supposed to be 
included in the Third Five Tear Plan. 
The hon. Minister now aaYl that even 
the investigation report is not ready. 
May J know how much time will be 
taken for this investigation to be 
completed? 

Shri Raj Hahadur: The project has 
been included in the Third Plan. So 

,far as I know, the report of the 

Kerala officers has been received. 
Because a point has been raised by 
the Madras Government that they 
also want to utilise the tail waters, 
that particular point is yet under 
examination. That is why the finali-
sation thereof may yet take some time. 

Shri MaDiyaugadan: It was stated 
on a former occasion-last August-
that the investigation report wwr sub-
mitted and that the project report 
was being prepared and would be 
ready in a few months. May I know 
the statement is now made that the 
investigation report has not yet been 
sUbmitted? 

Shri Raj Bahadur: No, I have' I18id 
the investigation report has already 
been made. In fact, We hope that very 
soon, after this report hilS been 
examined, it will be ,processed with 
further. The Kerala Government feel 
that they can make full utilisation 
of the tail waters. On the other hand, 
the Madras Government engineers 
say that they would require for the 
Ramananthapuram district some por-
tion of the tail· waters, is possible. 
That point is under examination. 

Shri Malliyaagadan: May I know 
whether this river is conSidered to 
be an inter-State river so that States 
other than Kerala also could claim 
the benefit of its water? 

Shri Raj Bahadur: The object is 
that maximum utilisation should be 
made; if there are surplus waters 
after use by one State, they may be 
utillged by another State. This p"int 
was taken up at the Southern Zonal 
Council meeting also in September 
1961. But no decision was taken. 

Shrl A. 1[. GOpaIul: May I know 
whether it has come to the notice of 
Government that a year ago about 
3,000 persons had been forcibly 
evicted from this area on the ground 
that immediately work had to begin? 

Shrl Raj Bahadur: As I have said, 
the project has been included in the 
Third Plan. Of course, it will be 
proceeded with. I am not aware 
whether 3,000 persons were evicted 
on that groUlld. 
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Shri VamdevaD. Nair: May I know 
whether Government are aware that 
the Kerala Government have stated 
that they will have to make use of the 
entire waters for the purposes of 
Kerala itself? If so, why is this 
scheme being delayed on the plea 
that there is a request from some 
other Sta,te? 

Shri Raj Babadar: We strive to 
arrive at some decision with as much 
unanimity as possible. That is the 
right spirit to proceed with. 

Shri Warior: May I know what 
time the Government actually expect' 
that a decision will be taken in this 
matter, because this has been pend-
ing for so long? 

Shri Raj Babadur: I think it will 
not take much time because every 
'Other point has been "xamined. The 
~uestion is that the Madras Govem-
ment also have to satisfy themselves 
that after proper utilisation of the 
tail waters, no surplus is left for their 
use in Madras State. 

Mr. Speaker: He wants to know b,. 
what time a decision will be taken. 

Shri Raj Bahadar: J cannot exactly 
·give a date. 

Shri Warlor: May we understand 
that '!!he Madras Government can 
delay this scheme as much as they 
desire 90 that the dispute may 
'COntinue? 

Sbri Raj Bahadur: T do not think it 
will be delayed. 

Shri Vuaclet"aD Nair: From the 
preliminary report, have Government 
any idea as to how many people will 
be ejected from the catchment area? 

Shri Raj Bahad.r: J can indicate 
how much acreage wUl be commanded 
by this project and how much of 
power could be generated. But J 
cannot give the number of people 
who will be ejected from the villages. 

Shri T7aCi: The bon. Minister III 
speaking with so much confidence. 
May I know if he has actually takeD 
over that portfolio? 

Mr. Speaker: The hDn. Minister 
need not answer that question. 

Shri A. K. GopalaD.: May I know 
whether Government will see that 
further evictiOns from that area do 
not take place until it is finalised? 
May I also know whether if evictioII.II 
take place from there, rehabilitation 
of those evicted will be dected? 

Shri Raj Bahadar: The inclusion 
of the project in the Third Plan itself 
means that it has been accepted in 
principle. 'If any preliminary steps 
have to 'be taken, they will be taken. 

Shri A. K. GopalaD.: The hon. 
Minister has stated that he does not 
know about evictions. But a year 
ago, 3,000 persons had been evicted 
by force saying that work had to 
begin immediately. Now I want 
Government to tell the State Gov-
ernment that evictions should take 
place only when the project is finalis-
ed. Suppose there is no project. 
What will happen to those who are 
evicted? 

Shri Raj Bahadar: The project has 
been accepted in principle. It is 
included in the Third Plan. We have 
to reconcile between two con1licting 
desirable objectives, namely, that we 
cause the least annoyance, harassment 
and inconvenience to the people 
dected by the taxation of the 
project and that, on the other hand, 
undue delays do not take place in 
the preparatory stage. 

N ........... jed Boai'd 

'"15'1. Shri P. B. Patel: Will the 
Minister of IrriptioJl aDd Power be 
pleased to refer to the reply given 
to Starred Question No. 73 on the 
21st November, ,1961 and state whether 
any decision to constitute 'Narmada 
Project Board' has been taken as 
requested by Gujarat, Maharashtra 
and Rajasthan States? 
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The Minister of State ill the lIIiDJs-
try of Transport aDd CommIlJlicaUoM 
(Shrl RaJ BaluuIar): Concurrence of 
the States of Gujarat. MaharashQ'a 
and Rajasthan has 'been received to 
the proposal relating to the setting up 
of a River B!lard for the Narmada 
basin. Further action to set up the 
Board is under examination. 

Shri P. .. Patel: I would like to 
know what is the proposal. 

Shrl Raj BaluuIar: The propoul ill 
to set up a River Board UDder tba 
Art 

SItrl P. L Patel: Wbat about \he 
lnancial help that is to be "veil ., 
the Central G«lvemment to tJdI 
Boud7 

Shri RaJ Babadar: The River Board 
will plan for the utilisation of tile 
rivers of the Narmada valley aDd 
basin. After the various projects are-
formu1a.ted and proPer PMposa1a are 
made, it will be possible to say how 
much would be contributed by tQ 
States and how much by the Centre. 

Wlo ~ ..w : ;;rtf " ~ 
IIrr ~ t. ~ 1f"Jit ;;it W iffif 
lIiT ~ ~ f.I; "{JI"Gf m iii ~ 
it ~ "1ft ~ t. m.: om ~ 1f1ft' * 'Ii't ~ Iffif 111¥ t f.I; ~ • 
~it~"Ift~~mr 
~ it ~ sw.r '3011IT 'IT. m.: IIIIT 
~ 'n: "1ft fir;m: f.rn ~ ~ ~ 
lIiT QJ1r it flrqr ~ ? 

-ftmr~: ~1Iit~~ 
II1fCIT t fi:r:u{ m.: ~ ~ it: 
~ it. ~ 'n: ~ ~ ~ ~ 
~~~iiI~t"~ 
or.nt ~ I 

SbrI P. B. Patel: I want to know 
whether the State Governments have 
made any proposals regarding the 
distribution of the electricity that win 
)e generated b)r the Narmada project' 

Sbri Raj .... ar: The question re-
lates to the setting up of a River 
Board. 

Mr. Speaker: This need not be 
answered. This refers to the consti-
tution of a River Board. That hai 
been answered. other matter -do not 
arise out of this. 

Saper COIIIIteI1IIUea 
-2&8. Shri BarIsh CIwuIra MMIuar: 

Will the Minister of TnMport aM 
C_1IIDDieaUoDs be pleased to state: 

(a) what loss will be incurred b7 
Indian Air-lines C«poratlon by l'Wl-
Ding super-constellatlolJll on one of tb 
~ _WI; 

(b) ..-bat " .. the e1leula1led ... 
1thich ~ Ooftmml!llt .. 
turn down the proposal of 1IimI1~ 
service on other Trunk routlls; 

(c) what was the eatimahld tn1Be 
-.,hich could not be catered for want 
ot room and refusal to make 1IBe cit 
s\JP8l"-COJUtellations; and 

(d) what is the new larp aircra# 
Which lAC. propcIIIe to pudtue • 
meet the neeclll of 1868? 

TIle Depaty MiDister of Civil A9ia· 
tiOD (Shrl Ahmed MohilllYla): (a) 
to (d). t lay a statement on the Table 
ot the House. [See Appendix n 
annexure No. 26]. 

Shri BarIsh Chandra Ma&har: It is 
obvious from the statement thlit the 
Super-Constellations cannot be 
operated at a profit, though there is 
a surplus of Rs. 2 lakhs as a result 
of their operation. But it has been 
mentioned in the statemeat tqat if 
the Viscounts had been used. they 
";VOUI~ have made a net prcdU at 
Rs. 10 lakhs on this one trunk nMIte 
durin, those four month& If they 
had made a profit ol Rs. 10 lakbs on 
this route alone. wlay is it that this 
profit is not rellected in all b 
services throughout the year? 

Shrl MoJai1u1CiD: If the han. Mem-
ber examines the balance-sheet of th'e 
tACt he will flDd that the trunk 
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routes have yielded substantial pro-
fits and it Is the trunk routes ·that 
meet the losses that are incurred on 
th~ subsidiary routes on account of 
ihe running of small aircraft. From 
1l loss of nearly Rs. 1 crore four 
years ago, IAC Is now running at a 
.,ro6t of about Rs. 4-6 lakhs. 

Shri Barish CbaDdra Mathur: I 
want to know whether if there Is a 
net profit of abo utRs. 40-50 lakhs on 
one trunk route, that is reflected in 
the annual accounts? 

Shri MohiuddiD: I do not know 
how the hon. Member is calculating 
Rs. 50 lakhs. 

Shri Barish CbaDdra MathaI': In 
three months, Rs. -10 lakhs. 

Shri MGhiacldin: Yes, it will be 
about Rs. 30 lakhs. But hon. Mem-
bers may remember that this period, 
Nov .. /Dec.,/Jan.,/February is the peak 
period. The peak period load factor 
cannot be presumed for the rest of 
the year. During the rest of the year, 
the load factor may be about 60 per 
cent. 

Shifting of Ellis Bridge Station, 
Ahmedabad 

·261. Shri Yajnik: Will the Minis-
ter of Railways be pleased to state: 

(a) whether it has been decided to 
shift the present Eills Bridge Station 
(Gandhi Nagar) in Ahmedabad to 
another place outside the town; 

(b) whether any complaints and 
representations have been received 
against this tra'llsfer; 

(C) the amount of money required 
to complete the transfer; and 

(d) the contribution received by 
Government from the Ahmedabad 
Municipal Corporation on this 
account? 

The Deputy Minister of Railways 
(Shri Sbalmawaz Khan): (a) Yes, 
Sir. But the name of station is 
Gandhigram and not Gandhinagar. 

(b) Yes. 
(c) Rs. Sixty-five !lnd half lakhs. 

(d) The full cost will be bome by 
the Ahmedabad Municipal Corpora-
tion. 

SIIrl YaJDik: May I. know if verJ' 
aerious complaints have been receivecl 
by Government from the residents of 
many towns and villages near about 
the area with regard to the location 
of the station outside the city limits 
because of the very serious incon-
venience that would be caused to 
them in reaching the heart of the 
city from a very great distance? 

Shri Shalmawaz Khan: Some com-
plllints have been received and we 
have advised them to lodge them with 
State Government. 

Shri Yajaik: I know, but the point 
is .... 

Mr. Speaker: We are not arguing. 
What is the information the hon. 
Member wants? Information haa 
been given that some complaints have 
!been received. They have been sent 
to the State Governments for their 
opinion and investigation. What more 
does he want? 

Shri Yajnik: When these com-
plaints are sent to the State Govern-
ment for their opinion, does it mean 
that it is possible for the Railway 
Ministry to revise their plan in this 
matter in view of any representatioll 
that might be made by the Gujarat 
Government? 

Mr. Speaker: It is alI hypothetical. 
We do not know what their recom-
mendi'tion is going to be. 

Shri P. R. Patel: In regard to the 
pro~sed shifting of the station, I 
would like to know whether there 
was any demand from any quarter 
for this. 

Shri Shalmawaz Khan: The demand 
came from the Ahmedabad municipal 
corporation after consulting the State 
Government. 

Shri Yajnlk: I want to know if the 
total cost is Rs. 75 lakhs and if it Is 
to be borne by the Ahmedabad 
Municipality. Is Government aware 
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that the Ahmedabad Municipality 
will make many times this amount 
by selling all the land that would be 
vacated by the present railway track? 

Shri ShahDawu 1Duul: The cost 
as estimated by the railways is Rs. 65 
lakhs and not Rs. 75 lakhs. We have 
not actually worked out the ffcuree 
of what income would accrue to the 
State Government by sale of one 
particular area of land, how much the 
railways would gain. That we have 
not calculated. 

Shri Braj Raj Sin&"h: Sir, this is a 
new principle. The Ahmedabad 
Municipality is giving subsidy to the 
Government of India for shifting the 
railway. May I know whether they 
have adopted this principle anywhdre 
else in India? 

Mr. Speaker: It has not been said 
to be a principle. They wanted the 
change and they have to bear the 
expense. 

Shri Braj Raj Sin&"h: What about 
this land of the railway? 

Mr. Speaker: I am not allowing 
any more questions because they do 
not arise out of this. 

Air Port At Pasichat 

·2ft. Shri D. EriDg: Will the Minis-
ter of Transport aDd CommiiDieaUoDS 
be pleased to state: 

(a) whether it is a fact that there 
is a scheme to have a new and bigger 
airport at Pasighat (NEFA); and 

(b) if so, when the construction is 
to be started? 

The Deputy Minister of CiVil AvIIa-
tiOll (Shri Mohiudclln): (a) and (b). 
The question of constructing an aero-
drome at a new site at Pasighat is un-
der consideration. 

Shri D. Erinr: From the points of 
new of national interest and strategic 
importance I feel that the immediate 
construction of the proposed air field 
is very essential. What are the 
reasons for the delay? 

Shri MohiudcJiD: It is being actively 
considered, and it will be expedited 
as suggested by the hon. Member. 

Shri Barish Chaudra Mathur: May 
I know what processes have already 
been gone through in considering the 
matter, whether a project report has 
been prepared, whether estimates 
have been submitted? At what stage 
of consideration is the matter? 

Shri MohiudcJiD: It is at the first 
stage, namely that the site has beeD 
selected provisionally. It has still got 
to be finally decided whether it is the 
most suitable site, whether it will be 
availlible or not. 

Salem-BaDgalore Rail Link 
·Z63. Shri NarasImhau: Will the 

Minister of Railways'be pleased to 
state: 

(a) when the final location survey 
of the Salem-Bangalore metre gauge 
link will be completed; 

(b) whebr the Railway stations 
proposed on the line are to be located 
close to the town; aDd 

(C) what is the estinlated distance 
of the railway stations on this line 
from the townships they will pass 
through or touch? 

The Deputy Mblfster of Railways 
(Shri S. V. Ramaswamy. (a) By the 
end of this year. 

(b) and (c). Exact locations of the 
rail stations will not be known till the 
survey is completed. However, efforts 
will be made to locate the stations as 
close to the towns as possible. 

Shri Narasimhau: May I know 
whether major bridges have to be 
constructed in this line; if so, how 
many of them are contemplated? 

Shri S. V. Ramaswamy: So far, or-
ders have been issued for the cons-
truction of three bridges-two over 
Sarabanga and one over Veppadi 
rivers. The other bridges will be taken 
up in due course. 

Shri Narasimhaa: May I known 
when a final decision will be taken as 
to the alignment from Hosur to 
Bangalore, for which there are three 
alternative routes? 



2165 Oral AflBtDeTa CHAITRA 7, IBM (SAKA) 2166· 

Shrl S. V. Ramaswamy: As I said, 
the survey is likely to be completed 
by the end of this year. We shall then 
know which line to take. 

SUi Basappa: One of the important 
towns lying in the Salem-Bangalore 
line is Anailcltal town. Will e1!orts be 
made to see that the ,growing town 
of Anaikkal is connected? 

Shrl S. V. Ramaswamy: As at pre-
sent, it seems to go past that. 

Shrl TanpmauJ: May I know the 
approximate number of stations in this 
new line which is going to be cons-
tructed? 

SUi S. V. Ramaswamy: I have not 
got the exact number before me. 

Shri Shankaralya: May I know 
whether the number of stations and the 
location of the stations will be fixed 
in consultation with the State! 

Shri S. V. Ramaswamy: When we 
construct the stations, we look to the 
tramc. that will be offering etc. These 
are the considerations which will pre-
vail in determining where the stations 
are to be sited. 

SUi ShaDkaraiya: My point is whe-
ther the States will be consulted. 

Shri S. V. Ramaswamy: The States 
will be consulted, and the local 
interests also will be taken into consi-
deration. 

Shri NarasimhaD: May I know whe-
ther the lacal Chambers of Commerce 
and pu·blic opinion will also be consui-
ted? 

Shri S. V. BamaBwamy: We shall 
certainly consider duly the public 
opinion before we decide upon it. 

Blood TruIstaslOD Services 
-!Sf.. Shrl D. C. Sharma: Will the 

Minister of Health be pleased to 
state: 

(a) the steps taken or proposed to 

(b) the results thereof? 

The M.iDIster of State in the Minis-
try of TraDsport and CommllDiilatiolls, 
(SUi Raj Bahaclur): (a) and (b). 
At present there are 97 blood banks 
(including 3 in Delhi) in the country 
where blood is supplied either against 
payment or free to indigent patients 
as emergencies require. Although· 
Health is a State subject, the Gov-
ernment of India, with a view to 
popularising 'the scheme of expanding 
the blood bank service organising new 
blood banks in the States, propose to· 
give grants-in-aid to various States. 
upto Rs. 30,000 each towards 20 blood 
banks in the country to begin with, 
for purchase of a mobile van, a 
refrigerator and other equipment. It 
is also proposttl. to have two more' 
blood banks in Delhi. One will be in 
the Willingdon Hospital and the other 
will be started by the Indian Red 
Cross Society in collaboration with 
the All-India Institute of Medical 
Sciences with assistance from the 
Central Government. 

Shri D. C. Sharma: May I know ' 
how many Sta.te Governments have' 
so far taken advantage of the offer 
which the Government of India has 
made? 

SUi Raj Babadur: This is a pro-
posal which has been put across to 
them for the solution of the whole 
problem as a long-term measure, and 
we hope that .they will make full' 
use of it. I do not know whether any 
State Government has yet made use 
of it. 

SUi D. C. Sharma: May I know if 
any rough estimate has been prepar-
ed of the total requirements of this 
kind of banks, and whether it has 
been decided how that target is to be 
fulfilled? 

be talren by Government to bring -
blood tranfusion services within the Shri Raj Bahaclar: It is proposed to· 
reach of the common man; and create a post of Officer on Special 

-The original reply of the Minister read as follows:-
"Recently an Officer on Special duty (Blood Transfusion) has been 

appointed by the Director General of Health Services ... ". 
The reply as pointed above was sent by the Minister afterwards in 

substitution of the original reply. 
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Duty (Blood"Transfusion) in the Direc-
torate-General of Health Services 
with the specitlc object of studying 

"the whole problem including the re-
. quirements and to achieve the objec-
tive that we should switch over from 
acquiring blood on payment to acquir-

:ing blood from voluntary donors. 
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Shri D. C. Sharma: May I know 
what efforts are being made to bring 
this blood transfusion within easy 
reach of the common man, so that he 
,does not have to pay for this kind of 
service? 

Mr. Speaker: The same question is 
-covered by clause (a); :there is noth-
ing new in it. 

Next question. 

Price of wheat in Bajasthaa 

-265. Shri Barish Chandra Mathur: 
Will the Minister of Food and Agri-

-Clllture be pleased to state: 

(a) what are the prospects of wheat 
erDp in the cO\Jl1try; and 

(b) what accounts for rise in tile 
sale price of wheat in spite of bum-
per crops and availability of wheat 
in Rajasthan (Jodhpur area)? 

The Deputy MiIWIter of Food ... 
Arriclliture (Shrl A. M. Thomas): (a) 
It is too early yet to give any estimate 
about the size of the next wheat crop 
though file present indications are 
thst the wheat production this year 
also will be fairly good. 

(b) The prices of wheat have been 
generally steady except for some sea-
sonal fluctustions whiCh are not of 
any unusual nature. 

Shri Barish Chanllra Mathur: My 
question is restricted to the Jodhpur 
area in Rajasthan and the question is 
whether the prices have gone up by 
Rs. 2 a maund and if SO what sccounts 
for it? 

Shri A. M. Thomas: It is true that 
there has been some rise in the prices 
of wheat in Jodhpur area. But prices 
in 1961-62 have been lower than in 
1960-61. But, you will find that 
althoug'h the price showed a higher 
tendency, it has now fallen to Rs. 18'25 
per md. There are 44 fair price shops 
in Jodhpur area alii:! we are prepared 
to give any quantity of imported 
wheat to that area. 

Shrl P. B. Patel: I would like to 
know the present sale price of wheat 
in Rajasthan. In view of the fact that 
Government have given an assurance 
to the agriculturists that they will be 
I!iven remunerative prices, I would 
like to know whether the cost is equi-
valent to the price they get? 

Shrl A. M. Thomas: In Jodhpur area 
the retail prices which we charge the 
consumers is Rs. 14:62 per md. and in 
the interior the retail price is Rs. 15 
per md. at rail head~ and Rs. 15'25 
per md. at other places. This is for 
imported wheat supplied py the 
Central Government. With regard to 
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the prices prevailing in the open 
market, the prices for indigenous 
wheat at Kotilh-for Desi it was 
lis. 16'43 in January, Rs. 17.55 in 
February and it has come down to 
Rs. 16'05 in Marc'h, as On 23rd March, 
1962. It was Rs. 18 last March in 
the Kotilh area of Rajasthan and it 
bas come down by Rs. 2. 

Shri Tyagi: Are any zonal restric-
tions imposed on the movement of 
wheat from and to Rajasthan? 

Shri A. M. Thomas: No, Sir; Abso-
lutely no restrictions. 

Pandit K. C. Sbarma: Have Govern-
ment come to any decision with 
regard to price level support if 
necessity arises? 

Shri A. M. Thomas: I am afraid 
my hon. friend is not in touch with 
the developments here. It has been 
fixed at Rs. 13 per md., the minimum 
price. 

Pandit K. C. Sbarma: What is the 
basis for this Rs. 13 per md.? 

Shrj A. M. Thomas: The basis is 
that it should not come to an un-
remunerative level. 

Pandit K. C. Sharma: Have we 
not taken into consideration t'he 
marginal cost of the cultivator in the 
production of the wheat? 

Shri A. M. Thomas: All these have 
been taken into consideration. The 
prices have gone up to Rs. 16, Rs.17 
and Rs. 18. Shri Mathur complains 
that the prices are high. This is the 

. minimum price. 
Shri P. R. Patel: I wanted to know 

the present prices in Rajasthan and 
whether they are remunerative to the 
cultivators. 

The Minister of Food aDd AgricnI-
~ (Shri S. K. PaW): This is quite 
a separate question; it does not arise 
from the original question. 

BaJdia Port 
·266. Shri S. C. Samanta: Will the 

lIIinister of TraDsport and CommllDi-
-=ations be pleased to state: 

(a) whether the two U.N. technical 
experts engaged in the study of 
1iydrology and dredgina in the river 
2049 (Ai) LSD-2. 

Hooghly have submitted their final 
reports; 

(b) if so, what are the main re-
commendations and findings; and 

(c) whether pending the considera-
tion of their recommendations, any 
preliminary work of the proposed 
Haldia Port will commence? 

The Minister of State in the Minis-
try of TraDSJIOrt and CommllDications 
(Shri Raj Bahadur): (a) to (c). A 
statement is laid on the Table of the 
Sabha. [See Appendix II, annexure 
No. 27]. 

Shri S. C. Samanta: The state-
ment says that sanction has also been 
accorded for preliminary expenditure 
on land acquisition proceedings. May 
I know whether the State Government 
of West Bengal has been finally in-
formed about the matter? If so, how 
much time will it take to complete 
the work? May I also know whether 
the land that will be acquired for 
rail way construction will also be ac-
quired along with this? 

Shri Raj Bahadur: Naturally; 
we have to proceed with the execu-
tion of the Haldi project in a systema-
tic manner. For the acquisition of land 
required therefore we have been in 
touch with the State Government, 
who will be kept in touch all through. 
So far as the construction of the rail-
way is concerned, we shall try to see 
that not much delay occurs and there 
is as much synchronisation as possible 
between the execution of the project 
and the construction of the railway 
line. 
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Shri S. C. Samanta: We are in-
formed that the Master Puan prepared 
by the Calcutta Port authorities in 
consultation with their consultants is 
under the examination of Government. 
May I know whether any work will be 
kept in abeyance till the reports thal 
have been submitted by experts to 
U.N. come? 

Shri Raj Babadur: It is evident 
that we will have to take into account 
fully the recommendations and obser-
vations made by the two experts in 
regard to daily requirements and in 
regard to hydraulics. Naturally, we 
will have to wait for our final conclu-
sions in regard to the Master Plan to 
be examined in the light of these re-
commendations. Perhaps, some time 
will have to be taken; and all un-
necessary delay will be avoided. 

Shri . Indrajit Gupta: From the 
statement it appears that the hydrau-
lic expert has submitted his final re-
port to the United Nations about 6 
monfus ago but it has not been re-
leased as yet by them. May I know 
whether there is any means of chang-
ing the procedure there, in view of the 
deterioration of the river, so that the 
time lag between the submission of the 
report and its release can be reduced-? 

Shri Raj Bahadur: The World Body 
will have to take its own time for a 
proper examination of the report be-
fore it makes it public. And, naturally 
we do not exerciSe any control over 
the functioning of the World Body. 
We can at best make a request. I 
hope they are also conscious of the 
difficult conditions in the HooghIy. 
They haVe been taking active interest 
in it. In fact, they advised' us to have 
these experts. They will not also 
make any undue delay in this. 
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Shri S. C. Samanta: The U.N. 
Hydraulic Expert who has recently 
finished his work and submitted his 
report has been appointed under the 
Port Trust. May I know the condi-
tions of service of this gentleman! 

Shri Raj Bahadur: A new depart-
ment has been added to the office of 
the Port Commissioner for hydraulic 
studies. And this gentleman has been 
appointed more or less on the same 
terms and conditions on which we 
brought tim here. It is for a limited 
period. 

Shri lDdrajit Gupta: May we know 
the total expenditure incurred so far 
on the services of these two experts? 

Shri Raj Bahadur: As the hon. 
Member might know, they were 
'brought under the UN scheme of 
assistance. Not much expenditure 
has been incurred by us except by 
way of travelling and other aDow-
ances. 
Derailment between KOdarma .... 

Bazarlbagh 
.261 f Shri P. C. Borooah: 

. L Shri Indrajit Gupta: 
Will the Minister of Railways be 

pleased to state: 
(a) whether it is a fact that a goods 

train was derailed between Kodarma 
and Hazaribagh on the Eastern Rail-
way on the 12th March, 1962; 

(b) if so, what was the loss of life 
and property involved; and 

(c) what was the cause of the 
derailment? 

The Depafyo Minister for RaUwQB 
(Shri S. V. Ramaswamy): (a) A aide 
collision took place at Kociarma 
station on 12-3-61 between two e1ec-
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tric goods trains No. 104 Dn. and 334 
Dn. resulting in derailment of 13 
wagons of 104 Dn and the train engine 
and 18 wagons of 334 Dn. 

(b) There was no loss of life. The 
approximate cost of damage to Rail-
way and public property has been 
assessed as Rs. Four Lakhs thirty Rix 
thousand and five hundred and Rs. 
Six hundred' and seventy five respec-
tively. 

(c) The cause is under investigation. 

Shri Indrajit Gupta: Is it not a 
fact that between the 1st of March 
and the 18th of March there have 
been no less than five cases of derail-
ment or collisions precisely on this 
section of the Eastern Railway? May 
I know whether this is to be attribut-
ed simply to coincidence? Does it 
not call for a searching enquiry into 
the whole mattet? 

Shri S. V. Ramaswamy: The matter 
is under investigation. 

Shri Sadhan Gupta: How many 
trains on this particular section were 
delayed and how many trains were 
diverted because of this accident? 

Shri S. V. Ramaswamy: I cannot 
say exactly the number of trains. 
The single line working was restored 
in a few hours and a few hours later 
the double line working was also 
restored. It took a little more time 
for the restoration of through-com. 
munications because wagons were 
badly capsized and interlocked. 
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Health Insurance Scheme 

·Z55. Shri P. C. Borooah: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that the 
Delhi Medical Association in ita 
Eighth Annual Conference passed 
a resolution urging Government to 
subsidize its health insurance scheme; 
and 

(b) if so, Government's decision 
thereon? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes. 

(b) The request of the Association 
will be considered, on merits, when 
received through the Delhi Adminis-
tration. 

Belpum Air Port 

·Z59. Shri Joachim Alva: Will the 
Minister of TraDSPOrt aDd Communi-
cations be pleased to state: 

(a) whether Government are aware 
of the utterly unsuitable condition of 
Belgaum Airport for travellers; and 

(b) what steps Government are 
taking to improve the facilities at the 
Belga!.lm Airport from the passengers' 
point of view? 

The Deputy Minister of Civil A via-
tion (Shrl Mohiwldin): (a) Essential 
facilities for operation of air services 
including a barrack type building for 
passenger handling are available at 
Belgaum Airport. 

(b) A new passenger shed at a 
more convenient location is under 
construction. 
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Prosecution against IA.C. Cashier, 
CalClltta 

*260. Shri T. B. VitW Rao: Will the 
Minister of Transport and Communi-
cations be pleased to refer to the 
reply given to Starred Question No. 94 
on the 8th August, 1961 and state the 
result of the prosecution launchEd 
against the Chief Cashier, Indian 
Airlines Corporation Office, Calcutta 
for defalcation? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): The case is 
still sub judice. 

Bridge over Kalinadhi River 

·268. Shri Joachim Alva: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) what steps Government are 
taking to improve the condition of 
the Kalinadhi River in North Kanara 
District; and 

(b) whether Government have put 
forward any proposals by which they 
can collaborate with the Government 
of Mysore for putting up a bridge 
over the Kalinadhi from Kobibagh in 
Karwar to Sadashivgad in North 
Kanara District? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Presumably, 
the Hon'ble Member is referring to 
the navigational condition of the 
Kalinadhi river. The State Govern-
ment are concerned with this matter. 

(b) No, Sir. It is, however, under-
stoclj that the State Government are 
examining the possibility of providing 
a bridge over this river along with 
the question of the re-alignment of 
the West Coast Road 'bhrough Goa. 

Mangalore-Basan Line 

·269. Shri T. B. Vittal Rao: Will 
the Mini;;ter of Railwa78 be pleased 
to state: 

(a) whether the final location sur-
vey for Mangalore-Hasan line has 
.illlce been taken up; and 

(b) if not, the reasons therefor? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No. Sir. 

(b) The new line is required to be 
ready by the time the Development 
work of the Mangalore Port is com-
pleted. Details of phased programme 
for development of Mahgalore port 
are awaited from the Ministry of 
Transport. The work of final location 
survey-cum-construction of the rail-
way line will be undertaken to finish 
along with the dev:lopment work of 
the Mangalore Port. 

National Highway upto NEFA Area 

*270. Shri D. Ering: Will the Minis-
ter of Trausport and Communications 
be please!.i to state: 

. (a) whether there b a proposal to 
ex~end the National Highway ullto 
the NEFA area, places like Bomdila. 
Ziro and Pasighat; and 

(b) if so, when the work is goin~ to 
be started? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir. 

(b) Does not arise. 

Gulhati Commission Report 

J Shri D. C. Sharma: 
*271. L Shri Agadi: 

Will the Minister of Irrigation "nol 
Power be pleased to state: 

(a) the uptodate progress made by 
the commission appointed by Gov-
ernment under the chairmanshiD of 
Shri Gulhati for reviewing the avail-
abilitv of water in Krishna and Goda-
vari rivers; 

(b) whether the commission has 
submitted any report to Government; 
and 

(c) if so, the details thereof? 
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The Minister of State in the Minis-
try of Transport and CommDDications 
(Shri Raj Bahadur): (a) to (c). The 
Krishna-Godavari Commission is now 
engaged in studying the voluminous 
data received from the concerned 
States and discussing it with their 
representatives. The Commission has 
not yet submitted a report. Its 
present term has been extended upto 
the end of April, 1962. 

Madras Airport 

°%72. Shri Harish Chandra Mathur: 
Will the Minister of Transport am! 
CommDDications be pleased to state: 

(a) when the Madras Airport will 
be ready for Boeing service; and 

(b) what accounts for the delay and 
how it has affected the flights parti-
cularly to Australia? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) It is ex-
l)ected that the Madras Airport will 
be ready for Boeing operations by 
the middle of 1963. 

(b) Being a major project costing 
more than a crore of rupees, its ftna-
lisation and execution is bound to 
take some time. 

Pending the lengthening and streng-
thening of the runway at the Madras 
Airport to make it fit for Boeing ser-
vices, it is proposed to operate a Boe-
ing service to Sydney via Bangkok. It 
is, however, proposed to maintain the 
present link between Madras and 
Djakarta by the operation of a weekly 
Comet service with effect from 1-4-62 
linking Bombay_Madras-Singapore and 
and Djakarta. 

Malguzars in Himachal Pradesh 

377. Shri Jogendra Sen: Will the 
Minister of Food and Agrieniture be 
pleased to state: 

(a) whether all Malguzars i!ll Hima-
chal Pradesh now enjoy full owner-
ship rights in land, including private 
forests; 

(b) if so, when these rights were 
granted and by whom; 

(c) whether these rights are record-
ed in the land revenue records and if 
so, whether the order, on which the 
entry is ba3ed, has been published in 
any Government Gazette; 

(d) if not, whether copies of this 
general order granting full proprie-
tary rights to all the Himachal Pra-
desh land owners are available to the 
public; and 

(e) if not, the reasons therefor? 

The Minister of Agricniture (Dr. 
P. S. Deshmukh): (a) Yes. 

(b) On 28th August, 1948 by the 
Chief Commissioner, Himachal Pra-
desh. 

(c) Ownership rights are recorded 
in the land revenue records, but the 
orders were not published in the 
gazette of the Himachal Pradesh Ad-
ministration. 

(d) No. 

(e) Because the orders are of an 
executive nature. 

Lighthouse at Divi Point, ADdhra 
Pradesh 

378. Shri M. V. KriShna Rao: Will 
the Minister of Transport am! Com-
munications be pleased to state: 

(a) whether the Government of 
Andhra Pradesh have represented for-

0) the re-exhibition of Light-
house at Divi point near 
Gullalamoda Krishna District, 
Andhra Pradesh, and 

(ij) the hydrographic survey of 
the mouth of the River Kri-
shna; and 

(b) if so, the action taken thereon? 

The Minister of State in the Minis-
try of Transport and CommDDicatioml 
(Shri Raj Bahadur): (a) Yes, Sir. 
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(b) The question of construction of 
a new Lighthouse at False Divi Point 
is under consideration. The hydro-
graphic survey of the mouth of River 
Krishna was not considered to be of 
sufficiently high priority to be includ-' 
ed in the survey programme for the 
year 1961-62. 

Quick Transit Service 

379. Shri Ba1raj Madhok: Will the 
Minister of Railways be pleased to 
state: : i] 

(a) whether it is a fact that gooss 
booked by Quick Transit Service do 
not reach much earlier and within 
specified time; 

(b) if so, whether Government have 
received any complaint that a large 
!'lumber of consignments, booked by 
Quick Transit Service are not being 
carried in those trains from Delhi 
·.mt despa,chsd in ordinary goods 
. rains resulting in heavy delay and 
:Iefeating the purpose for which this 
facility is availed of; 

(c) whether Government are also 
aware of the fact that due to this 
delay, the business community has to 
suffer a great loss; and 

(d) the reasons for not booking the 
consignments in Quick Transit Ser-
vice and the steps Government pro-
pose to take to remove this malprac-
tice at Delhi to create confidence in 
business community? 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Nor-
nally goods booked by Quick Tran-
,t Service reach destination within 

the specified time, although in certain 
cases delays occur. 

(b) No such complaint has been re-
ceived on the Northern Railway. 

(c) No, the business community are 
aware that in certain cases goods 
booked by Quick Transit Service 
may not reach in time, in which cue 
Quick Transit Service charges levied 
by the Railway are tefunded. 

(d) No instances have been noticed 
in which goods accepted for despatch 
by Quick Transit Service were not so 
despatched and were actually carried 
by the ordinary service. 

BookiD&" of Goods from Delhi 

380. Shri Balraj Modhok: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that there are 
restrictions on the goods booking 
from Delhi in smalls over the meter 
gauge in Jodhpur Division of Northern 
Railway whereas the goods booking 
in wagon loads is free; 

(b) if so, since when the booking 
in smalls is closed and the reasons 
therefor; 

-(c) whether Government are aware 
that there is a great inconvenience to 
public due to this closure; 

(d) what is the policy of the Gov-
ernment in regard to the carriage of 
consignment in smalls and in wagon 
loads over this section; and 

(e) what steps Government propose 
to take to remove the difficulty? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
There is no restriction at present on 
the booking of 'smalls' from Delhi 
Lahori Gate to Jodhpur Division. 
However, some restrictions had to be 
imposed in the past owing to heavy 
demands for higher priority traffic. 
The period of such restrictions was 
limited to the barest minimum to 
avoid any undue inconvenience to the 
public. 

(d) Wagons are made available for 
full wagon load traffic accordini to 
the schedule of Preferential Traffic. 
Smalls are accepted On nominated 
days (Mondays and Thursdays for the 
traffic under reference) so that 
wagons may be loaded to their maxi-
mum capacity. 

(e) Transport capacity is beIni 
augmented on programmed basis. 
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Senior Staft Councils 

381. Shrl P. C. Borooah: Will the 
lIinister of CommllDity Development 
ami Cooperation be pleased to state: 

(a) the number of recommendations 
%DAde by the ~or Stu! Councils of 
the departments under hill Ministry 
since the constitution of these coun-
eils, year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments and on what 
grounds? 

The Deputy MDUster 01 CollllllUllity 
Development and CooperatiOB (Shrl 
B. S. Murthy): A statement is placed 
on the Table of the House. [See Ap-
pendix II, annexure No. 29]. 

Senior Staff Councils 

382. Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the number of recommenda-
tions made by the Senior Staff Coun-
cils of the departments under his Mi-
nistry since the constitution of these 
councils, year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance tor 
more than one year; and 

(d) how many have been rejected 
by the departments and on what 
grounds? 

The Minlster 01 Agriculture (Dr. 
:P. S. Deshmukh): (a) 

(a) Year 

1954 
1955 

No of recom-
mendations. 

3 
22 

2. 

1966 14 
1967 90 
1958 59 
1959 43 
1960 89 
1961 33 

(b) 1954 2 
1955 17 
1956 10 
195'1 65 
1958 35 
1959 30 
1960 58 
1961 8 

(c) 7. 

(d) 109. A statement showing re-
commendations made along with the 
reasons for their rejection is laid on 
the Table [See Appendix II, annexure 
No. 30]. 

Senior Stair Councils 

383. Shri P. C. Borooah: Will the 
Minister of Health be pleased to state: 

(a) the number of recommendations 
made by the Senior Staff Councils of 
the departments under his Ministr-y 
since the constitution of these coun-
.cils, year-wise; 

(b) how many of them have bel'n 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments and on what 
grounds? 

The MInister of Health (Shri Kar-
markar): (a) to (d). A statement 
is laid on the Table of the Sabha. 
[See Appendix II, annexure No. 31]. 

Senlor Staff Councils 

384. Shri P. C. Borooab: Will the 
Minister of Irrigation and Power !;Ie 
pleased to state; 

(a) the number of recommendations 
made by the Senior Staff CouncilS of 
the departments underhill Ministry 
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since the constitution of these coun-
cils, year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have ·been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments and on what 
grounds? 

Th'C! Minister of State in the MlDIstry 
of Tra.Dsport and CommaDicatious 
(Shri Raj Bahadur): (a) to (d). A 
statement is laid on the Table of the 
House, [See Appendix ll, annexure 
No. 32]. 

SeDlor Staff C01UleUs 

385. Shrl P. C. Borooah: Will the 
Minister of RailW&)'1 be pleased to 
state: 

(a) the number of recommendatiODS 
made by the Senior Staff Councils of 
the departments under his Ministry 
since the constitution of these COUQ-

cils, year-wise; 

(b) how many of them have bets 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejected: 
by the departments and on what 
grounds? 

The Deputy Minister of Railways 
(8hrl S. V. Ramaswamy): (a) to (d). 
The requisite year-wise figures are 
furnished in the statement laid 0It 
the Table. 11 out of a total of 185 re-
commendations were rejected either 
tor administrative reasons or because 
Uley were found to be incompatible 
with the rules. 

SUTBMBNT 

S.nior Slaff Cound1. (Ministry of RailrDIJY') 

1955 1956 1957 1958 1959 1960 1961 TolaE 

(a) The number of recommendations 
made by the Senior Stalf Council 

(b) Recommendationsimp1emented . 
(c) Recommendations held in abeyance 

for more than a year 
(d) Recommendations rejected 

Senior 8taft CODclls 

386. Shrl P. C. Borooah: Will the 
Minister of TraDSPOrt and CommUDi-
catious be pleased to state: 

(a) the number of recommendations 
made by the Senior Staft Councils of 
the departments under his Ministry 
since the constitution of these coun-
cils, year-wise; 

(b) how many of them have beer. 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

4 12 13 45 33 77 ISS 
4 12 12 43 28 72 162-

3 8 12-
2 2 7 II 

(d) how many have been rejectecl 
by the departments and on what 
grounds? 

The Minister of State ill the MiDis-
try of Transport and COIDJD1IIIIeatloJa 
(8hrl Raj Bahadur): (a) to (d). '!"he 
information is being collected and wiD 
be laid on the Table of the Sabha 
in due eCNne. 

COIISIUDptiOD of Sapr 

38'7. 8hrl D. C. Sbarma: Will th& 
Minister of f'ood and Agriculture be-
pleased to state: 

(a) the pet' cmP£fG eODlIUDIP-
tion of IIIPl' durine the First and Be-
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cond Five Year Plans in each of the 
States and on an all India basis; and 

(b) what the position would be at 
the end of the Third Five Year Plan 
period according to proposed alloca-
tion? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). The average per capita con-
smnption of crystal sugar on an all 
India basis during the First and Se-
cond Five Year Plans is estimated at 
9.8 lbs. and 11 lbs. per annum res-
pectively. It is estimated to be 13.6 
lbs. per annum at the end of the 
Third Five Year Plan. State-wise in-
formation is not available. It may be 
remembered that such per capita 
consumption would be higher if gur 
and khandsari (which rural people eat 
in lieu of crystal sugar) are taken 
into account. 

Food Adulteratioa 

388. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state: 

(a) whether there is any proposal 
to have a central organisation for pre-
venting food adulteration in the coun-
try; and 

(b) if so, the details thereof? 

The Minister of Health (Shri Kar-
markar): (a) and (b). There is no 
proposal under consideration at pre-
sent for the setting up of a Central 
organisation for preventing food adul-
teration in the country. The Govern-
ment are, however, considering a re-
commendation made by a Sub-Com-
mittee set up by the Planning Com-
mission that the Prevention of Food 
Adulteration Act, 1954, be suitably 
amended so that the enforcement of 
the Act might be undertaken by the 
Central Government. 

Uneleared Stocks of Fertilizer at 
Nangal 

389. Shri D. C. Sharma: Will the 
Minister of Food and Arricalture be 
pleased to state: 

(a) whether it is a fact that a large 
quantity of uncleared stocks of ferti-
lizer are IY':1C( at the Nangal Fertili-· 
zer Factory; and 

(b) if so, the steps taken to clear 
them? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) No. The factory 
is expected to provide storage for 
about 2 months' production. The stock 
has always been less than the storage 
capacity. 

(d) Does not arise. 

Formation of Central Health Cadre-. 

390. Shri D. C. Sharma: WiI1 the· 
Minister of Health be pleased to refer' 
to the reply given to Unstarred Ques-
tion No. 476 on the 25th November •. 
1961 and state: 

(a) whether any decision has since· 
been taken with regard to the forma-· 
tion of Central Health Cadre; and 

(b) if so, the details thereof? 

'1'be MInIster of Health (ShrI~ 
Karmarkar): (a) Not yet. 

(b) Does not arise. 

Delay in Payment 01 Money by P'&.T. 

391. Shri D. C. Sharma: Will the 
Minister of TraDsport and CommUDi-
cations be pleased to state: 

(a) whether his attention has been· 
drawn to the news item published in 
the Hindustan Times, New Delhi dated 
the 24th January, 1962 that postal 
authorities have written to a dead 
woman asking her to collect the 
money she had claimed about 10 years 
ago; 

(b) if so, the reasons for this ab-
normal delay in payment; and 

(c) the steps taken or proposed to· 
be taken to check such cases? 

'1'be Minister of Transport and Com-
mUDications (Dr. P. Snbbanyaa):· 
(a) Yes. 
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(.b) The depositor died on 3rd Janu-
IUy 1946 but the claim was preferred 
only on 14th November, 1959. The 

.sanction could not be issued until 

.14th December, 1961 as the claimant 
.could not furnish all the relevant 
-documents. 

The death of the claimant was not 
. communicated to the appropria.te 
postal autl\prity by her relatives in 

· time. On receipt of information of 
· death, a fresh sanction in favour of 
·claimant's husband was issued on 5th 
February, 1962. 

(c) Instructions that the claims be 
.settled promptly already exist and 
lapses coming to notice are suitably 

.dealt with. 

Gastro-Enteritis cases in Delhi 

392. SUi D. C. Sharma: Will the 
· Minister of Health be pleased to state: 

(a) the number of Gastro-Enteritis 
.cases in Delhi during the year 1961; 

(b) the figures as compared with 
· the corresponding figures for 1960; 
.and 

(c) the steps taken to check its inei-
·dence? 

The Minister of Health (Shrl Kar-
'markar): (a) and (b). The number 
of Gastro-Enteritis cases admitted in 
the Infectious Diseases Hospital, 
Delhi during the years 1960 and 1961 

· are as under:~ 

Months 1960 1961 

Jaouary I 8 
February 5 I 
March 21 39 
April 50 108 
May 67 166 
June 175 129 
July 432 146 
August 589 145 

. September 238 61 
·<>ctober S4 37 
November 36 22 

. December IS 17 

TOTAL: 1,683 879 

(c) The follOWing steps were taken 
to check its incidence: 

(1) Cases brought to the notice of 
the Health sta1f working in the areas 
were immediately removed through 
Muncipal Ambulance to the Infec-
tious Diseases Hospital, Delhi where 
adequate arrangements for admission 
of Gastro-entries cases were made. 

(2) The affected localities 
thoroughly searched to detect 
other case in the area. 

were 
any 

(3) Provisions of the Epidemic 
Diseases Act, 1897 against Gastro-
enteritis Cholera were extended to 
the Union Territory of Delhi. 

(4) 21 Teams of doctors alongwith 
literate peons were in operation by 
the middle of October, 1961 and 
7,97,715 inoculations were performed 
during the year 1961. 

(5) Intensive measures against the 
sale of unwholesome articles of food 
and drink through the food hygiene 
enforcement squads and Sanitary In-
spectors were taken. Total amount of 
unwholesome food destroyed during 
the year was 2,768 mds. 

(6) Necessary arrangements weroe 
made for disinfection of the infected 
premises. Anti-fly measures were in-
tensified. 

(7) Arrangements were made to 
remove all types of refuse from the 
municipal areas as early as possible. 

(8) Adequate publicity was arrang-
ed to prevent occurance of the disease. 

(9) A careful watCh was kept over 
the municipal water supply with re-
gard to its purity by taking samplee 
from distal consumer points . 

(10) Drinking water wells in rural 
areas were chlorinated regularly. 
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AdvertEemena of Vanaspati in 
Government PubUeations 

393. Shri p. G. Deb: Will the Minis-
ter of Food aDd Arrieulture ,be pleas-
ed to refer to the reply given to Star-
red Question No. 805 on the 14th 
March, 1961 and state: 

(a) whether Government have re-
vised their policy not to publish ad-
vertisements of Vanaspati in Govern-
ment publications which are against 
the declared policy of Government; 
and 

(b) how much amount has been re-
ceived by Government for such adver-
tisements in all Government publica-
tions during 1960-61 and 1961-62? 

T:1e Deputy Minister of Food and 
Agriculture (Shrl A. M. Thomas): 
(a) There has been no change in Gov-
ernment's policy in regard to the 
publication of advertisements on 
tion to the publication of such adver-
vanaspati viz., that there is no objec-
tisements. 

(b) During 1961, the amount reo 
ceived on advertisements relating to 
colourisation of vanaspati is estimated 
at around Rs. 1,850. 

Bhimkund Project 

394. Shri B. C. Mullick: WilI the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether the Bhimkund Hydro-
Electric Project in Orissa has since 
been approved by the Planning Com-
mission; and 

(b) if not, what is the present 
stage? 

The Minister of State in the Minis-
try of Transport aDd Communlc:ations 
(Shri Raj Bahadur): (a) and (b). 
The Bhimkund project is under in-
vestigation by the Government of 
Orissa. The investigations are elq)eCt-
ed to 'be completed by June, 1963 
except for the Reservoir survey. 

Financial AssIstance to Orissa for 
Tube-wells 

395. Shri B. C. MuIUck: Will the 
Minister of Food and Apiculture be 
pleased to state: 

(a) whether any financial assistance 
has been rendered to Orissa for dig-
ging of tube-wells during the year 
1961-62; 

(b) if so, what is the amount; and 

(c) the number of tubewells so far 
installed? 

'l.'lhe Minister of Agriculture <Dr. 
P. S. Deshmakh): (a) and (b). Fin-
ancial assistance has been given by 
the Central Government for schemes 
in the agricultural sector as a whole. 
The amount earmarked by the Orissa 
Government for tu-bewell Project in 
1961-62 is Rs. 5.25 lakhs. 

(c) The infonnation is -being obtain-
ed from the State Government and 
will be placed on the Table of the 
Sabha when received. 
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Election Meetings Addressed by the 
Prime Minister 

401 J 8hri Balraj Madhok: . L 8hri Alsar: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that New 
Delhi Municipal Committee made 
arrangements for the election meet-
ings adckessed by 8hri Jawaharlal 
Nehru in New Delhi on the 22nd Feb-
ruary, 1962; 

(b) whether any payment was made 
by the Congress Organisation to New 
Delhi Municipal Committee for that; 
and 

(c) if so, the details thereof? 

The Minister of Health (8hri Kar-
markar): (a) No except that some 
pipe barricading was provided by the 
New Delhi Municipal Committee which 
is normally done at the instance of the 
Police in the case of all V.I.Ps. 

(b) and (c). Do not arise. 
Bailway Passenpr Fares and 

Frei&"ht Rates 
r Shri 8ad.ban Gnpta: 

402. ~ 8bri Tangamani: 
l Sbri Warior: 

Will the Minister of Railways be 
pleased to state: 

(a) whether any proposal to en-
hance passenger fares and freight 
rates for the Railways is under the 
consideration of Government or of the 
Railway Board; 

(b) if so, the nature of the proposal; 
and 

(c) when it is proposed to give 
effect to the increased rates? 

The Depaty Minister of Railways 
(8bri 8. V. Ramaswamy): (a) to (c). 
In view of the budgetary implica-
tions involved, the present Govern-
ment are unable to give any infol'ma-
tion at this stage as to whether there 
are proposals to enhance passenger 
fares and freight rates on the rail-
ways. 

Agricultural Credit BalIk 

403. 8bri Ram Krlshan Gupta: Will 
the Minister of FOOd and Aviculture 
be pleased to state: 

(a) whether the proposal to estab-
lish an Agricultural Credit Bank has 
been considered; and 

(b) if so, with what result? 

The Minister of Agriculture (Dr. 
P. 8. Deshmakh): (a) and (b). It is 
not clear as to whether the Hon'ble 
Member is referring to any coopera-
tive bank for meeting the short term 
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and medium term needs of agricul-
turists or to a development finance 
corporation for meeting the relatively 
longer term needs of the agrilcultu-
rists. If it is the former. the Minister 
for Community Development and Co-
operation has already given the 
answer in reply to Starred Question 
No. 284 on the 24th February, 1961. 
If it is the latter. then the question is 
under consideration in the Ministry 
of Finance (Department of Economic 
Affairs). 
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Ratlam-BanlIwara Railway Line 

406. Shri Karni Singhji: Will the-
Minister of Railways be pleased to 
state the date by which the work of 
construction of overhead bridges at 
the two railway crossing in Bikaner 
City according to the approved scheme 
will be taken in hand to mitigate the 
sufferings of the people? 

The Deputy Miinster of Railways 
(Shri S. V. Ramaswamy): The State 
Government has agreed to acquire, 
at their cost. necessary lands and ,pre-
mises outside the Railway limits, for' 
the pur·pose of constructing the two 
road overhridges. Provision for these 
bridges has been made in the Nor-
thern Railway's Works Programme 
for 1962-63 and the plans and estimate, 
are being finalised in consultation with 
the State Government. The work, 
will be physically taken up as soon 
as the Government of Rajasthan ac-
quire and make available the neces-
sary land for the approaches. 

Railway Line from Churu to Nohar 

40'7. Shri Karnl Slnghji: Will the-
Minister of Railways be pleased to 
state: 

(a) whether there is a propo!t8l for 
laying a railway line from Churu to· 
Nohar via Taranagar to provide· 
amenity to the public of that area 
and to open the interior for trade;. 
and 
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(b) if not, what steps Government 
'propose to take in the matter? 

The Deputy Minister of Railways 
,(Shri S. V. Ramaswamy): (a) No. 

(b) The two, places Churu and 
'Nohar are already connected by a 
metre gague rail line via Suratpura. 
For provision of any further amenity 
,to the inhabitants of the area deve-
lopment of road transport would be 
more appropriate. As road is a State 
subject, the State Government may 

',be moved in the matter. 

Disposal of Ferrous Scrap by 
RaHways 

f Shrl Bach1lD&th Siqh: 
408 ) Shri S. C. Samanta: 

• 1 Shri Subodh Hansda: 
l Shri Pashupati Mandai: 

Will the Minister of Railways be 
pleased to state: 

. (a) the total quantity of ferrous 
,scrap disposed of by the Railways by 
esale through public tenders during the 
years 1955 to 1961 and the revenue 
,earned therefrom; 

(b) the total quantity of scrap 
·distributed to indigenous scrap-users 
at the direction of the Iron and Steel 
-ContrOller during the years 1955 to 
,1961; and 

(c) the total quantity of railway 
'scrap melted by railway workshops 
,and private sector foundries for 
-manufacture of railway stores during 
"the years 1955 to 1961? 

The Deputy MiDister of RaUways 
'(Shrt S. V. Ramaswamy): (a) (i) 
-Quantity-16,500 tons (approx). (ii) 
Revenue earned: Rs. 34 lakhs (ap-

:JIrox). 

(b) 5,05,000 tons (~prox). 

(cl (i) By Railway Workshops: 
'2,54,000 tons (approx). (ii) By Private 
"Sector Foundries: 2,39,000 tons (ap-
lIl'Oxl. 

Note:-Figures relate to the periQd 
l1st April, 1955 to 31st March, 1961. 

Written Answers 2200 

RussiaD Gift of Anti-SmaD-Pox 
Vaccine 

'09 J Shrl Indrajit Gupta: .. . l Shri Kunhan: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 1405 on 17th 
August, 1961 and state: 

(a) when the supply of 250 million 
doses of anti-small-pox vaccine, offer-
ed by the Government of U.S.S.R., is 
expected to be received in India; and 

(b) arrangements being made for 
stocking, distribution and use of the 
~accine? 

The Minister of Health (Shri Kar-
markar): (a) The Government of the 
U.S.S.R. have agreed to supply 250 
million doses of freeze dried vaccine 
free of charge to IJ;ldia in eight equal 
quarterly instalments, commencing 
from January, 1962. Approximately 
25.23 milliOn doses of vaccine have 
been received during January-Feb-
ruary, 1962. 

(b) The vaccine is received in 
Delhi, from where it is sent to the 
Government Medkal Store Depots at 
Calcutta, Bombay, Madras and Kamal 
for storage and distribution to the 
State GovernmentslAdministrations in 
accordance with the instructions issued 
·by the Directorate General of Health 
Services. 

Telegraph and Teleprinter Connection 
between Dibrugarh and Calcutta 

410. SIui P. C.~: Will the 
Minister of Trausport and Commllnl-
eatious be pleased to state: 

(a) whether there is no direct tele-
graph and teleprinter connection 
between Dibrugarh head-office and 
Calcutta except through Gauhati; 

(b) if so, whether teleprinter and 
telegraph messages get much delayed 
in :tieing transmitted through Gauhati; 
and 

(el whether Government propoIH 
to introduce direct teleprinter ftele. 
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graph service between Dibrugarh and 
Calcutta to do away with this 
difticulty? 

The Minister of TraDsport and Com-
_ications <Dr. P. Subbarayan): (a) 
No. 

(b) Telegrams are not usually de-
layed on account of their being trans-
mitted through Gauhati. Sometimes 
however delays occur due to interrup-
tions on lines of communication. 

(c) No. Traffic does not justify a 
direct circuit. 

Prefabricated Stalls on Punchkulan 
Road, New Delhi 

fll. Shri Ralraj Madhok: Will the 
Minister of Health be pleased to state: 

(a) the total number of existing 
prefabricated staUs on Punchkuian 
Road, New Delhi; 

(b) how many of them fall under 
the jurisdiction of Delhi Municipal 
Corporation and New Delhi Munici-
pal Committee respectively; 

(c) whether any plan has been 
made to build a separate market for 
the allottees of these staUs; and 

(d) if so, the details thereof? 

The Minister of Health (Shri. Kar-
markar): (a) and (b). 79 in the area 
under the jurisdiction of the New 
Delhi Municipal Committee. As re-
gards stalls falliD& under the jurisdic-
tion of the Delhi Municipal Cor.pora-
tion, the information will be laid on 
the table of the Sabha, when avail-
~le. 

(c) No. 

(d) Does not arise. 

PreIa.hrIcated stalls In New DeUti 

412. Shri Balraj Madhok: Will the 
Minister of Health be pleased to state: 

(a) the total number of existing pre_ 
fabricated stalls on the Irwin Road 
and outer circle Of Connaught Circus, 
New Delhi, respectively; 

(b) whether it is a fact that all 
of them have overlived their normal 

.2049 (Ai) L~. 

life and are in a most dilapidated 
condition; 

(c) if so, whether any plan has 
been made to provide alternative 
shops to the allottees of these stalls; 
and 

< d) if so, the details thereof? 

The Minister of 
Karmarkar): (a) 75 
Road and 116 staUs 
Circus. 

Health (Shri 
stalls on Irwin 
in Connaught 

(b) These stalls have outlived their 
normal life but are still in usable 
condition. 

(c) No, for the reason given iIi the 
answer to part (b) above. 

(d) Does not arise. 

Export of Surplus Sugar to U.SA. 

413. Shri Ram Krishan Gupta: Will 
the Minister of Food and Agriculture 
be pleased to state: 

<a) whether it is a fact that India 
has suggested its exportable surplus 
of sugar to U.S.A. in exchange of 
Agricultural surpluses from U.S.A.; 
and 

(b) if so, the details of the agree-
ment, if any? 

The Deputy Minis'ter of Food and 
&gri.culture (Shri A. M. Thomas): <a) 
Yes, Sir. 

(b) No agreement has yet been 
reached. 

~~ "'to ~o to ~ ~ 
V!V. eft "0 ;no ~ :;prr ~ 

~~iR!f.r1ll'tF!Trnfit; : 

('Ii) ~ ~ if ~ iIli iii" 
~~iIi"firor~iIi"~~ 
om: ~ iIli tim ~ t!;o ~o to ~ 
~T iii" ~ ~ iAf.\" 1Il't ;prr lIfICI"-
~~; 

(~) ;prr ~ " ~ fit; ~ om: 
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B'ydro-Eleetric Projects In ADdhra. 
Pradesh 

415. Shri M. V. KrisJma Rao: Will 
the Minister of Irrigation and Power 
be pleased to state the progress made 
so far with regard to sanction of: 

(i) Vamsadhara Project, 

(ii) Pochampad Project, 

(iii) Srisailam Hydro-Electric Pr0-
ject; and 

(iv) Upper Sileru Power Project 
of AlI!:ihra Pradesh"l 

The Minister of State in the MiDis-
try of Transport and CommunicatiOlB 
(Shri Raj Bahadur): The position in 
respect of these projects is given 
below:-

(i) Vamsadhara Project.-This pro-
ject is under examination in 
the Central Water and Power 
Commission. 

(ii) Pochampad Project.-The 
Government of Andhra Pradesh 
have been requested to submit 
a fresh project report for a 
self-contained run-of-1he-river 
scheme. 

(iii) Srisailam Hydro-electric 
Project.-This project is under 
examination in the Central 
Water and Power Commission. 

(iv) Upper Siler" Power Project.-
Stage I of this project is under 
execution. Stage II of the pro-
ject (Guntawada) is connected 
with the Balimela Power Pr0-
ject of Orissa and a decision has 
yet to be taken. 

Bas Transport In ADdhra Pradellh 

416. Shri M. V. KriIJma 8110: W"1lI 
1he Minister of Transport and eu.-
mUDicatlons be pleased to state: 

(a) the progress so far made to 
nationalise Bus Transport in Andhra 
Pr.adesh; and 

(b) the Central Govenunent's Assis-
tance for the above nationalisation! 
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The Minister of State in tile Minis-
try of TraJJsport aDd Communications 
(Shri Raj Bahadur): (a) Nationalised 
bus services are operating in twelve 
out of the twenty districts of Andhra 
Pradesh at present. A phased pro-
gramme for extending nationalisation 
to the remaining areas of the State 
has been drawn up and it is expected 
that nationalisation will be completed 
in the entire State by the end of the 
Third Five Year Plan priod. 

(b) The Central Government have 
not given any specific financial 
assistance for nationalisation of road 
transport in Andhra Pradesh. The 
Ministry of Railways are, however, 
contributing to the Andhra Pradesh 
State Road Transport Corporation to 
the extent of 25 per cent of its total 
capital. Their contribution in the 
Corporation was Rs. 129:54 lakhs, as 
on 21st March, 1962. 

Masulipatnam Port 

417. Shri M. V. Krishna Rao: Will 
the Minister of Transport aDd Com-
munications be pleased to state: 

(a) whether the Government of 
India have taken any decision for the 
conversion of Masulipatnam Minor 
Port into an intermediate port; and 

(b) if so, the action taken by Gov-
ernment for the development of the 
Masulipatnam Port? 

The Minister of State in the Minis-
try of Transport aDd Communications 
(Shri Raj Bahadur): (a) Masulipat-
nam is already being treated as an 
interme:iiate port. 

(b) A provision of Rs. 15 lakhs has 
been made in the physical develop-
ment programme of the Third Five 
Year Plan of the Ministry of Trans-
port and Communications for stabilis-
ing the channel at Masulipatnam in-
cluding provision of earthen bunds 
and strengthening of t'he sand sPit. 

Air Service to Vljayawada from 
Ryderabad 

418. Shri M. V. KrtsIma Gao: Will 
the Minister of TraIIsport aDd C_-
munieatlODll be pleased to state: 

(a) whether the Govenunent of 
India have taken any steps for restor-
ing the air service to Vijayawada 
from Hyderabad; and 

(b) if so, when it will be commenc-
ing? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) an:i (b). 
The Indian Airlines Corporation is 
examining the feasibility of such a 
service in consultation with the Gov-
ernment of Andhra Pradesh. 

Damage to CroPS In Gujarat by 
Locusts 

419. Shri P. R. Patel: Will the 
Minister of Food and Agriculture be 
pleased to state the extent of damages 
caused to crops in Mehsana district, 
Gujarat State, by locusts and steps 
taken to compensate farmers? 

The Minister of Agriculture (Dr. 
P. S. Deshmukb): The information is 
being collected from the State Gov-
ernment and will be placed on the 
Table of the Sabha in due course. 

IDSaDity Cases In India 

4ZO. Shri A. -M. Tariq: Will the 
Minister of Rea'th be pleased to 
state: 

(a) whether there has been a steady 
increase in the number of ("ases of In-
sanity in some States in India; 

(b) if SO, the details thereof; 

(e) whether Government have asses-
sed the reasons as to the cause for this 
increase and possible remedial action; 
and 

(d) if so, the details mereof? 

The Minister of Realth (Shri 
Karmarkar): (a) As no survey on t'he 
incidence of mental diseases and 
mental morbidity has been carried 
out, it is not possible to say whether 
the number of mental cases has in-
creased or decreased. 

(b) to (d). Do not arise. 
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Saraswaty Project (Gujuat) 

421. Shri P. R. Patel: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) what progress has been made 
in the implementation of Saraswaty 
Project (Gujarat State); and 

(b) if no progress has be'!n made. 
the reasons therefor? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): (a) Preliminary 
works on this project are in progress. 

(b) Does not arise. 
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Rail Link from Gohana to Panipat 

423. Shri Ram Gartb: Will the 
Minister of Railways be pleased to 
state: 

(a) when the rail link from Gohana 
to Panipat will be completetl; and 

(b) if not completed, the r~ason5 for 
delay? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
The restoration of Gohana-Panipat 
dismantled line is not included in the 
Railways' Third Five Year Plan as 
published by the Planning Commis-
sion. 

Delhi-Ambala R:lil Line 

424. Shri Ram Garib: Will the 
Minister of Railways be pleased to 
state: 

(a) ,,'hether the railway line from 
Delhi to Ambala will be made double; 

(b) if so, when; and 

(c) if not, the reasons therefer' 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
The doubling of the line between 
Delhi and Ambala is not included in 
the Third Five Year Plan as the 
traffic on the section does not justify 
the same. 

Beas Dam Project 

425. Shri Ram Garib: Will the 
Minister of Irrigation aDd Power be 
pleased to refer to the reply given to 
Unstarred Question No. 27 On the 14th 
March, 1962 and state: 

(a) the names of 52 villages, Tehsil-
wise, which are proposed to be evacu-
ated for the purpose of constructing a 
reservoir for the Beas Dam Project; 

(b) the names of 9 villages in 
Hoshiarpur and the 2 villages in 
Kangra District which are proposed 
to be evacuated for the purpos'! of 
creating a township there; and 

(c) what will be the probable time 
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lag between the service of notices on 
the inhabitants of these villages and 
the actual evacuation of th~se villages? 

(I) Ghamrur (18) Dughal 
(2) Khanpur (19) Nangal Galer 
(3) Balghar (20) Ludhiarah 
(4) Kulehar (21) Padal 
(5) Meharah (22) Katnaur 
(6) Dodra (23) Badhopal 
(7) Haler Anor (24) Panjral 
(8) Anur (Mangarh) (2S) Bachohlar 
(9) Bhatoli Phakorian (26) Narihawali 

(10) Bhatoli(Nand'R.) (27) Gharial 
(II) Ranial (28) Sarkaprah 
(12) Bhalial (29) Duhak 
(13) Seontha (30) Sothel 
(14) Gadroli (31) Barlan 
(15) Poth (32) Bari (Nand Pur) 
(16) Amb (Nand pur) (33) Bathu 
(17) Kandhi (34) Ahur(Guler) 

Nurpur Tehsil (Kangra Dim.) 
(S2) Jawali. 

(b) The number of villages in 
Hoshiarpur and Kangra District is 
8 and 3 respectively as foIlows:-

HoshiaTPUT District (Dasalla Tehsil) 

(i) (1) Adampur Mahotian 
(2) Behera 
(3) Changarwan 
(4) Dehar 
(5) Ram Nanga} 
(6) Sathwan 
(7) Siri Pin Dain 
(8) Talwara. 

Kangra District (Dehra TebsU) 
(ii) (9) Sansarpur 

(10) Ban Bilwan 
(11) Revi. 

(c):-One year. 

Forced Retirement of Employees under 
N. Railway 

426. Shri Mohan Swarup: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that certain 
Railway employees under Northern 

The Minister of State in the Minis-
try of Transport and CommUDieations 
(Shri Raj Bahadur): (a) Dehra Tehsil 
(Kangra Distt.). 

(35) Thear 
(36) Ludred 
(37) Iaret 
(38) Katrah 
(39) Nagrotah 
(40) Chatwal 
(41) Batorar 
(42) Kohli Balthan 
(43) Bail 
(44) Ghai 
(4S) Basi 
(46) Jummal 
(47) Bhalwal Chandour 
(48) Khairian 
(49) Gheori 
(so) DhanIeta 
(51) Nanga! Siba 

Railway who by mistake mentioned 
their dates of birth otherwise have 
been forced to retire; 

(b) if so, the number thereof; 

(c) whether Government are aware 
of the !.act that their actual lIIIatricul-
ation Certificates which depict their 
real date of birth, have not been taken 
into account and their cases are not 
considered On the basis of those certi-
ficates; and 

(d) if so, the reasons therefor? 

The Deputy Minister of Railways 
(Shri Shalmawu Khan): (a) Railway 
servants are retired from service in 
attaining the age of superannuation 
based on the date of birth recorded in 
their Service CardlService Sheet. 

(b) to (d). In 8 cases which have 
occurred after issue of the latest 
orders on the subject, alteration in 
date of birth as claimed by the em-
ployees on the basis of Matriculation 
Certificates could not be agreed to as 
the staff concerned had already taken 
advantage of the recorded date of 
birth whereby they were appointed 
below the age of 18 years. The em-
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ployees being literate had signed their 
service record bearing t:'~ date of 
birth in token of the correctness of 
the entries recorded therein. 

Employees of R.M.S., 'D' Division, 
New Delhi 

427. Shri Manay: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether it is a fact that the 
Ministry of Finance have issued orders 
that permanent reduction to a lower 
stage in time scale of pay of Govern-
ment servant is not permissible; 

(b) whether it is also a fact that 
some Scheduled Caste employees of 
R.M.S. "D" J)ivision, New Delhi have 
been awarded punishment in contra-
vention of the orders mentioned in 
part (a) above; 

(e) if so, how many employ",,s were 
awarded such punishment in the 
R.M.S. "D" Division, New Delhi, wUch 
iespite repeated representations WE're 
Clot set aside; and 

(d) the action Government propose 
to take in such cases? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Yes, Sir. 

(b) Two officials, of whom one 
happens to belong to the Scheduled 
Caste, were punished by the compe-
tent authority for some irregularity. 
The defect, vide (a) could have been 
rectified hal! the official concerned 
brought the same to the notice of 
the appellate authority. The other 
official did so and the defect was 
r ,etified in his case. 

(c) One official, vide (b) did not 
submit an appeal against the punish-
ment within the prescribed time. 

(d) The case is being reviewed. 

Telephones In Nizamuddin, DeIlli 

428. Shri Ra.mji Verma: Will the 
Minister of Transport IIIld Communi-
eatiollll be pleaSed to state: 

(a) 'the number of persons for whom 
telephones were installed in 
Nizamuddin, Delhi during January 
and February, 1962, the dates of their 
applications and the special f('asons 
for the grant of the priority, if any, in 
each case; 

(b) the number of the persons out 
of part (a) above in wh03e caJes the 
landlords concerned have not granted 
the permission to instal the phones 
and have insisted upon the removal 
of the encroachment; 

(C) the circumstances under which 
the cOll6ent of the landlords in the 
caSes falling in part (b) above was 
not obtained; and 

(d) the reasons for the delay in the 
removal of the telephones falling in 
part (b) above in each case and the 
steps Government propose to take to 
avoid litigation in the matter from the 
landlords? ' 

Tb~ MiDister of Transport and 
Communications (Dr. P. Subbarayan): 
(a) 12. The dates of applications range 
from 1958 to 1962. A few connections 
were sanctioned for special reasons 
and others were recommended by the 
Telephone Al:lvisory Committee, 

(b) No permission is taken from the 
Landlords. Only in one case landlord 
has asked for removal of the tele-
phone. 

(c) and (d). The question does not 
arise as no permission is required to 
be taken. If, however a protest is 
received it is verified whether the 
applicant is a bonaf:d<? tenant. The 
owner of the premises in one case has 
raised an objection to the installation 
of the telephone after the installation 
was completed. The matter. is being 
enquired into and appropriate action 
will be taken. 

Bhubaneshwar Station 

429. Shri A. T. Sarma: Will the 
Minister of Railways be pleased to 
state the action that has been taken 
to improve the Bhubaneshwar Rail-
way Station? ' 
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"DIe Deputy lIIiDis&er of Railways 
(lIIIri 8JlahDawu Khan): It is pro-
JIOSed to provide a new station build-
ing at Bhubaneshwar Railway station 
at an estimated cost of Rs. 7:8 lacs. 
"The plan for the new station build-
ing has been sent to the State Gov-
ernment for their remarks and their 
:reply is still awaited. 

CbiIka Denlopment Scheme 

00. Shri A. T. Sarma: Will the 
Minister ot Transport and Communi-
cations be pleased to state whether 
any action has been taken to imple-
ment the Chilka development scheme? 

The Minister of State In the Minls-
try of Transport and Communications 
(Sbri Raj Bahadur) : The Ministry 
of Transport and Communications 
bave no scheme for the development 
of Chilka lake. 

:BGad from Plpli to KODark in OrIssa 

431. Shri A. T. Sarma: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the amount that has been sanc-
tioned to construct a permanent road 
from Pipli to Konark in Orissa; 

(b) the amount that has been spent 
in constructing the same till now; and 

(c) whether the construction will 
be completed before the ensuing rainy 
season'? 

The MInister 01 State In the MInis-
try of Transport anti Communicatious 
(Shri Raj Bahadur): (a) Rs. 18 
1akhs sanctioned trom Central funds. 

(b) Rs. 36,97,742. 

(c) No. The work is expected to be 
completed by June 1963. 

GopaJ.pur Pert ill Orislla 

t32. Shri A. T. Sarma: Will the 
~r ot Transport and CommWll-
-wms be pleased to state: 

(a) whether there is any proposal 
to ~nwe the Gopalpur Port in 
Ganjam, Orissa State; and 

(b) if so, the details 01 the improve-
ments? 

The Minister of State In the Minis-
try of Transport aD. Commnnieatioaa 
(Shri Raj Babadur): (a) Yes. 

(b) A provision ot as. l.00 Iakh hu 
been made in the Third Five Year 
Plan for the construction of landing 
tacilities for masula boats at Gopalpur 
port. 

BlIlIDiDg of Trains In Parlakimedt 
DIstrlet 

433. Shri A. T. Sarma: Will the 
Minister of RaIlwaYs be pleased to 
state: 

(a) whether it is a tact that the 
Up and Down trains of the Parlaki-
medi. Light Railway do not run pro-
perly due to engine detects and that 
consquently passengers prefer to 
travel by bus; 

(b) if so, what action has been 
taken to rectify the defects of the 
engines; and 

(c) if no action has been taken, 
whether an enquiry will be made 
and necessary steps taken to rectify 
the defects? 

The Deputy Minister of Railwa,. 
(Shri Shahnawaz Khan): (a) No. 

(.b) and (c). Does not arise. 

Under-bridge at Cuitack 

43t. Shri A. T.~: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstar-
red Question No. 3544 on the 6th 
September, 1961 and state the 
progress since made in the construc-
tion of the under-bridge at the South-
end of Cuttack Station Yard? 

The Deputy MiDIlder of Ballwa,. 
(Shri S. V. Ramaswamy): Plans {cor 
the work have been finalised and the 
estimate tor Railway's portion ot the 
work has been sanctioned. Acceptance 
of the State Government ot their 
share of the cost is awaited Work 
will be started immediately IIIl 
receipt 01 t'heir acceptance. 
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Beeommendations of the Panel Oil 
Ayurveda Appoillted by the PlaJmiq 

Commission 

435. Shri A. T. Sarma: Will the Min-
ister of Health be pleased to state 
the action that has been taken on the 
recommendations- of the Panel on 
Ayurveda appointed by the Planning 
Commission? 

The Minister of Health (Shri Kar-
markar): The matter is under examin-
ation. 

Ayurvedic Education in India 
436. Shri A. T Sarma: Will the 

Minister of Health be pleased to state: 

(a) whether Government are con-
templating to introduce a curriculum 
to standardise the Ayurvedic Educa-
tion in India; and 

(b) if so, whether the same has 
been drafted as per the recommenda-
tions of the Panel on Ayurveda 
appointed by the Planning 
Commission? 

The Minister of Health ('Sbrl Kar-
markar): (a) and (,b). The matter is 
under examination. 

Central COW1cll of AJ1II'Vedic 
Research 

431. Shri A. T. Sarma: Will the 
Minister of Health be plp.ased to 
state: 

(a) whether Government have 
received any report from the Central 
Ccuncil of AyiJrvedic Research; 

(b) if .a, whether it will be placed 
on the Table; and 

(c) if the answer to part (a) above 
be in the negative, whether neces-
sary arrangements will be made to 
call for the report? 

The Minister of Health (Shri Kar-
markar): (a) to (c). The Central 
Council of Ayurvedic Research was 
set UP in October. 1959, to advise the 
Ministry of Health on various matters 
connected with the development of 
Ayurveda. This Council has met four 

times and has made a number of re-
commendations which are under ex-
amination. The Council is 'lot ex-
pected til submit any report which 
could be placed on the Tablp of the 
Hou.qp'. 

Road Bridge across KrisIma near 
Rangapur 

438. Shri T. B. Vittal Rao: Will the 
Minister ot Tl'8JlSPOrt and Commlllli-
catiOIlS be pleased to state: 

(a) the progress made upto the enel 
of February, 1962 regarding the con-
struction of road bridge across the 
river Krishna near Rangapur. Andbra 
Pradesh; 

(b) the amount spent so far; and 
(c) when the bridge is likely to be 

completed and thrown open tor-
vehicular traffic? 

The MinIster of State In the Mint.-
try of TraIIsport and Comm1Ulicau.. 
(Shri Raj Bahadur): (a) The progreu 
is as tollows:-

(i) Foundation (excluding abut-
ment)-96 per cent. 

(li) Piers.-45 per cent. 
(ill) Superstructure-25 per cent.. 

(.b) Rs. 20,70 lakh". 

(c) By the end of March. 19M. 

Dry Dock at Vlsakhapatnam 

439. Shri T. B. Vittal Rao: Will the 
Minister of Transport and COIlllll1lllI-
cations be pleased to state: 

(a) at what stage is the construc-
tion of Dry Dock at Visllkhapatnam; 
and 

(b) whether there is likelihood of 
taking liP this proposal during the 
ensuing financial year? 

The Minister of State in thP. MinIs-
try of TransPOrt and CommUDicatlOJlll. 
(Shri Raj Bahadur): (a) and (b). Ad-
ministrative approval of Government 
for construction of the dry dock at 8 
revised cost of Rs. 269 lakhs has btoen 
conveyed to the Hindustan ShipyaI'li 
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Limited. It is hoped that work con-
nected with the Project will be taken 
up by the Shipyard in the ensuing 
financisl year. 

Sethllll3llludra Project 

440. Shri T. B. Vittal Rao: Will the 
Minister of Transport aud Commuui-
.... tiOBS be pleased to state: 

(a) whether there is any prospect 
of taking up Sethusamudra Project 
during the Third Five Year Plan 
period; 

(b) whether any preliminary work 
has been undertaken; and 

(c) if so, the nature of the work? 

The Minister of State in the MiDis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). The 
proposal to cut a ship canI to connect 
the Palk Strait with Gulf of Mannar is 
still under technical investigation. It 
IS necessary to conduct hydrographic 
surveys and other investigations in the 
area to arrive at the correct ~ost of 
the project. A provision of Rs. :l2.14 
lakhs has been made in the Third 
Plan for this punpose. 

_... part of the hydrographic survey 
Ilfthe area was carried out in the 
survey season 1960-61 and the balance 
was included in the survey programme 
for the survey season 1961-62. Other 
tnvestigations, e.g., boring operations 
in South, North and Bay of Bengal 
.,hannels have. been taken up bv the 
r ... wernment of Madras. -

DoubJiDg of Vijayawada-YerrupaJyam 
Track 

441. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to 
state: 

(a) the progress up to the end of 
February, 1962 with regard to 
doubling of track between Vijayawada 
and Yerrupalyam, C"ntral Railway; 

(b)' when the first patch will be 
opened to traffic; and 

(c) the statioll on this section 
where interlocking has been changed 
due to doubling? 

The Deputy Minister of Railways 
IShri S. V. Ramaswamy): (a) 41 per 
rAnt. 

!b) The section between Rayanapad 
and Vijayawada is proposed to be 
OPened for goods traffic by 3lsi March, 
1962 

I.C) Signalling and InterlOCking has 
DP.f!n changed at Rayanapad statIon, 
where the doubling work has been 
I'.nmpleted. 

Ad-boo Tribunal 

442. Shri T. B. Vittal Rao: Will the 
Minister of Railways he pleased to 
lltate: 

(a) the steps taken to implement 
the award of the Ad-hoc Tribunal: 

(b) the reasons for the delay; and 

(c) whether additional expenditure-
as a result of implementation hliB. 
been assessed? 

The Deputy Minister of RaUwaYL 
CShri Shalmawaz Khan): (a) and (b). 
The Ad-hoc Tribunal made 9 recom-
mendations in.uI out of which de-
cisions have been 'taken on 8. Action. 
is being taken to finalise the outstand-' 
ing item also. 

(c) Yes. In the two recommenda-. 
tions which the Government have 
df'Cided to accept, the financial impli-. 
cations have been assessed. 

Ramavaram Station 

444. Shri T. B. Vittal RaG: Will the. 
Minister of RailwayS be pleased to. 
state: 

(a) at what stage the proposal is 
to open a station at Ramavararm bet-
ween Bhadrachellam Road and the· 
colliery siding of the Central Railway; 
and 

(b) if it has since bef!D decided te 
open a station, when the work will be 
taken up? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). The proposal has been examin<!d 
and not accepted for want of adequate 
justification. 
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~ of Kodli.kode StatiOD 

r Shri A. K. Gopalan: 
MS. ~ Shri KDIIbaD: 

l Shri M. K. KIIJD8I'IUl: 

-Will the Minister of Ba.ilways be 
'pleased to state: 

(a) whether Government have made 
·any provision for the reconstruction 
.of the Kozhikode railway station and 
,sheds; 

(b) if so, what is the amount set 
,apart far the purpose; and 

(c) when the construction is likely 
;to be taken in hand? 

, The Deputy MiDJster of Railways 
,(Sbri Shalmawaz Khan): (a) Yes, Sir. 

,(b) Approximately Rs. 3.82 lakbs. 

(C) The work has already been taken 
in hand:. 

'Linking of ParD-Vaijnath with Latar 

446. Shri T. B. Vittal ~o: Will the 
Minister of Railways be pleased to 

,state: 

(a) at what stage the proposal is to 
link Purli-Vaijnath with Latur; and 

(b) whether there is any likelihood 
of taking up this line during thE' Third 
'Plan period? 

The DepRty MJnIster of Railways 
(Shri S. V. Ramaswamy): (1l) The 
financial prospects for the conveTSion 
of Miraj-Kurduwadi-Latur 1.0 M.O . 
.and construcUon of B new M.O. lme 
between Latur and Purli-Vai;nBth 
-were examined in detail but the pro-
posal was not found financially justi-
fied. The project is not included in 
BailwBY's programme of (,~nstructian 
pl new line in the Third Plan. 

(b) Does DOt~. 

Integral. C08eh Faetory, PerambDr 

447. Shri T. B. Vittal Bao: Will the 
Minister of Railways be plelll!ed to 
state: 

(a) the progress m.ade up to the end 
of February, 1962 in connection with 
the construction of permanent furnidh-
,ing unit at the Integral Coach Factory, 
Pe~; 

(ob) the amount spent so fal"; and 

(c) when it is likely to be com-
pleted? 

The Deputy Minister of RaUwa,... 
(Shri S. V. Ramaswamy): (a) The 
erection of all the Workdhep struc-
tures has been completed and produc-
tion has bePn commenced in the 

, Permanent Furnishing factory since 
J,anuary, 1962, progressively transfer-
ring the work from the temporary fUI'-
nishing facilities. The ancillary works 
such as roads, drainage, etc. are in an 
advanced st,a.ge of completion. 

(b) Rs. 196 lakhs to end of Febru-
ary, 1962. 

(C) The procurement of machinery 
has ,been phased to suit actual pro-
duction requirements and machinery 
in the final phase is likely to be pro-
cured and the Project completed by 
end of 1963. 

Doubling of track between VijayawBda 
and Gudur 

4411. Shri T. B. Vlttal RaG: Will the 
Minister of Railways be pleased to 
state: 

(,a) the total track dOlJ)bled bet-
ween Vijayawada and Gudur up to 
the end of February, 1962; 

(:b) whether there hill! been in-
crease in goods traffic hand:Ied at 
Vij,ayawada as a result of this doubl-
ing; and 

(c) if so, by what per cent.? 

The Deputy MJDlster of Railways 
(Sbrl S. V. Ramaswamy): (8) 96 mil ... 
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(b) Yes. 

(c) 16 per cent. during March. 1962 
{upto 20th) as compared t.o Marr.h. 
19111. 

p_ .. Sheds OIl Western Railway 

"9 .. Shrl YaJDik: Will .he Minister 
.of RaIlways be pleased to state: 

Ca) the number of stations on the 
Western Railway that are not provid-
ed with passenger sheds; 

(b) the number of passenger sheds 
to be built on that Railway during the 
~nsuing year; and 

Cc) the amount of funds sanctioned 
for the purpose? 

The Deputy M1nIster of Railways 
(Shrl Shahuawaz Khan): It is 
presumed that the Hon'ble Member is 
referring to passenger shelt&s on 
platfonns and not to III class waiting 
sheds. which are provided at almost 
all stations. The information Telating 
to nassenger shelterR on platforms is 
as follows: 

(a) 1097 Stations. 

(b) 15 stations. 

(c) Approximately Rs. 5 lakhs with 
an outlay of Rs. 3;38 lakhs in 1962-63. 

LiDkillll of Paslghat Murkong Selek 

450. Shri D. Erin&': Will thP. Minis-
ter of Railways be pleased to state: 

(a) whether there is a proposal to 
link .up the NEFA area' at Pasighat 
with Murkong Selek (Jonai-Upper 
Assam); anti 

(b) if so, when the work is going 
to be started? 

TIle Deputy MJDIster of RailwaYS 
(Shrl S. V. Ramaswamy): Ca) So. 

(b) Does not arise. 

Hydro-Electrie Power ProJ~ct at· Sile 
River (NEPA) 

451. Shri D. Eriu: Will the Minis-
ter of irrigatiOn and Power be pleased 
to state: 

(a) whether it is a fact that there 
is a scheme for hydro-electric power 
gener,ation at the Sile river nEar Pasi-
ghat of Siang frontier of NEFA; and 

(b) if so, when the work is going to 
be started? 

The Minister of State In the MiDl'l-
try of Transport and CommunicatiOJlR 
(Shrl Raj BahadIIr): (a) and (b). 
There was a proposal for establish-
lIlent of a small hydro-electric ~cheme 
at Sile River near Pasighat. The 
scheme, on investigation, was not 
found technically feasible, and was. 
therefore, dropped. 

Winter Unifonns for Delhi Telegraph 
Department Staff 

452. Shrl S. M. Banerjee: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether winter uniforms were 
duly supplied to the staff of the 
General Manager, Delhi Telegraph 
Department in 1961-62; and 

(-b) if not, the reasons for the de-
lay? 

The MiDister of TranSPOrt and Com-
munications (Dr. P. Subbarayanl: (a) 
Part supply has already been made to 
the concerned staff and supply to the 
remaining officials is nearing com-
pletion. 

(b) The delay was due to non-re-
cepit of cloth from the supplying milL~ 
in item, necessitating local purchase. 

P. .. T. Unions 

US. Shrl S. M. Banerjee: Will the 
Minister of Transport and COIIIIIIIIDf-
cations be pleased to state: 

(a) whether mDnthly meetings with 
the P ... T. Unions have not yet start-
ed; 
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(b) the reason as to why the Direc-
tor general did not hold such meetings; 
and 

(c) the steps taken by Government 
in this regard? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Monthly meeting with the realigned 
P. & T. Unions have been restored at 
the Divisional and Circle levels but 
not at the Central level. 

(b) and (c). A statement is laid 
on the table of the Sabha. [See Ap-
pendix II, annexure No. 33]. 

Nullab near Safdarjang Air Port, New 
Delhi 

454. Shri Balraj Madhok: Will thp 
MinIster of Health be pleased to state: 

(a) whether it is a fact that there 
has been a long standing demand of 
the residents of Delhi for a bridge on 
the Nullah near the Safdarjang Air 
Port; 

(b) whether it is also a fact that a 
decision has been taken i.o build a 
bridge on this Nullah; and 

(c) if so, how long it ·Nill take to 
start construction of this bridge? 

The MinIster 01 Health (Shrl Kar-
markar): (a) and (b). Yes. 

(c) The work has already been 
started and is expected to be com-
pleted 'by May next. 

12 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPoRTED CLASH AMONG COA.LMINERS IN 
KOTHAGUDIUlII 

Shri Assar (Ratnagiri): Sir. under 
Rule 197, I beg to call the attention of 
the Minister of Labour and Employ-
ment to the following matter of urgent 
public importance and request that he 
may make statement thereon: 

"The reported clash between the 
two eroups of coalminers in the 

colliery toWn of Kothagudium and 
police firing resulting in the death 
of seven miners." 

The Deputy Minister of Labour (Shrl 
Abid Ali): On Holi Day, the 21st 
March 1962, a quarrel took place near 
a toddy shop ,between two sections of' 
mine workers, who were presumably 
drunk. The police rushed to the spot 
and took effective steps. 

On the next day, further clashes 
among the two groups took place in 
different locality, resulting in the 
death of four workers. 

Altogether 84 persons were injured 
in these clashes. 

A number of police officers, includ-
ing the Superintendent, received inju-
nes and the police were forced to open 
fire, for which warning was given. One' 
person died and three were injured as 
a result of this firing. 

A magisterial enquiry has been 
ordered by the State Government. 

28 persons have been arrested for 
rioting etc. 

A peace committee bas been formed 
and the situation is now quiet. 

12.02 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER EsSENTIAL COM-
MODrrIES ACT 

The MinIster of FOOd an. Agricul-
ture (Shri S. K. Patil): I beg to lay 
on the Table a copy each of the fol-
lowing Orders under sub-section (6) 
of section 3 of the Essential Commo-
dities Act, 1955-

(;) The Fertiliser (Control) 
Amendment Order, 1962, pub-
lished in Notification No. 
G.S.R. 276 dated the lin! 
March. 1962, 
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(ii) The Fertiliser (Control) 
Second Amendment Order. 
1962, published in Notification 
No G.S.R. 324 dated the 17th 
March, 1962. 

[Placed in Library. See No. LT-3613/ 
0621. 

.ANNUAL REPORT AND AUDITED 
UNTS OF THE GovERNMENT 
PHONES BOARD LIMITED 

Acco-
TELE-

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): I 
beg to lay on the Table a copy of 
Annual Report of the Government 
"Telephones Board Limited for the 
period from the 1st April to 8th Sep-
tember, 1960 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon, under sub-section (1) of sec-
tion 6l9A of the Companies Act. 1956. 
[Pln.red in Library. See No. LT-3614/ 

<62] 

CER"nFIED ACCOUNTS AND AUDIT REPORT 
OF THE DELHI DEVELOPMENT AUTHO-
RITY AND REPORT OF THE CONTRIBU-
TORY HEALTH SERVICE ScHEME AssES-
MENT COMMITTEE 

The Minister of State in the Min-
try of Transport and Communie&tions 
(Shri Raj Bahadur): On behalf of 

Shri D. P. Karmarklrr I beg to lay on 
the Table a coPy each of the follow-
ing papers:-

(i) Certified Accounts of the Delhi 
Development Authority for 
the year 1958-59 together with 
the Audit Report thereon, 
under sub-section (4) of sec-
tion 25 of the Delhi Develop-
ment Act, 1957. [Placed in 
Library, See No. LT-3615/ 
62]. 

(ii) Report of the Contributory 
Health Service Scheme Assess-
ment Committee. rPlaced in 
Library. See No. LT-3616/ 
Ql. 

NOTIFICATIONS UNDER THE MOTOR VEHI-
CLES ACT AND REPORT, CERTIFIED Ac-
COUNTS AND AUDIT REPoRT OF THE 
SHIPPING DEVELOPMENT FuND COM-
MITTEE 

8hri Raj Bahdur: I beg to lay on 
the Table:-

(1) a copy each of the following 
notifications making certain further 
amendments to the Delhi Motor Vehi-
cles Rules, 1940, under SUb-section (3) 
of section 133 of the Motor Vehicles 
Act, 1939:-

(a) Notification No. F. 12/54-61-
Transport published in Delhi 
Gazette dated the 21st Sep-
tember, 1961. 

(b) Notification No. F. 12/53!60-
Transport, published in Delhi 
Gazette dated the 16th Nov-
ember, 1961. 

(c) Notification No. F.IY38/57-61I 
Transport published in Delhi 
Gazette dated the 18th Janu-
ary, 1962. 

[Placed in Library. See No. LT-
3617/62]. 

(ii) a copy of Report and the 
Certified Accounts of the 
Shipping Development Fund 
Committee for the period ended 
the 31st March, 1960 together 
with the Audit Report thereon 
under sub-section (6) of section 
16 of the Merchant Shipping Act, 
1958. [Placed in Library. See 
No. LT-3622J62]. 

REPORT OF THE WORKING GROUP ON 
PANCHAYAT AND COOPERATIVIIS 

The Deputy MinIster of CommllDity 
DevelopmeDt and Co-operation (Shri 
B. S. Murthy): On behalf of Shri S. It. 
Dey, I beg to lay on the Table a copy 
of Report of the Working Group on 
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Panchayat and Cooperatives. [Placed 
in Library. See No. LT-3818/62]. 

REPoRTS OF THE LAw COMMISSION 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): On 

. behalf of Shri R. M. Hajarnavis, I 
beg to lay on the Table a copy each 
of the following Reports of the Law 
Commission:-

(i) Twenty-first Report on Marine 
Insurance. [Placed in 
Library . See No. LT-3619/ 

62]. 

(ii) Twenty-second Report on the 
Christian Marriage and Mat-
rimonial Causes Bill, 1961. 
[Placed in Library. See 
No. LT-3619/62]. 

12.04 hrs. 

COMMITTEE ON PETITIONS 

FIFTEENTH REPoRT 

Shri Barman (Coach-Behar): I beg 
to present the Fifteenth Report of the 
Committee on Petitions. 

. 12:041 hrs. 

MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messagE' received from the 
Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of sub-rule (6) of rule 162 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation Bill, 
1962, which was passed by the Lok 
Sabha at its sitting held on the 
19th March. 1962. and transmitted 
to the Rajya Sabha fOr its recom-
mendations and to state that this 
H011Se has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill." 

U:MI hrs. 
COMMITTEE ON PETITIONS 

MINuTES 
Shri Barman (Cooch-Behar, Reser-

ed-Sch. Castes): Sir, I beg to lay on 
the Table a COPy of the Minutes of the 
sittings (Fifty ninth and Sixtieth) of 
the Committee on Petitions, h~Jd 
during the Sixteenth Session, 1962. 

Mr. Speaker: He read the other one 
item No. 10 first. The hon. Members 
must stick to the Order Paper. TJ,,_ 
same mistake was committed bi S'lri 
Dasappa yesterday. 

12:041 hrs. 
ESTIMATES COMMITTEE 

HUNDRED AND SIXTY-FIFTH AND HUNDRED 
AND SIXTY-SIXTH REPORTS 

Shri Dasappa (Bangalore): I beg 
to present the following Reports of the 
Estimates Committee:-

(1) Hundred and six,y-tiftn 
Report on the Ministry of 
Commerce and Industry-Offize 
of the Textile Comm;s.;;o""r 
(Part IV)-Art Silk Industry. 

(2) Hundred and sixt./-<iJCth 
Report on the Mlftl.stry of 
Commerce and Industry~ 
Office of the Textile Commlo-
sioner (Part IV)-Export F.o-
motion of Cotton Text,j"". 

12:05 brs . 

ADVOCATES (AMENDMENT) 
. BILL--contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
foUowing motion moved by Shri R. M. 
Hajarnavis on the 27th March, 1962. 
namely:-

'''That the Bill to amend the 
Advocates Act, 1961, be taken into 
consideration." 

Shri Muniswamy, I think, was con-
cluding. He has taken eleven minutes 
already. The total time allotted fur 
this is one hour. We have spent 35 
minutes already and 25 m:nutes are 
left. 

Shrl Braj Raj SiD&"h (Firozabad): 
The time may be extended by an 
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Mr, Speaker: We have to get 
through some other work also. I will 
give half an hour more. if necessary. 

ShM N. R. MUDiswamy (Vellore): 
Mr. Speaker, Sir, yesterday I was 
stating the hardships of the junior 
advocates of thp Supreme CouI-t 
because of the rules framed in 1959 
or 1960. I have elaborately dealt 
with them OIl a previous occasion. I 
may now be permitted to read the 
relevant parts of the Advocates Act. 
relevant IV of the Act has not come 
into existence. An Ordinance had to 
be issued in the meantime to allow 
the rules to continue. Clause 29 of 
that Act says that subject to the pro-
visions of the Act and any rules made 
thereunder there shall. as from the 
Ippointed day, be only one class of 
persons entitled to pra"tise the pro-
fession of law, namely, advocates. At 
presen t there are barristers, there are 
junior advocates. senior advocates and 
advocates on record and sO no. ThEre 
is nO such distinction under this Act 
according to definition clause and to 
that extent I welcome it. The word 
.>ractice' has been used here; it has not 
been defined in the Act. In ordinary 
parlance and in the General Clauses 
Act it means 'to plead and act' No-
where has it been stated that one can 
plead and another can act. People who 
can act can also nlead. Practic.-e 
means pleaaing and- acting. They 
go hand in hand. They are co-exten-
sive. From the rules framed by the 
Supreme Court, it looks as though on~ 
set Of people can plead but not act 
and another set of people can act. 
Those who have got the right to gct 
have the right to plead also but those 
who have got the right to plead have 
no right to act. It comes to that 
because these rules bifurcate the func-
tions of advocates. It is not in con-
sonance with the spirit And scheme 
O! the entire Act. 

PIUIIIit K. C. Sharma: (Hapur): The 
rules were framed before the Act. 

Shri N. R. M1UIJswamy: They want 
to continue the same rules. My pOint 
is that the scheme and the sPirit of the 

Act never contemplate bifurcation. I 
want that the rules and regulations 
framed must be in consonance wlth 
the spirit of the Act. The advocate 
has been defined here. There are' 
advocates in the High Court. They 
can enrol themselves in the All IndIa' 
roll and they can practise in the' 
Supreme Court. Before the coming~ 
of this Act, the rules were that aU' 
those who were practising in the other 
high courts must have at least ten, 
years' standing, if they want to enrol 
themselves as advocates in !,.'le 
Superme Court. That has been throo;;,'Il. 
out. But I do not know why tile-
functions Of the advocates should be 
bifurcated in this way. 

Then, in section 52 of the Act, they' 
have cautiously introduced a saving. 
clause. Section 52 of the Act reads a,· 
follows: 

"Nothing in this Act shall be 
deemed to affect the power of the 
Supreme Court to make rules 
under article 145 of the Constitu-
tion-

shall corne to the Constitution 
later-

(a) for laying down the condi-
tions subject to whiCh a sen;or 
advocate shan be entitled to pnc· 
tise in that Court; 

(b) for determining the persullS-
who shall be entitled to act in that 
Court." 

Now, I am concerned only with sub-
section (b) of this section. Now, they 
have used the word "act." But tile. 
word "practice" means both pleadi::,;' 
and acting. They have omitted the 
word ''plead" and have used only the 
word "act." This 'bifurcation is quite 
derogatory to the basic principle of 
the Act and to the policy of the legis, 

latures and Parliament and also again-
st the intentions which the Parilol-
ment had in mind. The intendon ot 
Parliament is that the function ~hot:llt. 
no,t be bifurcated. It looks as though 
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[Shri N. R. Muniswamy] 
people who plead anybody's cauSo! 
cannot act and that people who act 
.cannot plead! 

Then, I could quite appreciate the 
principle that there must be some 
.examinations. But then the exami-
nations are such that it is difficult to 
!pass in them. It seems to be very 
1unny. The papers set may be all 
right for a young student who can sit 
for an examination and get through. 
:But for aged persons like many of us, 
it is difficult. There are in fact four 
papers. The first paper deals with 
1he Supreme Court's practice and 
procedure including the Civil Proce-
-dure Code and the Constitution and 
the limitation laws, etc. Paper II 
-deals with drafting of pleadings. 

Paper m deals with elementary 
book-keeping and accounts. Paper IV 
deals with professional conduct and 

·ethics. The last one may be easy. In 
-each paper, the candidate must score. 
not less than 50 marks and in the 
aggregate, 60 marks. The percentage 
<of passes is not even 20 to 30. 

The majority of candidates are 
-scored out. It seems strange that an 
advocate who could be . enrolled 
should be compelled to sit for such an 
examination, unless it is believed that 
be cannot "act". When he has got the 
ability to plead how can you curtail-
bis power of acting? I am anxious to 
'know what is the kind of imagination 
1hat the authorities are having so as 
'to bifurcate these functions and not 
club them together. 

Then, one could envisage only one 
'kind of advocates. In the Supreme 
<::ourt, there are three categories: the 
senior advocate, the junior advocate 
and advocates on record. Whatever 
-might be the rules that are framed, 
'they should not be derogatoy or con-
"trIII:iictory to the scheme and the 
vision with which the Constitution 
bas been framed and sought to be 
perpetuated. But sections 18 and 1'7 
contemplate otherwise. 

The Constitution is clear on this 
subject. Article 145 of the Constitu-
tion says as follows: 

"(1) Subject to the provisions 
of any law made by Parliament, 
the Supreme Court may from time 
to time, with the approval of the 
President, make rules for regulat-
ing generally the practice and 
procedure of the Court includ-
ing-

(a) rules as to the persons practis-
ing before the Court;". 

I am only on this sub-article. I am 
not bothered with the rest, which 
deals with limitation, plea!jing, etc. 
So, subject to the laws made by Par-
liament, the Supreme Court may 
frame "rules as to the persons prac-
tising before the Court." "Practising 
before the Court," means that the 
advocates can plead and act. It con-
templates pleading and acting. They 
cannot bifurcate the two functions 
and say that people who want to plead 
cannot act, and people who act cannot 
plead! So far as you want to act, you 
must have to undergo a certain exami-
nation. I am saying that it is not 
correct to bifurcate the functions, 
because the rule does not contemplate 
it. Whatever may be the approval 
that they may have from the Presi-
dent, it should not be against the 
provisions of the law made by Parlia-
ment. Parliament has made a law 
that the persons can practise, and the 
word "practise" as such contemplates 
two aspects. These aspects cannot be 
bifurcated with a view to limit the 
practice of certain persons and thus 
opening the floodgates to others. It 
looks as though, after solemnising the 
marriage 01 one with the other, they 
are not allowed to live together! It 
looks as though the advocates can 
only pleBld and not act. 

It is not as if the Supreme Court, 
is making rules only now. It has 
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been making rules from time to 
time. From year to year, they may 
be framing rules to suit certain con-
tingencies. Therefore, in case it is not 
pos3ible to modify these rules, these 
may be passed on to the 'Supreme 
Court to see that those persons who 
were enrolled prior to 1961 are not 
compelled to sit for any examination 
and that it is insisted upon only on 
those who come in for the first time 
to get themselves enrolled as advo-
cates. 

As I said, there are now several 
categories of advocates, senior advo-
cates junior advocates and advocates 
on record. These distinctions must be 
given a go-by. The Advocates Act 
does not contemplate that there should 
be such varieties of advocates. Bar-
risters, vakils or others are all allowed 
to practise. There is only one category 
called "advocates". Why should there 
be three categories of advocates prac-
tising in the Supreme Court These 
distinctions must also be abolish-
ed. Otherwise, there is no mean-
ing in ,the whole scheme. You 
are welJ aware that the Act also pro-
vides something for the original side 
of the Calcutta and Bombay High 
Courts. The original side practice 
has been thrown out in the Madras 
high court. Formerly, they used to 
have solicitors and attorneys. That 
has now been given up. Still, in the 
Bombay and Calcutta High Courts, that 
IIYIltem is being maintained. I wish all 
that all these distinctions are given 
up. 

Whether my amendment is in oJ:(ler 
or not,-I am only too willing to have 
it re:irafted through file experts in 
the drafting dep&rtment-I have ex-
pressed what I wanted to say, and I 
have brought in the amendment only 
to see that the ,persons for whom I 
have been arguing here are not affec-
ted by any legislation that this House 
may make. 

With these words, I resume my 
seat. 

Shrl SiDhasaD SInch (Gorakhpur): 
Mr. Speaker, Sir, I rise to voice my 
feelings which are the same as those 
2049 (Ai) LSD-. 

expressed by my hon. friend Shri 
N. R. Muniswamy. The very essence 
of this measure, as already argued, is 
to provode one class of advocates, and 
the amendment is only to continue the 
practice that was in vogue before the 
Advocates Act cernes into force in its 
entirety or in toto. Because of the 
tact that the Act could not be made 
applicable infull earlier. this amend-
ment has been brought here. 

My hon. friend Shri N. R. Muni-
swamy only wants that sub-clause (3) 
of clause 4 should apply to all those 
advocates who were enrolled prier to 
1st December, 1961 and they should 
continue to work as of right as advo-
cates. To that end, he has put in an 
amendment to the effect that exemp-
tion should be given to those who 
have not appeared in the examinations, 
as laid down by the Supreme court. 
He wants the same privileges to those 
advocates who had not appeared in 
the examination. The very essence of 
the amendment, as I said, is to conti-
nue the very old practice which was 
in vogue before the Advocates Act 
was passed. In the Advocates Act, 
there is only one class of advocates 
and not three classes. My hon. friend 
wants to have only one class. I think 
the Government will have no hesita-
tion to accept the amendment. This 
amending Act is going to lapse 
within four or five months, the mo-
ment chapter IV comes into force. The 
moment chapter IV comes into force 
with a few exceptions that cover the 
particular clauses, sub-clause (3) will 
not be applicable, because, the mo-
ment chapter IV comes into force, all 
the advocates in all the States will be 
alike throughout India. Since certain 
States have failed to have their own 
Bar Councils, you are continuing the 
right to those High Courts to enrol 
advocates as they were doing before. 
In the high courts you were giving 

. rights even to those advocates who 
had enrolled prior to 1st December, 
1961, to practise in the Supreme 
Court. My h~n. friend wants these 
rights to be extended to those advo-
cates on record. Even those advoca-
tes who were enrolled in the high 
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[Shri Sinhasan Singh] 
courts prior to 1st December, 1961, 
will have the right to practise in the 
Supreme Court. Why not those advo-
cates who were enrolled at Junior ad-
vocates 'be allowed practise as of 
right? What my hon. friend wants is, 
the privileges that were being ex-
tended to those advocates who were 
enrolled in the high courts before 
1st December, 1961 and who were 
not even junior advocates'Or advocates 
on record, in Supreme Court should 
also he extended to the advocates on re- , 
cord and junior advocates in the 
Supreme Court, They should be given 
the sll'me right I think the Govern-
ment should have no objection to ac-
cept this amendment. 

There may be some verbal changes 
necessary here and there. But, if the 
amendment is accepted, it wil give 
the benefit to a lot of people who will 
be saved from the pangs of the exa-
mination. Even my hon. friend Shri 
C. R. Pattabhi Raman, who may have 
opportunities to plead the cause of 
Government, may fail in the examina-
tion if he sits at the examination. 
Many of us, lawyers, if allowed to 
sit in an examination, will fail. What 
he wants is that all people who have 
been practising and acting should be 
allowed to practice and act, without 
having to appear for any further 
examination. I support his amend-
ment. When clause 4 comes into 
force with' this amendment, all advo-
cates wil be able to be enrolled alike 
and practise alike. I hope the Govern-
ment and Shri Pattabhi Raman will 
accept this amendment. 

Shri Prabhat Kar (Hooghly): Sir, I 
have only one small point. Section 24 
of the Advocates Act lays down that 
a, person who has .obtained a degree 
in law before 1st December, 1961 can 
be enrolled as an advocate. This gives 
an idea as to how the law can be 
interpreted by the lawyers. The 
Maharashtra Bar Council, in its noti-
fication, stated that a person who has 
not got the certificate, although he has 
passed the examination, ~ill not be 
entitled to be enrolled. I was sur-

prised to find that the Bar 
wrote the following letter 
Secretary of the Committee 
Graduates: 

Council 
to the 
of Law 

"Your petition dated 22nd Febru-
ary was considered by the Bar 
Council of Maharashtra. The Bar 
Council is of the opinion that the 
words "person who has obtained a 
degree in law ·before the appoint-
ed aay" can only mean a person 
on whom the degree was actually 
conferred before the appointed 
day and not a person who has 
passed the qualifying degree 
examination before the appointed 
day." 

12.23 hrs. 

[SHRI HEDA in the ChaiT] 

The Bar Council is supposed to be 
composed of eminent lawyers, who are 
supposed to interpret law in the name 
of equity and justice. If this is the 
way the Bar Councils are going to 
interpret laws, what will be the posi-
tion of the common man who does not 
understand law? A number of law 
graduates made the application and 
this is the reply of the Maharashtra 
Bar Cou!'lcil. I am glad that the Gov-
ernment is making an amendment in 
this regard. I request the hon. Deputy 
Law Minister to bear in mind that this 
is how things are being interpreted by 
intelligent persons. It should be inter-
preted in a manner which will appear 
cogent to a lay man and not simply 
to lawyears. 

I have nothing to add. I had a talk 
with the Deputy Law Minister and he 
said that neither the Parliament nor 
the Government had dreatmt at that 
time that this sort of interpretion was 
possible by any Bar Council. I am glad 
he Government is making an amend-
ment in this regard, sO that all law 
graduates may be allowed to enrol 
themselves as advocates. 

Shri Sadhan Gupta (Calcutta-
East) : Sir, I am happy that even if it 
be by a sideway, the process of uni-
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btion of the Bar is about to com-
mence through the passing of this Act. 
I must, however, draw the attention 
of this House and the Government to 
the unfortunate fact that this legis-
laion has been necessitated because the 
Bar Council could not be set up ,by the 
time they were expected to be set up. 
This is very unfortunate and this 
reflects on the officiency of persons 
concerned with it.. I do not see why 
Bar Councils could not be set up in all 
the States and the All-India Bar Coun-
cil could not be constituted in all this 
time that has lapsed after the passing 
of the parent Act. 

While supporting this legislation, I 
have to meet the points made by Shri 
N. R. Muniswamy. First Of all, he has 
made a grievance that in the supreme 
Court there is a distinction between 
advocates on record and other junior 
advocates, i.e. advocates on record who 
are entitled to act and plead and other 
advocates who are entitled to plead, 
but not act. He has made a grievance 
of this distinction. I think, however, 
that this distinction is essential for a 
court like the Supreme Court. In the 
Supreme Court, advocates come from 
various places to practice and natu-
rally so. It is necssary that the advo-
cates who will act in the Supreme 
Court must be readily available at the 
place where the Supreme Court is 
Situated. The principal stipulation for 
an advocate on record is that he sho·uld 
maintain an office here within a cer-
tain distance--10 miles--from the 
Supreme Court. This is necessitated 
by the fact that if you start practising 
and acting from a thousand miles 
away from the Supreme Court, you will 
not be availa'ble for service of notice 
and for doing things you are expected 
to do, because one cannot be expect-
ed to run to Delhi every day for the 
purpose of actin.g. Therefore, this kind 
of restriction is absolutely essential. 

Regarding the examinations, I have 
no view, becausp. I am not very well 
acquainted with the examination, but 
some kind of qualifying test is neces-
sary. The Supreme Court has a parti-
cular procedure. That is not contained 
in the syllabus in the university exa-

minations. Therefore, when we come 
after obtaining the degree in law, we 
do not come with the knowledge of the 
practice and procedure Of the Supreme 
Court, i.e. the acting part of it. If we 
do not come with that knowledge, it 
is certainly a very great handicap for 
the advocate himself as well as for the 
Supreme Court, if the advocate con-
cerned does not have sufficient know-
ledge of the procedure in the Supreme 
Court, as far as acting is concerned, 
i.e. to file applications, what stamps 
to put in and so on. &l a result of 
this, the advocates as well as the 
clients suffer. So, some kind of quali-
fying test has to be evolved. It may 
be provided that there should be some 
kind of apprenticeship before an advo-
cate is enrolled on record of the 
Supreme Court. If that is provided, 
that would be equalIy good. I do not 
know what the standard of examina-
tion is, but it should not be a too much 
menticulous eamination; a general 
~owldge of the principles and 
main things of procedure should 

. be enough. Some kind of qualifying 
test should be necessary,though I am 
not in a position to prononuce whether 
the examination actually prescribed is 
or is not a proper examination. 

Then Shri Muniswamy referred to 
the distinction between senior and 
junior advocates. There is nothing in 
this distinction or, for the matter of 
that, in the distinction between 
advocates on record and other 
advocates which is repugnant to the 
scheme of the parent Act, that is, the 
Advocates Act. The Advocates Act 
pre-supposes one class of practitioners, 
not advocates, pleaders, Muktiyars 
and so on. There is nothing deroga-
tory to one class of practitioners in the 
present amending Bill, because advo-
cates are advocates. And some of 
them are classified as senior advocates 
and some as junior advocates, not 
becaues there IS any f1!ndamentaI dis-
tinction in their right to practise; both 
senior and Junior advocates can plead; 
the only thing that is taken into consi-
deration in marking out a person 
as senior advocates is his emi-
nence, and in marking him out as 
eminent, he is rather at a handicap 
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[Shri Sadhan Gupta] 
than in a position of advantage. This 
is very necessary in the interests of 
junior advocates. Now a senior advo-
cate of the Supreme Court is not 
allowed to draft pleadings or to draft 
anything; that is the function of the 
junior advocate; he can only settle. 
This is a great benefit to the juniOT 
advocates because otherwise people 
would go to the senior advocates for 
having different things drafted and 
junior advocates would suifer. 

Secondly, a senior advocate cannot 
appear without a junior advocate. 
That is also very advantageous to the 
junior advocate. Conceivably, if this 
was not stipulated, a client would 
not appoint a junior advocate. There-
fore, this distinction is quite natural 
and beneficial to the junior advocate 
and should not be cavilled at; no one 
should grudge it. 

Therefore, before resuming my seat, 
I once 'more commend this Bill for 
the acceptance of the House. But, 
at the same time, I want to draw the 
Government's attention to the fact 
that this Bill has ·been necessitated 
by the most uncalled for delay in 
the setting up of Bar Councils. So, 
I would urge upon the Government 
to be more vigilant and more up and 
doing in the future so that this kind 
of thing can be avoided. 

lift pmf ~ : ~ ~, 
.~ iii' ~ it 'liT{ ~ ~ 
"Iffi ~ ~ ~ m;f.t mfTeI;r ~ ~ 
'.!IT ~m ~ oqm ~ ott~~ 
l1ft1~;r~~~ ~ 

~ it; m'-I' ~ ~ ~1f;Wt 
~ fit; "pn-r ~ ~ ~ fit; ~ 'ilfT 
~~orniT~ ..... 
The Deputy Minister of Law (Shri 

Hajarnavis): May I rise on a point of 
order? When the Bill has been pass-
ed by the whole House, is it proper 
for the hon. Member to say that it 
was done in a careless manner, 
especially when he is himself a Mem-
ber of that House, and such a distin-
guished Member at that? 

lift pmf ~ : e't ~ "Iffi 
~ mlf.t ~ mfTeI;r. t ~ '.!IT"QT 

~~~ott~t$fri 
~~ij"wrr~;r~~ 
fit; ~ ~ m;f.t mfTeI;r it; f~ '.!IT"QT, 

~ ~ if\;f it ~ <'i'Itr ;ofr ~ '!iT 
~c ~ 'I\"UiIT ~ tf ~c 
~ 'IiUiI" ij" ~ 'Tit $ itm ~ ott 
'l<'RIT ott ~ ij" gm I 

'-'I"IfT itt fI:r-r ~ ~ it 
~ iii' ~ m ott fuit;mr ott 
~~'IiT~ ~f.!;lrrl 

~~~l1ftfit;~""'m: 
~it~~ottf~~ 
~ott'l"furrottmITf.r;rr~~ 
~ 'IiT{~'!iT~~~~ 
~'fr I m~tfit;~lfli:~ 
mfTeI;r ;m f.filfr ~ ~ t ~ lfIi: 
~~~~tfit;~~mIT~ 
~ 'liT '!lIT 1«fflir ~ I ~;r tf ~ ri 
~ ~ ~ fit; 1RIf.ro ~ ij" 
~iIi'<'i'Itr~m-W!i"ertffil;~ 

$~~ffi"~~~~ 
~ m 'fiT tfurr;:IT ~, ~m f.t;pr 
tl m~~~~---'I>'\" 
~ iii' 1!~ ~ ;ofr ~ f.!;lrr ;U 

~t~~~~~1 

~f.t;;r tf ~ ~ nr.n iii' m'-I' ~ 
f~""iPI'i"{o'IT ~ fit; ~ l!iT¥ it; m hT~ 
m,~~~mili'~'Ifi, 
~ ~ ott;rnr ~ fit;~l:IT~­
iAi~ iii' ~ lfIT ~ .mr ~ I '-'I"IfT itt 
fI:r-r ~ ~ 'vjp1"~r 'fip~ ~ fit; lfIi: ffi" 
~~~~it; ~it;~~ 
~ 1~~~fit;'-'I"IfTm~ 
~ ~l'f 1IlT ;rnr ~ omit t 
~~it~~~~ 
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~ fit; i!iT{ ~ ~c ~ I ~'f 
,.;t ~ it. ~ ~mf.nn:~­
~~ ~~~~ 
~~@ifoo~~ 
~Tit, ~ ~~ i!iT{ ~ ~' I 
~ ~ ;;it ~ tro'ro ~ ~ 
~ fitfm;r w if ~ ~ '1\1", ~ 
~ ~ mm 'fiT wfi ~ 't'ifill ~ 
fit;~~~~it.~~~ I 
1l ~ ~ ~ • fit; mr <flI'If 

m'l"llT~fit;~T~~~ 
~ ~ ~<1T ~ ~fWl I 

~~fit;~~~mft 
!imf 'f'T it. '1iI"lR it. ~ 'IK ~ ~ ~ 
~~I;;f~~~it~~ 
it. ~ ~;ff if lI1nrnT 'fiT ~ ~ ~ 
~'h: ;;;fT liTtrr ~m- ~ ~ ~ '!!T'T ~ ;flit 
on: m orfcr ~, ~ ~ ~ it. iW 
it <ft ~ 6<fM W'fT ~ I ;;it 'tilf.r;;r 
@if ~ ~ ~ ~ "RCIT 
mf.nn: ~1" ~ ;;;fT ~ ~ ~ 
~ ~f.f!l<: m;mT I ~ mft 
~ mf.nn: lIT ~ ~ ~m; 
~ ~FTT I ~ 'fiT ~ f;;f~ ;¢t 
'1>1" ~lq~ll't><l1 ~ ~ ~ I ~ 

If.fit;~;;;fT~~~~ 
~~~slJ1Of~~'1\1" 

~ ;;n11; ~ ~ ~ ~f.f!l<: 

~'1\1"iiITcf'f@~~ I ~~ 
~~it.~~~~+r~ 
~ ~ ;;r;rnr on: $ foo ~ fit; 
<ri[~~~~~mr 

'1ft ~ I if>11,'f '1\1" ~ if ~ 
mf.l'<r<:lIT~'f~1 l{~~ 
~ ~ R' I 11~ 'l"itft ~~ 
it. ~ ~ <!f.i!> mt if-ilIT 'I; ~ ~ 
+rf.t orfcr ~ I ~ itm ;¢t 'I; ~ 
mft '1i'1'Tf ,.;t ~ ~ I!fi I ;;r;rnr 
iI' q-q;ft ~ iJ ~ ~ r.r<J 'fr I 

w-~ ij" If~ ~ fit; if>T¥ it ~ 
~~~'1\1"i!iT{~ 

~~~I 

~ ~ li -4-. wR ;ff<mR '1\1" 
~ ~)(~ it iIT't l{ ~ ~ ~ 
~ I ~~'f.<'flif"lT<ff~: 

"Subject to the .provisions of 
any law made by the Parliament, 
the Supreme Court may from 
time to time, with the approval 
of the President, make rules for 
regulating generally the practice 
and procedure of the Court ...... 

ffi~ii~<mf'f@~ ~ I W 
~'f 'fiT iRTIf ~ ~ 
'1\1" m<li~~~~ fit; 
~~'fiT~~~~ 
~~,~~~ ~ ~ 
'IK +rif><fT I 1l ~ ~'TT fit; 
~ ~ it. ~ ~ <ft 'Fiffi!; ~ 
~~'1\1"~'I;m>1~ 

gm~~~~"11~ ffi~ 
~'IK~~,~mr::i-.:p:fm 

~~ ~~'!ir<R<'r~~ 
~ 'fi1i 't f.r<n1 if <ft, ~ 'I>l~ f'fl<lr 
itm ~ ~ ~ ;;it ~ ~ if>T¥ 
'1\1" ~ it. fu<;rrq; ~ ~ I 'Ofl11: 
~ <Jili if>T 'Ii'tf f'l'llf itm ~-;;it 
fit; 4' ~ R' fit; m>r -;;it w if>r!'f 
'1\1"~it.f~~~,m~ 
<R<'rT ~ ~ I «<'fin: 'fiT ~ 
~ ~ 'IK'TI ~ I lJ<.'fin: 'fiT 
~ <Jili 'fiT ~ ~ ~ fit; ~ 
~ . fiI;m ;;n11; ~ ~ ~ f.r'!l'+r 
~ fiI;ii ;;n;l ~ ;;;fT fit; ~ if>r!'f 
'1\1"~iIi~ijJl 
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[JJft I";;r~ ~ 

~~~~~~~ 
<Iii: ~ ~ fit; ;r ftri; ~ ~·it ~ 
lIiT ~ ~ tT'<'Rft W1IT ~ ~ m ~ 
...r.t~~cA~~'Ift~~~ 
fit; '!lIT ~ m: m: lfiffir<; if ~ 
~ ~ ~ mor ~mr am: lfiffir<; 01 
~~ <fif ~ m~m<: ~ 
~~~1m!;~f~"tf.r.<Iii: <fif 
~m~~~~~~ 
il'ffit 'IiT~ ~ ¥.IT I ~.1l~ 
~ f.t; m: m: ~ ;t~1I1l: 'IiT'f 
'flif ~ fiI;l!r I iT ~m~ ~, 
~tq ~iffllOf ~c;( n it lfi)"~ ~ :--

"A State Bar Council may 
make rules to carry out the pur-
poses of this Chapter." 

~ ~ ~c; ~ ~ '!lIT ~ 
f.:!lIlT ~ tTii ~ '!lIT ~ am: ~ 
'liT~~~~~I!1i~ ~ 
fit; lJ;mfirt; ;W ~C;" ~ m<: 
~ f't;it ~ irU ~ ~ 
ffi~~fiI;~~<t.T~;;mrq'lft 

~~~TU~iFr,~~ 1.Q,m~ 
it om ifllf ~ ~ m<: ;rq Il;~ 
m~Il;iF~~~~fiI;~ 
<m lfif.t <mTT ~ .m m<m: 'liT ~ 
~ ~~ ;;rr;rr ~ I ~ mm 
~ fiI; ;;r.r ~ ~ ~;r <Ft rn 
lfif.t ;;rr ~ ~ ffi <Iii: 'lu;IT ~ W: 
~~fiI;~ ~.;it~~.n 
m<: ~ fit; ~ .,,)tTr <tt <fun;ft 
~, ~ ~ Tfl1: ~ ~ "fiI: 
~ ;;rTIfl1T I 

~~;;mr'IiT'Ift~~ 

fit; ~ f.IlI1:iT <t.T ~ ~ ~ ~ 
it <t.T t ~ if1l: "U'ill' m: ~ 'tit 
~~~~'fCIT~ ~m: 
1fiffir.r <t.T ~ ~ ~, ~ f.IlI1:iT 'liT 

~~ ififlf[ ~ \iI'TIl; m<: ~ ~ 
~m~~~~~ 
lfif.t <t.T ~r ir \iITlfIft I itU 
~~fit;~'Ift~iF~ 
it.m~m it ~ 
1l:TM ~ I im ffi ~ ~ fit; ~ if1l: 
~ ~ qifiT<'lCf~ m ~~ ~Oaiffi~ 
ffin;ft 'liT ~ m;rr 1l:T ~ ~ I 
;wm'lft~~~~ffi 
~ qffit '1ft ~ ~ ~ ;r @iff 
~ m<: ~:t' crffil' '1ft ~~ ~ 
~ I ~ m it ~ ;;rt-.q~ 
~ ~~ m<: i!i~ fuTt m ~r~ m<: 
~ fuTt mit ~ om: ~ ~ ffi ~ 
'IiT'f it ~T'r ;fT ~ lIT eft;; If.p.r ~ 
0flT ~ ~ I I{ 'mIT ~ fiI; f<lf;{ 
ll';ft ~ ~ CI+i1lf omiT 'T<: ~rt 
~ m<: ~r~r if~ mf.!;;w ~ ~ 
mr ~ci'totif if; mil; ~ ~T-m. 
~\il'Tlf'TTI 

Shri Ramesh Prasad Singh (Auran-
gabad): Mr. Chairman Sir, while 
weicomeing this amending Bill I would 
like to mention that the whOle diffi-
culty has arisen because of. bringing 
into force certain chapters of the 
parent Act piecemeal. If the Ministry 
concerned h¥\ given a little more 
thought to the subject while drafting 
the original Bill much of the present 
difficulties would have been avoided. 
The parent Act, that is, the Advocates 
Act, was passed not long ago and it has 
become very necessary to bring for-
ward this amending Bill long before 
the Act itself could be brought into 
force. While drafting a legislation an 
attempt should: be made to put it in a 
manner so as to cover all possible con-
tingencies. But this aspect of the rule 
of drafting was not taken into consi-
deration. Even then I congratulate the 
Ministry concerned for bringing for-
war'! this amending Bill which is a 
m.t!,,~e ill. the right direction. 

lU\er the repeal of sectons 8 and ., 
of the Legal Practitioners Act, there 
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was a complete absence of any machi-
nery which could give certificates to 
practising pleaders and mukhtiars. It 
appears that there was a complete 
vacuum. So the difficulty had arisen 
and that was a real difficulty. It is 
to remove that difficulty that this 
amendment is being sought to th~ 
parent Act. 

Criticism has been made with regard 
to the distinction between senior and 
junior advocates. I beg "to say that 
that criticism is unfounded. That dis-
tinction will remain. There will 
remain senior advocates as well as 
junior advocates and both will play 
their valuable role in the legal profes-
sion. As we find today, there are 
senior advocates and junior advocates. 
The senior advocates are aways assist-
ed by the junior advocates in matters 
of drafting, in searching for refernces, 
case laws and in hunting out a lot of 
rulings on any s!'bject that has to be 
agrued before the court. Therefore 
the point that has been made out by 
some Of my hon. friends, more parti-
cularly by Shri Braj Raj Singh, that 
that distinction should be abolished, I 
think, is a point which does not deserve 
much consideration. It appears to be 
criticism only for criticism's sake. 

I commend this Bill to the House 
and I request that this may be passed 
into law. 

Pandit K. C. Sharma: Mr. Chair· 
man, Sir, I appreciate the efforts of the 
Law Ministry to have brought the 
Advocates Act and to take speedy 
action to amend it wherever some 
lacuna ;"as found. The problem with 
regard to this Act is closely associated 
with the problem of doing justice to 
the people. It is a fact that law courts, 
as constituted, as also the bar coun-
cils and the profession of advocates are 
not very helpful to do real justice to 
the people. It is not only a question 
of the form or system so much as the 
question of the man at the desk, be 
he a judge or be he an advocate. The 
1Ulfortunate thing is that we have ado-
pted a system of dispensing justice to 
the people as well as the system of law 
which i. :!.OIK' years or more old. It 

was taken up by the English people 
under very suitable cireumstances and 
was imposed upon us. We are carry-
ing on our burden under a very old 
system which is not quite suited to the 
conditions of society in India. 

This advocates' profession, as Shri 
Gupta said, is doing its best and all 
glory to this learned profession. But 
I do differ a:1d do very strongly differ 
from the rule adopted by the Supreme 
Court for holding an examination. It 
is a point of principle that examina-
tions should be confined to the univer-
sities and not to the professional 
bodies. It may ,be possible to advise 
the universities to have certain courses 
in procedure, information about rules 
and other things. But it is bad on 
principle to hold examinations either 
by the High Courts or by the Supreme 
Court. Taking a practical view of 
things, it is superfluous. Take, for ins-
tance, the Delhi University. A stu-
dent has to undergo two years study 
course and then one year for profi-
ciency. Proficiency is nothing else 
but procedure, rules and all these 
things, A boy or a girl, having spent 
one year only to learn how to plead 
in the courts, how to darft thingS, etc., 
a further examination is unnecessary. 
It does no good to anybody. It is bad 
in principle. Because professional 
bodies and executives are not meant 
for examin~tion. It is for the Uni-
versity. Whatever is lacking in a 
student-a student may be lacking in 
so many things-the Supreme Court 
may advise the University and add to 
the curriculum. There the business 
ends. 

So far as junior advocates and 
senior advocates are concerned, there 
are no junior advocates. There are 
advocates and there are senior 
advocates. This distinction is not 
very conspicuous. As a practising 
lawyer I think it is not always a 
correct' thing to hold that any 
advocate however prominent he may 
be, would be prominent in every class 
of cases. It is wrong to say so. An 
advocate who might not have had a 
long standing in the bar, who might 
not have shone in many other casll~ 
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[Pandit K. C. Sharma] 
is likely to shine in a particular class 
Of cases or even in a particular case. 
My experience at the bar is, in some' 
cases, a lawyer, not normally very 
prominent in the baT, does his best 
and gets the best and at times, gets 
so much that no other lawyer is 
expected to have done so well as this 
particular lawyer. It is a particular 
way of doing things. Life is so com-
plex. This profession at the bar is 
still more complex. So, a lawyer, by 
nature is a complex entity. He is not 
a simple person. This distinction is not 
useful. In these days of looking at 
things from an egalitarian view-point, 
it is not very logical. With regard to 
the other amendment that the hon. 
Minister has brought, I add my voice 
of approbation and I am very grate-
ful to him for bringing this Bill. 

8hri Bajarnavis: Mr. Chairman, 
thank hon. Members for generally 
extending support to the Amending 
Bill But, there have been one or 
two voices in criticism, particularly 
about drafting. It is meet, as my 
term is com.ng to an end, that I, 
who have been associated with the 
Ministry should say a word or two 
about it. I state and I state with 
the :greatest amou~t IOf conviction 
that drafting in the Government of 
India is of a higher quality than 
you find anywhere in the Anglo-
saxon world. Those who dispute it, 
I would request them, to go through 
the statutes of other countries which 
write their laws in English. Let 
them read the American statutes, 
Australian statutes and the statutes 
in the United Kingdom. Firstly, let 
us also remember that our drafts-
men are writing in a language which 
is not their mother tongue. Secondly, 
in drafting the statutes, they are try-
ing to conform to a Constitution 
which contains Ii large number of 
limitations, territorial, subject-wise 
as well as restrictions placed by 
fundamental rights. To try to steer 
dear of all these obstacles and yet 
express clearly the intention of the 
legislature in which various points of 

view must be reconciled, I think is 
almost a super-human task. I would 
say that our draftsmen have been 
more than equal to it. Let us read 
any statute. It is couched in langu-
age having the greatest amount of 
lucidity. In most cases, where the 
subject would permit it, it also 
achieves a certain amount or eleg-
ance of style. I can always under-
stand dissatisfaction whether of 
Judges or • lawyers who are called 
upon to decide or advise in a given 
case. But after all, what is the func-
tiOn of a law. The function of law is 
not to give solution to a particular 
problem. It has to state the rule. If, 
for instance, the legislature occupied 
itself with providing solutions for all 
types of cases that would arise, I 
think, 'they would set themselves al-
most an impossible task. The per-
mutations and combinations of vari-
ous factors are so innumerable and 
therefore to say that in a given pro-
vision, we were giving an exact so-
lution for every combination of cir-
cumstances would be absolutely im-
possible. A lawyer advising a litig-
ant or a Judge who is deciding a 
case must then find out which would 
be the rule which would appply to a 
particular case. He would certainly 
be angry with us because the law 
does not give him an exact answer. 
You cannot, as in a certain quiz toy 
just press a button and get an exact 
answer. We cannot get an exact 
answer in law. If that were so, you 
would not find, whether in the House 
of Lords in England, in the Supreme 
Cour'. in the United States or the 
High Court in Australia or our own 
Supereme Court, for the same langu-
age, different Judges giving difl'erent 
interpretations. Merely because 
different persons undertsand it in a 
different manner, 'you cannot find fault 
with the drafting. Always the qu:es-
tion would be, in a given case, which 
of the competing rules would apply: 
does it fall within the principles of 
one rule or within the principles of 
another rule? That is where mostly 
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difference of opinion arises. It is 
boun,1 to arise. For, after all, a 
legislation is always interpreted in 
courts where the various theories or 
principle, whiCh would be applicable 
to a given set of facts are canvassed' 
and their reasoning are tested. I sub-
mit that in a case like that, the 
draftsman is surely not at fault at 
all. As I said. earlier, I as the Law 
Minister in charge am entirely res-
ponsible. But, after the legislation 
has received the approval of this 
House, then, I submit, a certain part 
of the responsibility rests upon the 
legislature. We always say in the 
court that the legislature in its wis-
dom has provided the law. 

13 1m. 

Take, for instance, fuis . case. r. 
with my experience of the procedure 
which obtains in the High Court in 
which I was practising, had no diffi-
culty in <understanding the wordSi. 
'Obtained a degree' means passed the 
qualifying examination. In Nagpur, 
for instance, a5 soon as a person is 
said to have passed the LL.B: Ex-
amination, he need not have to wait 
for the convocation to confer a deg-
ree before he could enrol himself. 
That was not thought to be neces-
sary. Under the present Act, I have 
been informed that the Bar Council 
in Mysore and the Bar Council in 
Gujerat have not interpreted this, if 
I may say so, in the narrow seme as 
the Bar Council in Maharashtra has 
done it. We should have been ex-
tremely loth to interfere with the 
working of this Act both in its inter-
pretation and implementation by the 
Bar Councils. It was our desire that 
this should be a completely self-
governing profession; it will make its 
own law; it will administer its own 
law and Government's interference 
would almost be nil. We have in-
terfered only because the . All-India 
Bar Council which ought to .have 

been set up by this time has not been 
set up, not due to any de&:iency of 
drafting ability in a draftsman,. but 
because in one State the Bar Council 
was not constituted, for which neither 
the Government of mdia nor its 
draftsman are in any way res-
ponsible. I had almost expected 
my hon friend Shri Sadhan Gupta 
who belongs to that to tell 
us what difficulties prevented them 
to set up the Bar Council as 
has been done in other States. In 
the meantime persons desirous of 
entering the profession in other 
States are likely to suffer. It is only 
in their interests that we have come 
with this legislation. If the All India 
Bar Council had been set up this is 
a matter which would have been de-
cided by them. Our intervention in 
this case is purely temporary in the 
interests of the class of pencns who 
were likely to suffer for no fault of 
theirs. I submit that the criticism 
of the draftsman in this case, so far 
as this provision is concerned, is 
entirely unjustified. 

Then Mr. Muniswamy has raised 
certain points. He thinks that per-
sons who were advocates before the 
rule made by the Supreme Court 
carne into force requiring the advo-
cates on record to pass certain exa-
minations should ·be exempted. I 
might remind the House of the prac-
tice which prevails in the Supreme 
Court. To start with, when the 
Supreme Court began to function. 
thare were advocates and agents. I 
do not know whether agents had to 
pass any qualifying examinations. 
They were replaced by advocates on 
record and then in 1959 after the 
system was in vogue for some time 
the Supreme Court has framed rules 
directing that whoever henceforward 
intends 10 join the profession must 
fulfil certain conditions. Mr. Muni-
swamy and Mr. Sinhasan Singh will 
agree that the condition that an ad-
voca1l! on record must have an o:fll.ce 
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in Delhi is absolutely essential. It 
is a sine qua non of his functioning 
as an advocate on record, for pro-
cesses and notices have to be served 
for applications or matters which 
come for immediate hearing. There-
fore they must have an office in 
Delhi. That is essential. 

As regards the second point, I am 
sorry to say that though I have consi-
derable sympathy with him, I have 
not been able to understand his 
reasoning. He says that those who 
have passed in law must be presum-
ed to be acquainted with the proce-
dure and other matters which are 
tested in the examinations. Surely, 
if he knows them, he should not 
mind his ·being tested because he 
will be tes~d daily. After all, an 
advocate who intends to practise as 
an advocate on record must be ac-
quainted thoroughly with the pro-
cedure in the Supreme Court: he 
would have every provision at his 
fingers' tips. The Supreme Court ill 
the highest court in the land; it is 
the last court of appeal; that is 
where the litigant comes in the last 
resort. Therefore, both in the inte-
rest of the State and also in the in-
terest of the Supreme Court the 
litigant should have the most effici-
ent ser,vice in the ·profession.. I 
have argued several cases in the 
Supreme Court. But if I were ask-
ed as to what the procedure in the 
Supreme Court is, I would not be 
able to answer. I wouLd consult a 
friend of mine who is an advocate 
on record, what exactly is the limi-
tation for various applications. I 
would not really know. Therefore, a 
paper which tests the knowledge of 
practice and procedure and limitation, 
I think, is absolutely necesary. If I 
were to practise in the Supereme 
Court as an advocate on record I 
would make myself thoroughly ac-
quainted with the provisions relating 
to practice and procedure, limitation, 
etc. and if anyone asks me to ap-
pear for an examination I would C'el'-

tainly be prepared for it. I do not 
agree with Shri Muniswamy's view 
that if a person has passed a Univer-
sity examination, he should not be 
asked to pass it over again. 

Then we come to accounts. An ad-
. vocate on record handles large SUIJIlI 

of money of his client. An element-
ary knowledge of accounts is cer-
tainly essential for him. If for inst-
ance, he fails to render account rn a 
proper manner and says that he has 
no knowledge of accountancy, he 
would be able to escape his responsi-
bility. Therefore the Supreme Court 
says that he must know these. ~ 
regards professional ethics Mr. Muni-
swamy himself admitted that they are 
essential; so there is no question about 
it. These provisions are healthy, 
salutary and essential and the Sup-
reme Court was right in laying them 
down. 

Under article 145 any rules made by 
the Supreme Court are of course un-
der the control of this sovereign 
Parliament. But I am quite sure 
that this Parliament would respect 

. any decision made by the Supreme 
Court in this behalf for it is they who 
are primarily concerned with the ad-
vacotes who practise before them and 
the qualifications they ought to have 
and once the Supreme Court has 
made such a rule and applied it for 
six years or so, I think this House 
ought to be guided by their advice. In 
any case, if any Member has any re-
presentation to make it should, in the 
first instance, go to the Supreme 
Court and I am quite sure that judges 
Who are trained in judicial habits 
would certainly give due considera-
tion to any representation that is 
made and any legitimate grievance 
would certainly be redressed. 

Then, Sir, a question was asked 
about the Central Legal Service. I am 
sorry I was not able yesterday to tell 
the exact provision under which it 
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was constituted and its tenns. It has 
been constituted on the 25th SepWm-
ber 1957 and it was done in exercise 
of the powers vested on the President 
by article 309 of the Constitution of 
Endia. The quali1lcations are laid 
down in 2(c) which reads: "Qualified 
legal practitioner" means in relation 
to recruitment to grade III of the ser-
vice, an advocate of the High Court 
who has practised as such for at least 
ten years, or as an attorney of the 
High Court of Bombay or Calcutta, 
at least for eight years; and in rela-
tion to grade IV of the service, advo-
cates of the High Court who haye 
practised before the High Court for 
seven years and attorney for five 
years. 

Therefore, a man who enters a Cen-
tral Legal Service has already consi-
derable legal training. He has passed 
his degree examination and has spent 
five or seven years in the judicial ser-
vice or in the profession. Such a man 
is exempted from the qualifying exa-
mination. 

Under the present law, all the prac· 
tising advocates are exempted from 
passing the qualifying examination. It 
is only thOSe who will enter the pro-
fession henceforward who would have 
to pass the qualifying examination 
which the profession thinks is ab-
solutely necessary. 

As I said, all the practising lawyers 
today are exempt from that examina-
tion. There are persons who have en-
tered either the judicial service or 
who have enrolled themselves in the 
legal profession. They might, after 
their retirement or their resignation 
or discontinullince for any other reason 
like to enter the profession. For thenl 
a similar exemption is being ex-
tended. It is being extended to a 
class of persons who would certainly 
be granted an exemption. Therefore, 
there is no question of discrimination 
as 8hri V. P. Nayar apprehended yes-
terday. 1 pay my tribute to him 
though he is not here. I have always 
listened to him with interest and 

profit and I can assure the House that 
many of us would certainly miss his 
fine presence, his melodioUs voice and 
words of ripe wisdom. I hope his ap-
prehension about his OWofi health is 
not true and that he will continue to 
serve the society aDd the profession 
for a long time to come. 

As regards the view taken by the 
State of Maharashtra, as I said, an 
appeal could have been filed by the 
All India Bar Council. But since it 
might take considerable time to sit 
up we have thought it fit to interfere 
by way of an amendment. I find from 
my papers that an amendment in this 
respect has 'been tabled by Shri Oza. 
I had myself given notice of that 
amendment, but I find that Shri Oza's 
amendment is very much better than 
mine. I would certainly have accept-
ed it in the form in which he has 
given it, but after he gave that amend-
ment I myself have given some 
thought to it and I would like to make 
certain minor suggestions or modifica-
tions to his amendment, and if he is 
pleased to accept the same I will 
certainly a.ccept his amendment. That 
would obviate all the difficulties 
which have arisen. 

I, therefore, commend the motion 
for the acceptance of the House. 

Mr. Chairman: The question is: 

"That the Bill to amend the 
Advocates Act, 1961 be taken into 
consideration." 

The motion was adopted. 

Mr. Chairman: We will now take 
the Bill clause by clause. 

ClallSe I- (Amendment of section 24) 

Mr. Chairman: There is an amend-
ment standing in the name of the hOn. 
Minister, but he has just now stated 
that he has no desire to m,?ve it. 

Shri Nausblr BharaeIIa (East 
Khandesh): It is a formal amendment. 

Mr. Chail'llWl: Is he moving it. 
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81ui llajamavis: That will come 
later, Sir. 

Mr. Chairman: ls the hon. Minister 
talking about some formal amend-
ment? There is no need for it, I 
think. Already in the Bill "1962" is 
there, and no amendment is needed. 

8hri Oza (Zalawad): I beg to move: 

Page 1,-

for clause 2, substitute-

'Amendment of section 24.-in sec-
tion 24 of the Advocates Act, 1961 
(hereinafter referred to as the princi-
pal Act), in sub-section (1),-

(i) in paragraph (ii) of the 
proviso to clause (d), for the 
words "is a member", the words 
"is or has been a member" shall 
be substituted; 

(ii) the following Explanation 
shall be inserted at the end 
namely:-

"Explanation.-Where a per-
son passes an examination for 
a degree in law held by a Uni-
versity in India, he shall 'be 
deemed to have obtained a 
degree in law within the mean-
ing of this sub-section, on the 
date on which the results of 
that' examination are published 
by the University on its notice 
board or otherwise." (3) 

The hon. Minister has agreed to 
accept my amendment. It is also self-
explanatory and I do not think an 
elaborate speech is necessary in sup-
port of the amendm'ent. As he has 
rightly pointed out in his speech, when 
a person passes an examination he 
should be deemed to have got his 
degree and he need not wait till the 
convocation is held and he actually 
gets the degree. In section 24 of the 
parent Act we find that people are 
entitled, 10 be enrolled as advocates 
if they obtain a degree before the 

appointed day. It may be that the 
convocation takes place after the 
appointed day, that is in relation to 
that, and in that case there may be 
some hardships to those persons. 
Therefore, the passing of the exami-
nation is the crucial date. Since the 
han. Minister has accepted the 
amendment, I do not think ! need say 
anything more on this. 

8hri Hajamavis: As I said, I am 
prepared to accept the amendment 
moved by my hon. friend with the 
following modification. 

I beg to move: 

'That in the amendment moved 
by Shri Ganshyamlal Oza, printed 
as No.3 in List No.3 of Amend-

,ments,-

for the EJqllanat,on, the 
:following shall be substituted-

"Explanation.-For the pur-
poses of this sub-section, a per-
son shall be deemed to have 
obtained a degree in law from a 
University in India on the date on 
which the results of the examina-
tion for that degree are published 
by the University on its notice 
board or otherwise declaring him 
to have passed that eamination· ... 
(4) 

I will accept it in this form. 

8hri Oza: That is only a question 
of form and I will agree to that form. 

8hri Prabhat Kar: I do not know 
whether the han. Minister has seen 
that in the degrees issued by the 

. Maharashtra University there is no 
date for passing of the examination. 
It only says: University's examination 
held on such and such date--passed. 
Here the wording is: '''We. the 
Chancellor etc ..... and so-and-so has 
been examined for the degree of 
Bachelor and he has been placed in 
such-and-such degree and such-and-
such class has been conferred on him 
on this day of such-and-such month 
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of the year". There is no date of 
passing of the examination in the 
Maharashtra degree. 

8hri Oza: That is why the amend-
ment is necessary. It may be that six 

'Or eight months after the passing of 
"the examination the convocation may 
be held. 

!\Ir. Chairman: I will now put the 
amendment moved by the hon. Minis-
ter to the amendment of 8hri Oza. 

Dr. M. 8. Aney (Nagpur): It is a 
21ubstitute amendment. 

Mr. Chairman: No. So far as the 
Explanation is concerned. the hon. 
Minister has modified certain words. 
So it is not a substitute amendment. 

The question is: 

'That in the amendment moved 
by Shri Ganshyamlal Oza; printed 
as No. 3 in List No. 3 of Amend-
ments,-

fm- the Explanation, the 
following shall be 811.bstituted---

"Explanation.-For the pur-
·poses of thi9 sub-section. a person 
shall be deemed to have Obtained 
a degree ill law trom a Univer-
sity in India on the date on which 
-the results of the examination for 
-that degree are published by the 
University on its notice board or 
otherwise declaring him to have 
passed that examination·... (4) 

The motion was adopted. 

Mr. ChaJrman:. I will now put Shri 
Oza's amendment, as amended. 

The question is: 

Page 1,-

tOT clause 2. substitute-

'Amendment of section 24.-ln see-
tion 24 of the Advocates Act. 1961 

(hereinafter referred to as the princi-
pal Act), in sub-section (1).-

(i) in paragraph (ii) of the 
proviso to clause (d), for th~ 

words "is a member", the words 
"is Or has been a member" shall 
be substituted; 

(ii) the following Explanation 
shall be inserted at the end. 
namely:-

"Explanation.-For the pur-
poses of this sub-section, a per-
SOn shall be deemed to have 
obtained a degree in law from Ii 
University in India on the date 
On which the results of the 
eamination for that degree are 
pUblished by the University on 
its notice board or otherwise 
declaring him to have passed. 
that examination." 

The motion was adopted. 
Mr. Chairman: The question is: 

"That clause 2. as. amended. 
stand part of the Bill." 

The motion was adopted. 

Clause 2, as amended, was added to 
the Bil! 

Clause 3 was added to· the Bill 

Clause '- (Insertion of new sectiom 
58 and 59) 

Shri N. R. MllDinvamy: I beg to 
move: 

Page 2,-

after line 12. add-

"Provided that the rules so 
made shall not apply to the 
advocates enrolled prior to the 
1st day of December. 1961 on the 
roll of the Supreme Court to 
practise as of right as advocates 
on record if they so elect." (1) 
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[Shri N. R. Muniswamy] 
The hon. Minister has a slight 'mis-

conception of what I urged during the 
First Reading. I do not have any 
quarrel that the advocates on record 
should not pass an examination. They 
have to pass. They should have also 
to establish an office in the City of 
Delhi so that notices may be served 
and the date of adjournment fixed 
into consent. All these things must 
be there. My only point is that in 
1959 when they passed this rule they 
allowed the other advocates that if 
they so chose they could, without 
pailsing any examination, eurol 
themselves as advocates on record. 
This position was made clear to them, 
and many of them have availed of 
this facility. But, unfortunately, some 
of them have not been able to avail 
of it due to certain reasons. Of 
course, they cannot be excused, 
because ignorance of law is no excuse. 
But I would submit that sinC!! . we 
have opened the flood-gates to allow 
them to enrol themselves as advo-
cates on record, without sitting for 
the examination, we should view their 
cases with sympathy. Of course, the 
question of having an office in the 
city of Delhi etc. must be insisted 
upon. They must have an office in 
Delhi. I am limiting the scope of my 
amendment only to a particular pur-
pose, . namely that they should not be 
asked to sit for the examination. 
Earlier, we had allowed them to enrol 
themselves as advocates on record, 
without sitting for the examination. 
Simply because they failed to do so 
within a stipulated time, why· should 
it now be insisted upon that they 
should sit for the examination? They 
must be given exemption from sitting 
for the examination. 

My point here is that they must be 
given such an exemption that . even 
though the time allowed is over, they 
will not be precluded from enrolling 
themselves as advocates on record 
after 1959, for the first time, since 
they Were already on the record as 
advocates, and they were already 
having the facility which they had 

not availed of after 19511. ~ submit 
that his exemption could be given to 
them under the rule-making powers. 
If it is considered necessary, some 
penalty also 'be may be provided for. 
I am limiting the scope of my am!!nd-
ment only to this. 

I am not saying that the other 
things should not be insisted upon. 
They must have their permanent resi-
dence here, they must have a clerk 
and so on. All that I am saying 18 
this that those advocates who are to 
get themselves enrolled now for the 
first time, who were already on the 
record under the Supreme- Court 
rules, and who failed to get them-
selves enrolled in time now may be 
exempted. 

The wording of my amendment 
may appear to be somewhat compre-
hensive, and it may give the impress-
ion that the ex!!mption would extend 
t'> other things also; it may appear as 
if it seeks to provide that th_ey need 
not have their office or establishment 
here, or they need not have a clerk 
and SO on. But I am limiting my 
amendment only to the exemption 
from sitting for the examination. 
The draftsman is there. And he (!an 
redraft it so as to bring out this idea 
more clearly. 

It is not as if these advocates are 
not able to understand the Limita-
tion Act or the Constitution or the 
Civil Procedure Code and so on. They 
have already gone through the.e 
things. As a matter of fact, all advo-
cates in other High Courts have t.o 
pass an examination; they have to 
sit for the' examination, and they have 
to pass the apprentice test. So, they 
have finished all these things. But, 
here, in the Supreme Court, they 
have got the old tradition of main-
taining what the original side of the 
High Court was having in Madras, 
Bombay and Calcutta etc. 

Evidently, I had not made myself 
cl!!ar when I spoke during the gene-
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ral discussion and probably I gave the 
impression that I wanted exemption 
from all the requirements. I want 
exemption only from sitting for the 
examination and not from other things 
in respect of thos persons who art' 
already there as advocates on record; 
for them alone exemption may be 
Civen and not for others. That is the 
only short point which I want to 
make. I hope when the time comes 
tor framing the rules, the authorities 
may be requested to consider the 
cases of these persons very leniently 
and make proper amendments in this 
regard. 

Mr. Chairman: The amendment is 
now before the House. 

Shri Bajamavis: I regret to 4'.1y 
that for the reasons which I have 
already mentioned to the House, I am 
hot in a position to accept the amend-
ment. 

Mr. Chaimtan: Does the hon. Mem-
ber press his amendment? 

Shri N. R. Munlswamy: Yet, let it 
to be put to vote. 

Mr. Chairman:· I shall now put 
amendment No. 1 to the vote of the 
House. 

Amendment No.1 was put and 
negatived. 

Mr. Chairman: The question is: 

"That clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the Bi!!. 

Clause 5 was added to the Bil!. 
Clause I, the Enacting FormUla and 
the Long Title were added to the Bill. 

Smi Hajarnavis: I beg to move: 

"That the Bill, as amended, be 
passed." 

Mr. Chairman: Motion moved: 

"That the Bill, as amended, be 
passed." 

Shri Braj Raj SlDch: May I seek a 
clarification? 

Shri Hajarnavis: I am sorry I did 
not give the clarification whifh I hild 
promised. If my hon. friend were to 
tum to section 57 of the Act, he will 
find that it reads thus: 

"Until a Bar Council is con-
stituted under this Act, the power 
of that Bar Council to make rules 
under this Act shall -be exercised-

(a) in the case of 
Council of India, 
Supreme Court; 

the Bar 
by the 

(b) in the 
.dar Council, 
Court." 

case of a State 
by the High 

So, the rules under section 24 of the 
Act were made by the various Higb 
Courts. We gave them model rules, 
we supplied them with model rules so 
as to enable them to proceed with the 
enrolment quickly. The High Courts 
did frame their own rules, and the 
elections have been held, and the 
enrolment is proceeding under the 
State Bar Council. 

Shri Braj Raj Singh: Does the hon. 
Minister mean to say that the model 
rules which were providea by Gov-
ernment have been accepted by the 
High Courts? 

Shri Hajarnavis: They may have 
changed them. They could change 
them, because the power was with 
the High Courts. They could change 
them to any extent; they could change 
them wholly. These model rules were 
sent only by way of assistance to the 
High Court. 

If my hon. friend is interested in 
any particular State I could tell him 
the date on which that State Bar 
Council was formed. 

Shri BraJ Raj Singh: r would like 
to know in respect of U.P. and Delhi 
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Shri Hajamavis: In the case of 
U.P., it was formed on 3rd Decem-
ber, 1961, and in the case of the 
Union Territory of Delhi, it was 
formed on 1st December, 1961. 

Shri R. C. Sharma (Gwalior): What 
about Madhya Pradesh? 

Shri Hajarnavis: As regaras 
Madhya Pradesh, it was formed on 
16th December, 196~. 

Shri Braj Raj Singh: Since the hon. 
"Minister announced yesterday that 
~ven the West Bengal Bar Council 
has been constituted, does he hope to 
get the All India Bar Council con-
stituted very early? 

Shri Hajarnavis: I join the hon. 
Member in the hope. All that we 
can do is to hope that it will come 
into existence immediately. 

Mr. Chairman: The question is: 

"That the Bill, as amended, be 
passed." 

.The motion was Adopted. 

13,Z, m. 
AIR CORPORATIONS (AMEND-

MENT) BILL 

The Deputy MIDister 01 Civil Avia-
tion (Shri Mohillddin): On behalf .. f 
Dr. P. Subbarayan, I beg to move: 

"That the Bill further to amend 
the Air Corporations Act, 1953, 
as passed by the Rajya . Sabha, be 
taken into consideration." 

The proposed amendment to section 
18 of the Air Corporations Act has 
aroused opposition from some quar-
ters. I hope there is no opposition 
in this House to this amendment. 

It luis been alleged that this amend-
ment is a retrograde step, that it will 
19d to denationalisation of air 
servtces and that it is against the 

terms of the Industrial Policy Resolu-
tion. All possible motives have been 
attributed to the proposed amena-
ment. I would request hon. Mem-
bers not to read into the amend-
ment anything more than what is 
really intended. 

I wish to state categorically th3t 
Government stand by the Industrial 
Policy Resolution, and there is no 
change, not even the slightest shade 
of an intention to introduce a change, 
in that policy. 

You may recall that on the 5th 
December, 1961, there was a discus-
sion in this House on the service 
started between Bombay and Baroda 
by a non-scheduled operator. During 
the discussion I had stated that Gov-
erllment had not given specific per-
mission for the operation of the 
Bombay-Baroda service, as no permis-
sion was necessary under the permit 
issued to the non-scheduled operators. 
I had also stated that I had no know-
ledge about it. The hon. Speaker 
was surprised at that time at my 
answer that I had no knowledge 
a'bout it. I had explained that under 
the licence issued to them, they could 
start a service between two points 
not served by the lAC. In November, 
1961, there was no service operated 
by the lAC ·between Bombay and 
Baroda. Consequently, under the 
permit, the private operator could run 
a non-scheduled service until such 
time as the lAC stepped into the 
field. As soon as we d~ided to run 
the Bombay-Baroda service ourselves, 
the private operator had to withdraw. 

Questions have also been raised in 
this House regarding the meaning 
and significance of the so-called ncn-
scheduled services oP.,erated by private 
operators under a permit granted by 
the Central Government. Views have 
been expressed that the frequencies 
and timings of the non-srheduled ser-
vices have been such that they can be 
regarded as scheduled services, there-
by impinging the provisions of the Air 
Corporations Act. It was obvious that 
if a non-scheduled operator: ran about 
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five or six -services a day from, say, 
Calcutta to some other point, it really 
throws some doubt in the mind of the 
people-I have also the same doubt-
whether it could be called ncn-sche-
dWed. 

Against the above background, Gov-
ernment reviewed the position and de-
cided to amend section 18 of the Air 
Corporations Act in the manner pro-
posed in the amending Bill with the 
sole purpose of putting an end to any 
doubt or controversy in regard to the 
operation of such services. By the pro-
posed amendment, Government will 
have greater control over private 
operators than under the existing ar-
rangaments. For example, once a pri-
vate operator obtains a non-
scheduled service permit under 
existing rules, he could operate 
Ii non-scheduled service between any 
two points not served hy the I.A.C. 
without approaching the Central 
Government. In future, however, it 
wiD be incumbent on the private 
OPerator to obtain a specific permit for 
eac" of the sectors over wh'ch he de-
sires to operate such a service. In 
granting such pennit, Government 
may also impose such conditions as 
would be necessary in order to safe-
guard the interest of the nationalised 
Corporat!ons. Indeed, as a result of 
this amendment, the operation of ser-
vices by private operators will be 
brought under more effective and de-
tailed control of Governme"t so that 
the travelling pubPc will have the 
benefit of regulated and systematic 
service between points not served by 
the nationalised Corporations. 

The operation of such private 
operators will always be without pre-
judice to the interest of the nationalis-
ed Corporations. In this context, t1:e 
proposed amendment should be wel-
comecl by all who are interested in 
providing the travelEng public effi-
cient adequate, economic and proper-
ly c~-ord;nated service. The opera-
tion of air services by private opera-
tors will be confined only to those 
areas where the nationaliSed Corpora-
tions are not in a position to provide 
the necessary service. It will be open 
2049 (Ai) LSD-5. 

(Amendment) Bm 
to the nationalised Corporations to 
step into the field as and when it is 
convenient for them to do so, and the 
private operator, in terms of the per-
mit granted, shalI be obliged to with-
draw from the field simultaneously. 
I wouid therefore once again assure 
the House that the proposed amend-
ment shall nofin any way operate pre-
judicially to the implementation of the 
Industrial Policy Resolution in regard 
to nationalised air service but will 
rather facilitate it. 

It has been asked: why should not 
the I.A.C. take over those sectors now 
operated by private operators? 
The I.A.C. have given care-
ful thought to this question on 
more than one occasion and have de-
cided that the best course for them 
would be to extend their operations 
progresssively, as and when the fleet 
position permits. The I.A.C. have 
seriously concerned during the last 
two years and come to the conclusion 
that any further extension of the 
Dakota service would involve them in 
additional losses. Dakotas, though 
very good planes, are now difficult to 
run because spare-parts are not avail-
able, and even if available, are avail-
able only at very high 'cost, and SO the 
operation of these 'planes has become 
uneconomic. It will be seen that 
wherever Dakotas are run, the ser-
vices are uneconomic and there is a 
loss on that sector. So the I.A.C. do 
not propose, in spite of the fact that 
they have some surplus Dakotas, to 
extend their operations to those areas 
where the private operators are now 
operating. It is only on account of 
the directive given in the Act that the 
CorporatiOn should act On business 
priY{ciples that thev adopted this 
policv of extendinJ!' their services only 
if it -is economic, when it does not in-
volve them in losses. That is the im-
portant consideration which, I hope, 
hon. Members will bear in mind. 

As far as the lA.C's. present posi-
tion is concerned, they have not got 
economic medium-size aircraft to 
operate i~ thOSe areas. Under the cir-
cumstances Government have there-
fore to coMider whether to regulate 
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[Shrl Mohiuddin] 
the private operators for at least the 
next three, four or five years till the 
I.A.C. are in a position to acquire by 

. acquiring economic aircraft to take 
over those sectors now operated by 
private operators. I hope during the 
next three Or four-years I.A.C. will be 
able to acquire modern aircraft-turbo 
prop aircraft-from outside or even the 
aircraft manufactured in India aft.er 
due examination of the cost of opera-
tion. I hope as soon as they acquire 
modern aircraft, they will be able to 
take over the areas which are now 
operated by private parties. 

I hoPe I have made the points clear 
as far as amendment to section 18 is 
concerned and there will now be no 
misunderstanding about the meaning 
and import of section 18. I must cop-
fess that during my ten years in this 
Parliament I have not seen any amend_ 
ment which has provoked such misun-
derstanding as this amendment has 
done. Criticisms Of the amendment 
are based absolutely on misunderstand-
ing. I have stated that Government 
will eXercise more control on private 
operators. I will give an illustration. 
For example, a non-scheduled opera-
tor under his licence can run a service 
whenever he likes, whenever some pas-
sengers are available or whenever 
some cargo is available. If a private 
operator is given a licence for sche-
duled service, it will be incumbent on 
him, as far as possible, of course under 
conditions prescribed by Government, 
to run It as a scheduled service an 
given times and dates. It will not be 
poasible for him to say that he will 
run it only when he likes, as it will 
10 against the conditinos of the licence. 
If he has a scheduled service, a 
acheduled programme, he will .hsve to 
fty, of course, subject to weather and 
other technical canditions that may 
govern the flight. I have just given 
you one lllustration of how greater 
c:ontrol will be exercised on the pri-
vate operators with the amendment 
that has been proposed in section 18. 
I therefore suggest that if hon. Mem.-
ben OVPOBe this Bill, they will fully 
bear this in mind, so that there is no 
Rope for misunderstanding alIout it. 

Now I proceed to the other sections. 
Under section 30, the Air Transport 
Council was set up in 1955. This 
Council was entrusted with the task 
of studying the general problem of 
fares and freight rates to be charged 
by the air services operated by the 
I.A.C. and to draw up for the consi-
deration of Government a set of 
principles on the basis of which such 
fares and freight rates should be de-
termined. Since then, there has been 
no problem which could be referred to 
the Council. According to the word-
ing of the section, the CounCil once 
established cannot be dissolved. That 
is the opiiiion of the Law Ministry. 
So, this occasion has been taken to 
amend the section, so that Govern-
ment has the authority to appoint a 
Council whenever it is necessary for 
referring a particular problem to it. 

Amendment of section 36 is necessi-
tated by administrative convenience. 
This section requires the Corporation 
to prepare and submit estimates to 
the Central Government not les3 than 
three months before the commence-
ment of the financial year. It has 
been found difJlcult for the Corporation 
to submit the estimates three months 
before the commencement Of the finan-
cial year. Therefore, it has now been 
decided that it should be only two 
months before the commencement of 
the financial year. 

13.42 brs. 

[MIl. DEPtmi"-SPEAXER in the ChairJ 

The proPOSed Sub-section (3) of sec-
tion 44 is only a formal amendmellt 
about rulemaking powers. 

Amendment of section 45: Tbe Cor-
poration issue free and concesslonaI 
paues not only to their own employees,. 
but also to others under certain re-
gulations framed by I.A.T.A. which 
avery scheduled operator Is observin .. 
The catelOries tG whom these eonces-
Idona ue usually liven are approved 
hctokiDa agenb and their representa-
tives, /lII!leeI'II and staff of other air 
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lines On a reciprocal basis and others 
on grounds of public relations and 
sales .. promdtion. The name 'Of the 
CorporatiOn Air India (International) 
is proposed to be changed to Air India. 
This is in accordanCe with the request 
of the Corporation who haVe stated 
that they are better known abroad by 
the shorter name air India. This does 
not involve any matter of policy. Such 
a shorter name is also in line with 
similar designations used by other in-
ternational air lines like Air France, 
Air Lebanon etc. The change in name 
wilJ be brought into effect by a date 
to be notified by the Central Govern-
ment. The rights and obligations of 
this Corporation will not be affected 
by the . change of name, and thi. has 
been provided in the amendment. 

With these explanations, I move 
that the Bill be taken into considera-
tion. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Air Corporations Act, 1953, 
as passed by the Rajya Sabha, be 
taken into consideration." 

Shri Indrajit Gupta (Calcutta-
South West): I regret very much that 
ven after listening to the hon. Minis-
ter, it is not possible for me to wel-
eome or support this Bill. 

He began by saying that all sorts 
of motives had been imputed to this 
amending Bill, and he appealed to us 
to consider the real intentions behind 
it. I am afraid no amending Bill can 
be judged fairlY only on the basis of 
IJitentions. Somebody or other has 
IBid somewhere, I forget where, that 
the road to hell is also paved with 
IOOd intentions. The trouble is we 
bve to see actually what the letter 
of the amending Bill is, the powen 
which are being taken, the changes 
which are being made, and therefore 
8ae possibilities which are opened up 
Ihtimllb the implemeutation of this 

. Bill. 

'l'be ~ Practice is that extracts 
are liven at the back 01. the amending 

(Amendment) Bill 
Bill from the parent Act of the re-
levant sections which are proposed to 
be amended, but I am rather 3urpris-
ed to find that no relevant extract of 
this controversial section 18, is regard 
to which the hon. Minister even went 
to the extent of saying that in this ten 
years in Parliament he had never 
known a clause to arouse sO much con-
troversy, has been given at all in the 
back. The relevant extracts of sec-
tions 30 36, 44 and 45 are given, but 
nothing'is given of section 18. I take 
it it is due to some mistake or lapse. 
No motives are going to be imputed 
here. 

Apart from anything else, mtentions 
or otherwise, I am constrained to 
raise this question again. Whatever 
th intent'ons behind it, does or does 
no~ this amending Bill constitute a 
departure from paragra~h 8 of the I~­
dustrial Policy J:l.esolution? That l! 
what I want to know. 

Mr. Deputy-Speaker: I do not 
know why section 18 has not be~ 
given there. Probably the reason lS 
that something is being added at ~e 
end, and there is no amendment m 
the section itself. 

Shri Prabhat Kar (Hooghly): There 
Is addition of "or". 

Shri In.draJit Gupta: How is one to 
understand what is relevant or not. 

Mr. Deputy·Speaker: 'Or" ~s to.~: 
there, but probably what I II8Iod. =nd 
be the motive or the reason 
that. 

Sbrl IndraJit Gupta: It mans it a 
bit tnconvenient without that. 

Shri Bobiadllln: There was no sim. 
Ier motive in Ii11Y case. 

Shri Indrajit Gupta: I said no 
sinister motive in any case . 

Mr Deputy-Spraker: No motive 
is ~ imputed, but why should that 
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be left out, that is the question. 

Sh.ri Indrajit Gupta: After all, it is 
circulated for the convenience of MelV-
ben. 

Mr. Deputy.,speaker: It is the prac-
tice that all the sections sought to 
be amended are reproduced at the end. 
I thought that probably the reasOn that 
goaded the man who was responsible 
for it was that this was only beiug 
added at the end. That might be one 
of the reason. 

Shri Indrajit Gupta: I was referring 
to paragraph 8 of the Industrial Policy 
Resolution which states categorically: 

"Railways and air tra."lsport, 
arms and ammunition and atomic 
energy will, however, be develop-
ed as Central Government mono-
polies." 

The word "however" comes here be-
cause before the sentence which I 
read out it has been stated that in the 
case of industries listed in Schedule 
'A' Of the Resolution, 

" . . .. the expansion of existing 
privately owned units or th.e pos-
sibility of the State securing the 
co-operation of private enterpr'se 
in the establishment of new units 
when the national interests so re-
quire has been permitted." 

After that it says that railways and 
air transport, anns and ammunit.ion 
and atomic energy will, however, be 
developed as Central Government 
monopolies. I do not think this is a 
thing which can be lightly brushed 
aside now through the means of 
amending Bills. Here is something 
,which has been discussed and approv-
ed, endorsed and passed by this Par-
liament, or rather the last Parliament, 
and it is a matter of basic policy, fun-
damental policy, which I do not think 
can be tampered with in this way. 

Now, let us consider the arguments 
advanced. The hon. Minister said, for 
example, that there might be certain 
areas in.!he country or certa;n points 
which could not be at the moment link-
ed up by the existing corporation due 
to lack of resources and so ou. That 
may be true, but if one pursue~ this 
line Of logic and reasoning, this ana-
logy, it can lead us to a very curious 
position. Here, for the last few days 
We have been debating and discussing 
the Railway interim Budget and grants 
for railways: Demands are constantly 
made by hon. Members from different 
parts of the country pressing for cons-
truction of new lines in various places, 
and the reply given by the ,Railway 
Ministry has been that they are not in 
a position at the moment to take UJi 
that work. 

There are some States- and in fact, 
it was mentioned here that Kerala is 
one-where in the while of tile Third 
Five Year Plan there is, at the mo-
ment, no proj ect for the construction 
of any new line because the Railway 
Ministry say that they are nut in a 
position to do it. Am I to understand 
that despite this Industrial Policy Re-
solution, tomorrow if some private 
company-it may seem absurd, but It 
is not so absurd because We have had 
private railway companies in th18 
country, and even now We have some 
private companies running light rail-
ways--if some private company comes 
forward and says that it is prepared 
to construct a metre guage line from 
such and such a place to such end 
such a plaCe and run it, because the 
Railway administration and the Gov-
ernment of India are not in a position 
to do it, are We go;ng to say that be-
cause they are able to do it and we 
cannot do it, therefore, in this caSe let 
an exception be made? 

Then with regard to amnlUnition. 
There 'are plenty of firms, I think, 
who can, with foreign collaboration, 
manufacture ammunition. Are we to 
permit it, if the Government or India 
is not in a position to undertake the 
manufacture of any particular category 
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of ammunition at the moment? This 
is a kind of reasoning and argument 
which I am not prepared to accept. 

I submit this is a depart",re from 
the Industrial Policy Resolution. 
Whatever the arguments advanced and 
the intentions may be this is a serious 
matter. I IIJO very sorry that such a 
thing has b4!en brought forward at 
the absolutely fag end of this Parlia-
ment. Unfortunately, conditions are 
such that, perhaps, hardly a handful 
of Members are there to devote their 
attention to such a thing. I think it 
could easily have been held over for 
another couple of weeks when a new 
Parliament is going to be constituted 
and is going to meet. Such an 
important measure could have been 
considered by that new Parliament. 
It can be considered by that Parlia-
ment whether it is a departure which 
could be permitIed. Anyway it has 
been brought forward. 

As the hon. Minister said in his 
opening remarks, some critics have 
been harassing him with the charge 
that this means denationalisation. 1 
am sorry I have to repeat that charge. 
How else will denationalisation be 
brought about in this country? There 
is no other means of bringing it 
about. Nobody can openly come for-
ward and say that they are going to 
reverse the policy of nationalisation. 

Some time ago, you will remember, 
certain interested quarters in the pri-
vate sector had started a sort of com-
paign in this country that certain 
public sector undertakings, which, ac-
cording to them are not running very 
efficiently, or o~ business lines or are 
runnnig at a loss, should be handed 
over to private enterprise. That ques-
tion I think, was raised here and dis-
cus~ed on more than one occasion and 
we were given a categorical assurance 
by the Treasury Benches that no such 
thing was contemplated snd it would 
not be permitted. But, here, I find the 
thin end of the wedge being brought 
through this amendment of section 18, 
because the nation has been led to ex-
pect, rightly or wrongly, that with 

(Amendment) Bill 
each successive Five Year Plan, the 
scope and extent Of the public sector 
Or the State sector will be increased 
and not diminished. They were led to 
expect that these private operators 
who are still in the field of air trans-
port will gradually-I am not saying 
that it must be done overnight, but 
the tendency has got to be in the 
direction of taking them over and not 
allowing the mto stabilise themselves 
or to expand their activities-be na-
tionalised. If we judge it from that 
point of view, then, I submit that this 
section IS-this amendment-really 
constitutes a breach of faith with 
what the country has been led to ex-
pect. 

I do not wish to impute motives 
thoUgh motives could be imputed be-
cause at least some of us, who have 
been following the -activities of these 
private operators in that part of the 
country I come from, know that their 
t'ecord is certainly not one which can 
insDire confidene either in their in-
tegrity or in their reliability. I 
think the hon. Minister knows very 
well how many serious charges and 
complaints have been brought for-
ward-and some of them have been 
investigated and found to be correct 
also, though all were not investigated 
even-regarding the various malprac-
tices and irregularities which are 
being carried on by theSe private 
operators. 

There are big businessmen tJehind 
some of them; there are some of our 
ex-Rajas and Maharajas and feudal 
princes behind them, who have gone 
into busines( There are some gentle-
men-I do not wish to mention their 
names but everybody knows them-
who, certainly, if not patrons, may he 
quite good friends of the Congress and 
the ruling party also, who are behind 
them. I do not wish to say about a 
particular line in Orissa which you 
know very well. There people have 
several times been charged on various 
counts and the committee of investiga_ 
tion in some cases, fO\D1d them guilty 
of v'arious things, non-compliance with 
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all types of rules and regulations, non-
air-worthiness of the craft which they 
USe and 80 on. 

I was surprised that the Minister 
made a long story about the difficulty 
Of continuing the operation of Dakota 
aircraft. I agree with him. In respect 
of the lAC, he says, that the Dakota 
aircraft, though basically a very good 
aircraft, cannot be operated efficiently 
and economically now because of lack 
of spares and so on. But how is it 
that the same argument does not apply 
to these private operators. The vast 
majority of the air craft they are 
operting are Dakotas, I am not sure of 
my figures; may be, they are all Da-
kotas. I do not know if there are one 
or two other aircraft somewhere. But. 
anyway, 99 per cent of their aircraft 
are Dakotas, the same old type of 
machines the the lAC wishes 
with and which the lAC wishes 
gradually to get rid of. I support that. 
But how is it that these people are 
permitted to operae heir services with 
the same Dakotas, may be even kept 
in worse condition, with the same lack 
of spares and so on? Complaints 
have been made t'hat there is risk to 
lives of passengers involved in such 
flights. There have also been charges 
of smuggling and even espionage in 
the NEFA and other areas. 

I do not wish to give the whole 
story again nor do I wish to mention 
the names of people involved. It is 
not as if they have got a record of 
good public service, integrity and re-
liability so that we must now come 
forward and give them, through this 
Bill, a position which will only help 
to stablilise their position. 

A lot of confusion has been created 
over this whole business of Scheduled 
and non-scheduled. What is the dif-
ference between scheduled and non-
scheduled? I am more confused after 
listening to the hon. Minister. There 
is lluite a clear definition in the Act, 
which I may read. 

.. 'Scheduled air transport service' 
means an air transport service 
undertaken between the same two 
or more places and operated accord-
ing to a published time table or 
with flights so regular or frequent 
that they constitute a ~ognisably 
systematic series, each flight being 
open to use by members of the 
public;" 

It is very clear and it can relate ~ 
bo th passenger and goods traffic. I 
would like to know what is the nature 
of many of these services which have 
been operated by these operators up 
to now, because after sO many years 
doubt has arisen in the mind of the 
Minister. Am I to take it that these 
things have been done illegally by the 
Director-General of Civil Aviation? I 
mean these permits that have given to 
them.. They have been used as normal 
licences. I do not know whether they 
publish time tables or not. But I 
know that in Calcutta these private 
operators haVe eot their offices, and 
in prominent places. If anyone goes 
to their offices and asks for information 
regarding their flights, he would be 
given that. We are told about flights 
between Calcutta and Tripura, bet-
ween Calcutta and Agartala and 
Assam etc. all particularly in that 
direcion where the have not got 
services operated by the Corporation. 
A huge number of passengers cannot 
travel across land becawie Pakistan 
territory intervenes and they depend 
on air flights. You can go there and 
a schedule of flights is handed over to 
you across the counter. They may not 
be published in the newspapers, I 
agree. But any prospective passenger, 
can enter one of their offices and ask: 
Have yOU got flights on that day? Do 
you run flights on so many days a 
week? They give it to you. It was 
nothing so hidden that the Ministry 
could not find out until nOW. Pennits 
were going on being issued by the 
Director General Of Civil Aviation. I 
submit that it is gross irregularity, If 



Air CHAITRA 7, 111M <SAKA) Corporations 

nothing else, which has been com-
mitted. What is proposed to be done 
in practice is that those people are 
now going to be given an air of res-
pectablity or promotion; they are go-
ing to be promoted into full scale res-
pectable scheduled operators. I do 
not think that this something which 
we can support at all. 

14 hrB. 

Either the were operating sche-
duled services Or they were not opera-
ting. If they were operating scheduled 
aervices in practice, the Government is 
to be held responsible for having per-
mitted them to do something which 
was illegal. I do not know what is the 
meaning of non-scheduled services; it 
is not specifically defined as far as I 
could find in the Act. One has to de-
fine it by inference. Original section 
18 is not given unfortunately along 
with the Bill. There are certain 
purposes mentioned in that 
section for which the right of any 
person is recognised. These are pure-
ly ad hoc things like carrying passen-
gers for purpose of flying instructions, 
carrying passengers and goods in re-
scue Or relief operations during any 
calamity or carrying people for the 
purpose of joy rid., flight for aerial 
survey, crop dusting, locust control, 
~tc. Am I to take it up by inference 
that these are the only things which 
can be called non-scheduled opera-
tions and which are permitted? If 
that is so then the other things that 
were being done all this time are 
neither scheduled flights nor no-
scheduled flights. What were they? I 
do not know. 

SUi Slnhasan Singh (Gorakhpur): 
They were licensed. 

SUi Imtrajit Gupta: They were 
not licenced. These permits issued 
are not licences. There is a 
distinction between the two. Ad hoc 
permits· can only be issued for each 
flight. From flight to flicht a new 

(Amendment) Bin 
permit has to be issued. For years 
together these people were carrying 
on this practice on the basis of such 
permits. Therefore, I submit that this 
is a very dangerous amendment pro-
posed. 

The hon. Minister stated that the 
real effect of this amendment would 
be that the Govenrment would be able 
to exercise more effective control. If 
there are areas which the existing 
Corporation is not in a position to 
serve, it is rather to the advantage of 
the private operators that they be 
given the status of scheduled opera-
tors. What is the harm? He has got 
his one or two machines or three or 
four planes. If all this is going to be 
imposed on him, he must be a proper 
scheduled operator; he can easily 
operate on a fixed basis. On so many 
dayS in the week the plane will take 
of at such and such time and land at 
such and such time. How is it to his 
disadvantage? I do not understand. 
That is to his advantage rather than 
anything else. Several complaints had 
been made about this thing. He can 
go whenever he likes; when he does 
not want to go he need not go but 
you are not in the picture at all. All 
that you are going to do now is to 
enable him to put the thing on a pro-
per regularised footing and run it Ill' a 
scheduled service. How does he stand 
to lose? 

Secondly, what is meant by saying 
that they can exerciSe control? For 
instance, I ask the Government whe-
ther they can fix the fares and freights, 
fares pJrticularly when you are go-
ing to allow somebody under section 
18 to operate a scheduled ftight, 
are you in a position to say to him that 
he must raise the fares? Can they do 
it? Many of these private operators 
are able to carry On a propaganda 
throughout the country that they are 
able to carry people or freight at 
lower fares than the nationalised 
corporations. They do it: tlley can 
ret away with it. That means that to 
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that extent people are being btmefited. 
It is stated here that the Government 
is not able to give the facilities to the 
public and so these people fill the gap. 
You must also agree that the advan-
tage they get in terms of fares. etc. 
must be allOWed to continue. It that 
is done will it be possible at any 
future date for the Corporation \0 
come in and ask these gentlemen to 
retire? The trend with the Corpora-
tiOn is that there is an upwal'd revi-
siOn of fares and freights all the time 
because they say that they are running 
at a loss and they need bigger 
revenues and all that. These people 
are under-cutting all the time. Once 
you allOw them to come in as sche-
duled concerns with lower freights 
and fares in the interest of the public, 
with what justification are you in 
future gOing to intervene again and 
forCe them to retire simply because 
you have been able to secure a few 
extra planes? It will be verv difficult. 
How will the nationalised seCtor stand 
up and face the people? I do not 
know. It will in fact enable those 
people to discredit the public sector 
more. Therefore. I am wholly opposed 
to this section 18. It is a very 
dangerous thing. 

I have to refer to my suspicion again. 
I can understand and appreciate why 
the amending Bill has produced so 
much controversy though the Minister 
said that this is an innocent clause. 
There is the power to dissolve the Air 
Transport Council. I haVe not been 
long in this House and I do not know 
how manv times the Governments has 
come fo~ard of its own volition 
before the Parliament saying that 
because a particular council or com-
mittee has got no work it should be 
dissolved. I do not know whether I 
should welcome it from One point of 
view. Some suspicion arises in my 
Jllind. After all this Air Transport 
Council is an advisory body; it has not 
got ellecutlve or administrative func-
tions. The functions and the duties 
nf this council have been partiallv dis-
closed just JlOW by the hOD.. Mlnllter. 

He referred only to that particular 
function which says that at the request 
of the Central Government the mem-
bers Of that Council shall investigate 
any matter relating to the fares and 
freight rates or other charges levied 
by every Corporation, etc. &-.:d he 
said that on this subject there was 
nothing at the moment which required 
the attention of that Council. I find 
from section 31 of the original Act 
that it is not the only function. There 
are other functions which he has not 
mentioned. It Says that it shall be the 
duty of -the Council to consider at the 
request of either of the Corporations--
Air India or the Indian Airlines Cor-
poration-any matter of the kind 
referred to in section 38. Now, Sir, I 
shall have to trouble you and take you 
to section 38 which says that it shall 
be the duty of each of the Corpora-
tions to enter into consultations with 
the other in matters of common 
mterest to the two Corporations 
including in particular the operation 
of scheduled air transport services and 
the routes on whiCh such services shall 
be operated by each of the Corpora-
tions, frequency Of the services, 
passenger fares and freight rates to be 
charged, measures of economy to be 
taken, provision of common services in 
regard to overall maintenance and so 
on and so forth. In all theSe matters. 
either of these corporations or both 
the corporations can refer any matter 
to the Air Transport Council for its 
consideration, its advice or it!: recom-
mendations. How does the question 
arise. namely, that there is no work 
for them to do'! This is a facility 
which has been provided to the cor-
porations. It is an advisory body to 
which these corporations or either of 
these corporations, if they feel it 
necessary, can take any of theSe very 
important matters. That is the func-
tion of the advisory body. 

Shri MohiaddID: We did ask them 
whetlier they had any problem for 
referenCe to the CouncIl and they aald 
DO. 
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Shri IDdrajit Gupta: They may not 
have one at this particular moment. 
The Act says that whenever necessary, 
they can do it. Any matter can be 
referred to it. 

Shri Mohiuddin: Instead of keeping 
it as a standing body, whenever pro-
blems, are referred to, we will appoint 
a body. 

Shri IDdrajit Gupta: Why this 
sudden concern? I cannot understand 
it. The duties of the Council are, they 
shall tender advice to the Government, 
and make financial and economic 
analysis and maintain the co~ts and 
have statistical technicians and make 
financial reporting relating to the air 
transport, etc. Therefore, I think this 
is just the time when a host of new 
problems will arise, when section 18 
is implemented. This is the time when 
the private operators, will have pro-
blems, and this is the time when you 
are conferring on them the status of 
scheduled operators, and when the 
whole question of freight and fares and 
maintenance and overhauling will 
come up. You will then require some 
advice, but then, just at this moment, 
you decide that the Air Transport 
Council must be dissolved. I am 
baffled; I cannot understand it. What 
is there behind it? You do not want 
even advice from the Air Transport 
Council which you yourself consti-
tuted. It is not somebody else's body. 
It has got various interests on it-
people who can spend a little time and 
devote some attention to particular, 
specific matters which are brought to 
it, with some sort of speciaJ;sation. 
Therefore, these two things taken 
together have certainly created a lot 
Of disquiet in my mind, alld I am 
firmly OppoSed to this proposed amend-
ment of both sections--sections 18 and 
30. I think the House should not sup-
port it. 

We stand in support of the Indus-
trial Polley Besolutlon, and We tb1nk 

(Amendment) Bil! 
that should not be lightly brushed 
aside by saying that "we are not 
departing one iota from that resolution 
and we are bringing forward this 
amending Bill." I say that it is a 
departure, and this amendment should 
not be supported. Othel'wise, the thin 
enJ of the wedge will come in like this. 
in one sector after another. 

With these words, I oppose the· 
amendment and I hope the House-
will not give its approval to it. 

Shrimati Da Palchoudhuri (Nabad-
wip): Mr. Deputy-Speaker, Sir, 1 have 
heard with great attention the speech· 
of the hon. Member opposite. In the· 
first place, he seems to labour under 
the impression that there is something 
terrible that is happening and that. 
Government wants to hide something,. 
that it is not placing all the cards on 
the table. A lot Of imputations and 
motives have also been noticed in his: 
speech. 

I should like to point out that Gov-
ernment are bringing forward this Bill 
evidently for a specific purpOse so that 
they can have themselves some control 
on thOSe operators that are plying. The 
operators have only to come for a 
permit and they can ply with the 
possession Of the permit. Now, they 
will come in, but more stringent con-
trol will be kept On them. For every 
route on which they want to function, 
they will have to get the permission, 
and conditions will be put down about 
the maintenance of the aircraft etc. 
In fact, I should not wonder when· 
some of the operators who do not 
satisfy or will not be able to satisfy 
these conditions will even drop out of 
the picture! 

Shri Indrajlt Gupta: They can con-
tinue to operate as non-scheduled 
operators. 

Shrimati Da Palehouclhurl: Mter· 
this amendment, I do not think they 
will be allowed to do BOo 

Slut IDdnJIt Gtap&a: They will be; 
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Sbrimat1 Da Palchou4huri: Control 
"Will be there and they will have to get 
the permission. 

Secondly, the hon. Member also 
draws an analogy between what the 
railways were able to put up, and why 
places could not be connected by sea-
routes, and why other people should 
step in here. I would like to point out 
that rail lines need much more pre-
:paration; to make new lines, you will 
have to have roads, tracks and many 
<other things. After all, to go by air, 
from one place to another, it does not 
need. so much preparation. That is 
-common sense. If a private person 
'cannot put up a rail line, the private 
operator may with greater eaSe fly 
from one point to another. The private 
operators thus meet a legitimate want 
-of the public, because there are places 
where the lAC is not able to function, 
·and the public want to travel. There 
are places that are entirely inaccessi-

ble. So these private operators can 
serVe and satisfy a need which is very 
1lCUtely felt at the moment. 

After all, the private person has 
been called in to. supplement some of 
the things that the State-owned sector 
has not been able to do. In fact, I may 
'Quote the Railway Minister as having 
said that some of the stations are being 
-given to contnctors because the rail-
way feels that if they are given to 

'contractors, they can have a better 
'check. over ticketless travel. So, it is 
not as if the private sector and the 
public sector are at loggerheads. The 
one complements the other. That 
should be the attitude of the Govern-
ment lind I think that is the attitude 
·that the Government have shown even 
in the Industrial Policy Resolution. 

Much has been said against the 
private operator: Sir, that he has done 
'so many bad things and that he has 
never done anything good. I may say 
that the private operators during their 
tenure have done quite a bit of service 
10 India and the public sector. They 
may have had lapses and may have 
lost planes, but after all, losing a plane 
or meeting with an accident is not in 
the hands of any pilot or anybody that 
may be there. There are many factors. 

(Amendment) Bill . 
Even the lAC or IAF have lost planes. 
That in itself is not a hindrance in the 
way of any private operator operating 
a route. The private operat.ors have 
operated in supply droppingS in the 
Mizo hills, when the district was faced 
with starvation, and had it not been 
for the private operators, many people 
would have died. 

They have also done the ~ame in 
Manipur under the same conditions, 
namely, starvation conditions. They 
have drOPped supplies in Orissa during 
the flood devastations. There have 
been mercy flights during the language 
riots in Assam. Private operators have 
done that at the risk Of their lives to 
saVe the people. It is not that they 
give only joy rides or that they try to 
make profits out of the lives Of the 
people and cargo they carry. They 
also undertake missions of mercy. In 
fact, the hon. Deputy Minister of 
External Mairs, when she wanted to 
visit the Naga Hills and the NEFA 
area, could not be flown by the lAC or 
the IAF' It was one of the private 
operators who took her there for her 
tour of these areas. 

Then again, they have opened up a 
west African route to Ghana and 
Nigeria. The argument was put for-
ward that once they put UP or open up 
a route, it will be a loss for the Gov-
ernment and the lAC would never be 
able to step in. But I may J)oint out 
that the private operators, time and 
again, have developed routes and made 
profits and paid huge amounts by way 
of income-tax and corporation tax. 
But those routes which have been 
directly developed by them have been 
taken over by the lAC. The lAC are 
operating them. After the spadework 
of the private operators, the Govern-
ment have corne in. Then, the private 
operators are one of the most popular 
carriers of tea. They have opened 
route after route in the eastern zone. 
They have kept a cheap and efficient 
air service between Calcutta and 
North Bihar and Assam, and they have 
opened up air-fields in the remotest 
parts of Assam where nobody could 
have gone. Nobody could have gone 
there but for the private operators. 
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What is this thing against the 
private operators? If you really 
look at their performance, it is 
not that bad. Look 'at the 
maximum tonnage dropped by the 

IAC in one month; it is 1,000 tons. The 
maximum tonnage dropped by private 
-operators is 1,860 tons. The minimum 
tonnage in any month has been 400 
for the IAC, whereas the minimum 
tonnage for the private operator is 
never lower than 600 tons. 

Of course, a scheduled operator, 
-owing to top-heaviness must function 
in a certain way-I mean any Govern-
ment undertaking--entails more care, 
more expense, etc., which is all to the 
good. But it is wrong to imagine that 
the private operators operating a ;>lane 
necessarily take more rISks. That IS 
not so. The private operator possibly 
works harder and thus makes profits. 
He has eight to ten sorties in a day 
whereas the IAC would only have 
three to four. That would enable them 
to make profits and serve the public 
in a way that Government corporations 
could not. 

Some people are under a wrong 
impression that that there is some-
thing sinister going to happen. 
We have adopted a mixed econo-
my and in other countries also 
non-State or private operators are 
very much in evidence. In the 
U.S., all airlines are privately-

owned, while in countries like Britain, 
France and Australia, both State-own-
ed as well as independent private 
operators exist. So, it is nothing so 
very sinister which is cought to be 
done in India by modifying this clause. 
I certainly think that this is a good 
step we are taking, because by and 
large, if they could not be so well-
controlled before, now I think they 
will be controlled and there will be 
a certain amount of stability. 

Because you are a private enterprise 
willing to run a private air service, it 
does not mean that you are a . black 
sheep and you shOUld not have any 
support from Government when you 
can do work and really serve the pub-
lic. r do not see why that should be 
so. They are also citizens of India 

(Amendment) Bill 
free to do what they can to serve the 
people. Why should there be this idea 
that they have been given a promotion. 
as the hon. Member says? They have 
been given a certain field to work, 
in which they will have to work under 
certain conditions and rules, which 
they will have to observe. It is all 
very good and I certain support this 
amendment. 

There is one point about the Air 
Transport Council that is going to be 
done away with which I would like 
to bring to the notice of the Govern-
ment. It cost the Government, as it 
says in the Financial Memorandum, 
Rs. 80,000. The Government can cOn-
stitute it and reconstitute it as it 
needs, but when it envisages the time 
when it will have to reconstitute it for 
various reasons, in that case, I should 
think the people in the country and 
the air services, private and State-
owned, will be more stable and the 
work will go on in a more orderly 
manner if we could have an Air Trans-
port Licensing Board. We have similar 
boards for shipping and railways. Why 
not have it for air transport also? I 
think it is a body that shOUld be there, 
ready to function whenever it may be 
necessary. 

In his speech in the Rajya Sabha 
the hon. Minister stressed the point 
that as and when they could, the IAC 
would be ready to take up the routes 
opened by the private air operators. 
In itself, I have nothing against that, 
but still if one works under this con-
dition that at any time one can be just 
snapped out of the field, naturally 
there is not that state of equilibrium 
and gOOd working of the service that 
one would wish. I think they should 
be given a reasonable time over which 
they could build up the service, 
arrange for spare parts, keep their 
machines in order and so on, So that 
no safety margin is in any way lost. 
l!f there is the fear always that I can 
be snapped out on the least pretext, 
say, within a month, I will not spend 
that much money which I would if 
I had a certain feeling that there 
would be some time allowed to me to 
operate to equip the service fully and 
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get a modicum of return on the money 
that 1 have put in; which is expected 
in any business. After all; the Minis-
ter himself said that the Government 
corporations like the lAC must be 
run on business lines. This is verY 
good. Even the State-owned concerns 
must run on business lines. That busi-
ness outlook should be there. 

The private operator should be made 
to feel that he is there to serve the 
needs of the country; because there 
are people all over the country not 
necessarily air-minded as such; but 
who if fares are low; could get to 
various points much faster. Business is 
increasing and various routes 
are opening out. Employment 
opportunities are there and 
people want to get to places'" quickly. 
That only persons neatly dressed and 
with very good luggage travel by air 
is no longer true of India, because you 
find every kind of person travelling by 
air. That is, as it should be in a 
people's democracy, where air services 
are not only for the rich, but also for 
the middle-class and the poorer per-
son. So, if the fares are lower than in 
the scheduled Government routes, that 
should be an advantage, to be approv-
ed, and not condemned as "under 
cutting". 
OU~ young men are very well-train-

ed, and they fly with a certain feeling 
of adventure, because flying even to-
day is to a certain extent an adven-
ture. I think our young men, coupled 
with enterprise and a will to succeed, 
will sit in the cockpit with adventure 
and carry on air transport in India 
to achieve a standaTd in front of the 
world, where everybody will admire 
not only the lAC and Air India, as 
the Air India International is going to 
be called henceforth,. but the private 
operators also, who will have built for 
themselves a tradition, which will be 
valued and respected all aver the 
world. 

Sir, I warmly welcome this Bill. 
ShrI BaI RaJ Badhok (New Delhi): 

SIr, I and the party I represent are no 
protagonists for natiouaJ1satlon. In fact, 

we have been opposing indiscriminate 
extension of the public sector and the 
strangulation of private enterprise. 
Even then, there are certain activities, 
certain branches of industry, which we' 
feel are SO important for the national 
life that they should be under puiblic 
ownership. That is why we have been 
supporting the public ownership of 
the railways, a~rlines, telegraphs and. 
the new steel mills that are coming 
up. 

There were so many private com-
panies running the railways and they 
were running them well, but we took 
them over because we thought in the 
wider interest of the nation, that rail-
wayS in the whole country should be 
under one State control. The same is 
true of the airlines. When the Airlines 
Corporation was formed and all pri-
vate airlines were taken over by the· 
Government, we welcomed it. During 
the last few years, the Airlines Corpo-
ration has been running the air service· 
inside and outside the country quite 
efficiently. There have been accidents 
and criticism; there are bound to be. 
But because of its strategic importance, 
because it is an industry which em-
ploys pilots who are needed not only 
in peace time, but whose importance 
and utility in days of stress, struggle 
and war become all the more import-
ant, we feel that there should be one 
organisation which should systemati-
cally train and provide employment to 
pilots, and also provide air services in 
all nooks and comers of the country. 

Even though there was a particular 
resolution by which a sort of State 
monopoly was established when the 
Airlines Corporation was formed, still 
certain private operators were allowed 
to continue. There have been some 
complaints agalnst them, but they 
were doing some job as non-scheduled 
operators. Now by the amendment 
that is going to be made. these nrivate 
Q1)I!rators are going to be regularlsed. 
They aTe being given a new respecta-
bility and a departure is ·being made 
from the polley that waS being follow-
ed all these years. If thIs denarture 
Is made after realisation that the polley 
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~f nationalisation Ras failed; one could 
have understood it. But; in this case; 
a departure is being made; not because 
of the realisation of any kind of failure 
in that policy, but because certain in-
dividuals 0" airlines need to be ac-
commodated, and there it is that the 
Tub, comes. 

Shrimati 11a Palchoudhuri stated just 
now that competition is goodior con-
sumers. I agree. Wherever there is 
healthy competition between State 
enterprise and private enterprise, State 
operators and private operators, effici-
ently will increase, the consumer will 
gain and the traveller will gain. But 
are we following that principle? 

Here in the city of Delhi we have 
a terrible transport problem. There 
are not enough buses and a demand 
has been made, both in the Municipal 
Corporation and outside, that till you 
have enough buses you should allow 
private operators to 'run certain routes. 
When the matter came up in the Cor-
poration, it was opposed and shelter 
was taken under the same resolution 
which was just now referred to. They 
said that transport must be State con-
trolled and it would be against social-
ism to allow private operators to run 
any route. Then no care was taken 
of the interests of the people. The 
people of Delhi have to waste hours 
and hours in standing in queues and 
they do not get a bus. The private 
operators are available And aI'€' willing 
to Tun the buses, but they are not 
given routes. 

Just now it has been stated that 
private railways could not be allowed 
to be opened because they need tracks, 
and for running private airlines we 
do not need a track. But we do re-
quire dakotas, we do require planes 
which would cost much more than an 
ordinary bus. Then, for rl1nning 
private buses you do not require new 
roads, as the roads a':e already there. 
So. why do you not pursue the same 
policy in the case of road trangport 
also? It is the double standard which 

(Amendment) Bm 
is visible in the policy of this Govern-
ment in almost all matters-they have 
one standard for their own men, one 
standard for thei'r own conduct, one 
stan dar:! to judge their own policies 
and another standard to judge other 
people and their policies-it is this 
double standard which is at the root 
of all troubles. 

So, what I mean to say is that you 
cannot justify private air operators 
and, at the same time, denounce 
private bus operators. You must have 
a change. You may decide, and decide 
after full consideration, but the policy 
that we have been following need a 
change. I feel that some kind of re-
thinking is already going on. The 
Prime Minister in his address to the 
Federation of Indian Chambers of 
Commerce and Industry stated that 
mixed economy is a very welcome 
thing. But that goes against the 
slogan of socialism that has been going 
on in this country and on the basis of 
which it is said that congress has wan 
these elections. Therefore, let us be 
honest to ourselves, let us be honest 
to the people. If we really feel that 
mixed economy is good, if we really 
feel that competition between the 
private operator and the State opera-
tor, between private enterprise and 
State enterprise is good for the coun-
try, good for efficiency, good for the 
consumer, then accept it as a State 
policy. But to accept something as 
a State policy and then do something 
in the case of such a strategic indus-
try as civil aviation simply because 
somcbody has to be accommodated is 
not good. I do not want to impute 
motives here, but the fact remains 
that the matter came up in this House 
about the Kainga Airlines, there was 
heated di,"u.sion and the person who 
owns major shares in that organisation, 
to accommodate whom this amend-
men' has bf>en brought in. ;s a person 
who has condemned m;xed economy as 
an unmixed evil. The same person 
want. that there should be private 
onerators in the case O'f air transport. 
This is wrong. 
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8brimati Da Palchoudhuri: There is 
a merchant navy. 

Shri Bal Raj Ma.dhok: That is true. 
But here I am referring to this parti-
cular Bill. Generally, I for one would 
like competition in rall industries, 
but in the case of air services, as 
things are, they are in a developing 
stage. Ours is a vast country and the 
dangers that we are facing, especially 
external a!r aggression, are very great 
and a very large force of t:ained pilots 
and aeroplanes are needed if, God 
!forbid, some war comes or something 
else happens and, therefore; for that 
reason, more than anything else I 
for one stand for complete State ~on­
trol over all kinds of airlines. There-
fere, this policy of allowing any 
private operators to run their services 
whether scheduled or non-scheduled: 
to my mind would be detrimental to 
the efficiency and proper development 
of the civil aviation and the training 
of the employees and pilots in civil 
aviation. This has been proved by 
some ot the unhealthy practices that 
have come to light. Because of the 
high freight charges that are oping 
charged by the State controlled air-
lines-I am opposed to that; in fact, 
air transport has been made more and 
more costly, and that is not warranted 
by facts. Because of the monopoly, 
Government should not go on raising 
the tares. That is not correct. So the 
private operators run certain non-
scheduled flights and they do certain 
things which are otIjectionable 
and which have created some kind of 
racket. We should try to remove that, 
and tor that the right method is not 
the one which is at present adopted. 
This kind at method can only further 
aggnvate the situation in that res-
pect, particularly because the emplo-
yees of the Air Corporations feel that 
by allowing these private operations 
to run their service, conditions 
will be created which will ad-
versely affect them. If ill an 
important service like the air service 
the employees are not Clll1tented, 
they are not satisfied ill fact the 
employees a. a whole are opposed 10 

this move if they do not like the 
move for valid reasons that may 
affect the efficiency of the entire air 
services of the country. Therefore, 
for that reason, I am opposed to thl" 
proposed amendedment to section 18. 
and I would request the Government 
to stick to its old policy and have 
all the airlines, both external and 
internal under their own control. 

Of course, there are some other 
amendments which are not so impor-
tant, like th~ change in the /!lame 
of the Corl-'oration etc. They are 
minor things. I think a small narne 
is welcome and I have no opposition 
to that. 

Shri Halish Chandra Mathur (Pali): 
My han. friend who just now spoKe 
referred to the concept of mixed 
economy. I think the policy of the 
Congress Government has been 
quite clear on this subject. We have 
accepted mixed economy, the Prime 
Minister only the other day empha-
sised that mixed economy is our 
accepted policy, and mixed economy 
is positive concept: So, no further 
clarification is necessary on this point. 
When we talk of mixed economy, 
we have before us the Industrial 
Policy Resolution to which my hon. 
friend from the Comunist party refer-
red to. May be, it is true that we 
are not violating the letter of this 
policy Resolution, but I am quite 
clear in my mind that we are deftni-
tely offending against the spirit of 
that Resolution. 

8mi IDd.rajit Gapt:a: You are vio-
lating the letter also. 

Shrt Barish ClwIdra HathIII': That 
Resolution is open io ~t iIIterpre-
tation. There is a saving cla_ 
which will permit this sort of pri-
vate enterprise being given a plaM. 
This has been possibly the explma-
liOn given on the floor of this Ho_ 
more than once wllen this particular 
matter has come up for discuIsion. 
But even if such sn explanation Ja 
poasible and the polleT ReIIolutien '-
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open to that interpretation, I do sub-
mit that it does offend against :the 
spirit of that Resolution. Also, it 
does offend against our recent resolve 
that we must give effective imple-
mentation to our socialistic ideas. We 
have not to be stationary but we have 
got to go ahead. We have to be pro-
gressive and to be more effective in 
bringing about the social objectives 
in a socialistic society. If tha.t is our 
avowed intention and if that is the 
policy of the programme which we 
have given to the country, a heavy 
responsibility rests on the shoulders 
of anybody sitting here to give it a 
positive meaning also. 

_ During this week I had occasions 
when I had to speak against the pri-
vate sector in the strongest possible 
terms. But I might again submit that 
I am not allergic to the private sec-
tor. Yet, I cannot too strongly object 
to the provisions of this Bill not only 
because of this policy Resolution 
which is before us but also because 
of other practical reasons to which I 
would like to have a clear answer 
from my hon. friend, the Deputy Min-
ister. I would like to ask him a 
straight question. 

Apart from .the policy and the 
philosophy of the whole thing, I 
would like to ask about the ecOnomiCII 
of the thing. I would like to know 
how it is passiqIe for any private 
enterprise to run a particular route 
if it is not Profitable. How will .they 
be able to do it? If it is profitable, 
bow is it that the Corporation is not 
in a position to take up that rou.te? 
If it is profitable, there is no reason 
Why the Corporation should not be 
able to take it. If it is not profitable, 
no private en.terprise will ever go 
Into it. The private enterprise, I am 
told, has been going into it because 
they have been resorting to malprac-
tices. Then do I understand that w. 
want to abet those malpractices! If 
we do not want the private sector to 
resort to those malpractices, how are 
the private enterprises coing to take 
any licence and r'Un .these services if 
we are rotn. to be ddYe' 

(Amendment) BitZ 
I would also like my hon. friend to 

answer me on another point. Only' 
this morning he told us that they ar& 
making huge profits on the trunk· 
routes. If the Corporation is making 
huge profits on the .trunk routes, is. 
it not the moral and social obligation 
of the Corporation to run all thes& 
services? They want to take and !"un 
the trunk routes where they ar& 
making huge profits and want the 
private operator to come and run· 
some of these routes where they 
think that no profit is possible. To 
me it appears to be an absolutely un-· 
understandable proposition. It is de-
finitely the moral and social obliga-
tion of the Corporation to see that 
they open up the country and put be-
fore this Parliament a proper schem& 
for their air routes and air transport, 
get .the entire scheme approved by 
this Parliament and take over some· 
of these unremunerative routes also. 

I am just giving out the difticultie!. 
which, I feel, are inherent in the pro-
position. I also feel that there would 
be another difficuLty. The Corpora-
tion would be under political pres-
sures. They would be under a politi-
cal pressure to say, "We are not in a 
position to run this particular flight. 
This may be given to a private enter-

. prise." They will definitely be under 
political pressures. If those routes. 
are profitable according to the pri-
vate enterprise." They will definite-
ly, be under political pressures. If' 
those routes are profitable according 
to the private operators in their own 
way, though I have not been able to 
understand and appreciate how these· 
rowes can be profitable until and 1m-
less they resort to malpractices, why-
can the Corporation which has got all, 
the technical know-how, the persOD-
nel and the experience not run it? 

If the private operator who has got 
to have cer.tain heavy overheads and' 
employ certain people for one flight 
will be able to run it, I think it raises-
another very fundamental question 
before us. That Will have to be ae-
eepted. This means that there is in-
elllciency inherent In the public SIHI-
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t.or. We will have to accept that if 
we go from argument to argument 
~d if we feel justified in bringing in 
the private sector for these flights on 
-such routes. It appears to me Ihat 
there is something fundamentally 
-wrong abou.t the way in which our 
public sector is rUnning. This defi-
nitely means that there is some in-
herent inefficiency in the public sec-
-tor. I think it is too serious a matter 
to be dealt with in a light manner. I 
-do not for one moment feel cal1ed 
-upon to subscribe to the views which 
have been expressed. It offends the 
spirit of the policy Resolution. That 
I am quite clear in my mind. I do 
not see .there is any social and prac-
tical justification for the proposal. It 
will never work if we are honest 
about it. We will be open to the 
charge that we are abetting malprac-
tices. 1t will also open room for 
political pressures and the Corpora-
tion and the Government wil be fail-
ing in their social duty. They are 
making money on trunk routes but 
are not prepared to take these unre-
munerative routes and open up the 
'Country. That. has been our charge 
against this Corporation. They must 
run on commercial lines. That is 
absolutely understood. But when 
they run on commercial lines it is 
-also a concept which has been accept-
ed by all public enterprises that they 
'have got to work in the larger inter-
-est of the society. They have got to 
-open up the areas and have got to 
'take along with the remunerative 
lines unremunerative lines also which 
in the long run may also become re-
munerative. They are going in a 'lery 
shy manner in this matter. I hope, 
therefore, that my hon. friend, when 
he answers will satisfy this House 
about the phi'osophy;, the socialism 
and the economics of this. 

I have just one word to say about 
'the change of name which they pro-
.pose for Air India International. Ob-
viously, there should be no objection 
if we say that it should be termed as 
Air India. My hon. friend says that 

we have got Air France, Air Swiss 
and all that. But there is one differ-
ence. We have got two separate ser-
vices. Air France is not prohibited 
to run in France for .their local ser-
vice. Here if Air India 'is the name, 
there would be a little confusion in 
the country itself. I think it is now 
time that we have just one Corpora-
tion and we have an amalgama.tion of 
the two. It will mean for far great-
er economy. Then and then alone, 
the name Air India would be perfect-
ly justified, Air India which will ope-
rate in this country as well as out-
side. But, still, if, for any good rea-
sons, we want to change the name, I 
have no fundamental objection to 
making this name a little shorter. But, 
there is a basic difference between 
the other services and the service 
here and in the local circumstances in 
our country. That should also be 
borne in mind when a final decision 
is taken. 
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Shri Prabhat Kar: After having 
heard the speech of my hon. friend 
Shri Harish Chandra Mathur and also 
those of the other hon. Members who 
have spoken on this, I feel that the 
most important point at issue in thi5 
Bill is whether the amendments pro-
posed to be made through this Bill 
go against the spirit of the Industrial 
Policy Resolution or not. My 
hon. friend Shri Indrajit Gupta 
said that it went against the 
spirit, of the Industrial Policy Resolu-
tion. Taking the two together, I 
would say that it goes against both 
the letter and the spirit of the In-
dustrial Policy Resolution, 1956. 

While I was hearing the speech of 
the hon. lady Member who spoke, I 
was just wondering whether we were 
discussing today what should be our 
economic poliCy for the future. But 
she forgets that we have already 
adopted the Industrial Policy Resolu-
tion in 1956, and she was a Member 
of this House at that time. 
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An Hon. Member: She was not. 
Sbri Prabhat Ker: I think she was 

a Member in 1956. At that time, the 
question of allowing competition, 
and allowing the private sector to 
grow along with the public sector 
etc. was discussed. 

Mr. Deputy-Speaker: It is now past 
3 p.m. We shall have to take up the 
motion regarding the Report of the 
Hindustan Machine-Tools Limited 
now. Would the hon. Member like 
to continue tomorrow? 

Sbri Prabhat Kar: Yes. 
Mr. Deputy-Speaker: The hon. Mem-

ber may continua his speech to-
'mOrrow. 

15.03 brs. 
MOTION RE: ANNUAL REPORT OF 

HINDUSTAN MA.CHlNE-TOOLS 
LIMITED 

Shri D. C" Sbarma (Gurdaspur): I 
beg to move: 

"That this House takes note of 
the Annual Report of the Hindus-
tan Machine Tools Limited for 
the year 1959-6G along with the 
Audited Accoun.ts and comments 
of the Comptroller and Auditor-
General thereon, laid on the Table 
of the House on the 4th August, 
1960.". 
While I move this motion, I suffer 

from one big handicap and it is this 
namely tha.t though I am going to 
discuss the report for the year 1959-
flO, the report for the year 1960-61 has 
also been laid on the Table of the 
House. Unfortunately, the report for 
1960-61 was laid on the Table of the 
House only recently, that is, a few 
days ago, and, therefore, I could not 
include it in the motion which 1 am 
making today. But when I compare 
the report for 1959-60 with the report 
for 1960-61, I feel that the pattern 
of working and the pattern of deve-
lopment and the motivation for work-
ing and the motivation for develop-
ment are the same. The Hindustan 
Machine-Tools Limited has forged 
certain rails, and on those rails it is 

Tools Limited 
running. Unless something new hap-
pens, I think that this factory, in 
spite of the fact that it has made a 
few experiments, will be a kind of 
a stereotyped factory after some 
time. It is not so just now, but it 
settles down to be like that, because 
all Government Departments evolve 
something, and having done that, they 
find it so difficult to make a depar-
ture from the lines of development 
they have laid down or from the 
lines of advance that they have 
adopted. That is what usefully 
happens. I hope that the Hindustan 
Machine Tools Limited will not get 
into a rut after some time but will 
go on doing ,things in the way in 
which it has been doing things upto 
this time, that is to say, that it will 
show plenty of scope for new ventu-
res, plenty of room for new develop-
ments and plenty of initiative and 
spirit of adventure. This is what I 
feel I only want to sound a note of 
warning thaJ it should not fall into 
that kind of trouble or that kind of 
activity which leaves no room for 
further initiative. 

The industrial map of India is a 
map of which any country can 
11 proud. When I look at this 
map as a citizen of India I feel very 
happy. I feel especially happy 
about that part of it which is called 
the public sector. If I were to 
describe the two sectors in terms of 
colour, I would say that the public 
sector is the white Bolour and the 
private sector is the grey colour. But 
I am concerned at this time only with 
the white colour. I feel that; oar 
public sector has moved with a speed 
which cannot be parallelled in any 
other country of the world. It has 
developed a spirit of dynamism which 
is very remarkable. It has shown 
the capacity for new ventures which 
are really remarkalble. 

The public sector of the industrial 
ma.p begins from Kas'hmir and goes 
down to Cape Comorin. It is to be 
found in Assam and all other partl 
of India as well. I am glad thilt my 
State also has some share of it, 
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though I think that the city of 
Banglore happens to be the most 
favoured city in the whole of India. 
I am not quarrelling with it; I am 
not quarrelling with the fact of that 
city being the most favoured city. Any-
how, it made some kind of good show-
ing, and, therefore, I feel that it is all 
right. But I would like to ask the 
Minister why it is that one city 
should have the glut of these public 
sector undertakings. People in thilJ 
House and outside want that so far 
as the public sector is concerned, it 
should be dispersed all over the 
country. I do not want to go into 
a controversy with regard to regions; 
I do want to dilate upon the merit of 
some State as compared to that of 
other States; I do not want to do 
anything of the kind; I do not want 
to fall a prey to regionalism or 
localism or anything of the kind. 
But I do want to know why it is that 
this city of Bangalore has got so many 
public sector undertakings and why 
there are still some more projects 
which are going to be located in that 
City. I have no quarrel with that 
City. I like that City.. But my 
feeling is that after all, there is some 
kind of saturation point so far as 
this development is concerned when 
confilled to one particular locality. 
I think the City of Bangalore has 
reached that saturation point. I 
hope the Government of India will 
think of some other cities also where 
some of our public undertakings 
can be located. 

So far as the Hindustan Machine 
Tools Limited is concerned, I think 
it will be very ungrateful on the part 
of any citizen of India to say any-
thing uncharitable about it: I feel 
that of all the public undertakings. 
the Hindustan Machine Tools Limit<.'d 
has given a very good account of 
itself. It has grown, and grown to 
lusty and vigorous manhOOd in a very 
~ time. r feel bappy 
that it is one of those public 
undertakings which are expanding 
and are evolving. Therefore I feel 
that the Hindustan Machine TooI. 

Tools Limited 
Limited deserves as much praise as 
can be given to any human in.;Li-
tution. 

I ask myself this question: why 
are not our other public undertakings 
like the HMT? Why do not our other 
publi<: undertakings show much good 
results in such a short time? 

An Hon. Member: Locate them in 
Bangalore. 

Shri D. C. Sharma: Why do they 
not develop and grow like HMT 
this public undertaking? Perhaps :he 
climate of Bangalore is congenial tr, 
this factory in some mysterious way 
and it is not so congenial to other 
factOries in some mysterious way. 
'fhis is something which is beyond 
my comprehension and the compre-
hension of anybody. But I would 
like that all public undertakings 
should make as good a showing as 
the Hindustan Machine Tools Limited 
has done. 

Now, I feel that the Hindustan 
Machine Tools-I am referring to the 
,1959-60 Report .... 

The Millister of Industry (Sbri 
Mannbhai Shah): Have you got a 
copy of the 1960-61 Report? 

Shri D. C. Sharma: I have got a 
copy of that. I also know what is 
coming in the 1961-62 Report. I also 
know what is going to come in the 
1962-63 Report. I know all that. 
You need not be so generous to me 
because you always try to be gene-
rous without being generous. 

Mr. Deputy-Speaker: He, Might 
address the Chair. 

Shri D. C. Sharma: I was submit-
ting very respectfully that the 
Hindustan Machin ...... Tools facto~y 
after providing fo1l depreciation, 
after paying interest on loans, after 
paying wealth tax has still a balance. 
From that balance, if you deduct 
the development rebate etc. there is 
still some kind of .profit to show. I 
do not know about other 
public undertakiDgs. I think the 
Minister of Commerce and In~ 
will be able to tell me how many at 
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these public undertakings are making 
a profit. If this factory is -naking.a 
profit, how is it that other j)UJblic un-
dertakings are not making a profit? 
I think the country wants to know 
this from him. 

It was said by some persons some 
years back that the Japanese were 
very mechanically inclined and that 
Indians were not trained either by edu-
cation or by environment or by tra-
dition to be well-versed in the art of 
machines. But I believe this Machine 
Tool factory has given the lie to that 
presumption which was trotted out by 
some persons. I remember when I 
was a member of the Estimates Com-
mittee at one time during the First 
Lok Sabha, one day we had called the 
Director or some other official of the 
Hindustan Machine Tool factory for 
examination. I found that even the 
Director who was not so very well 
trained SO far as the mechanical side 
was concerned, knew so much about 
it. 

I find Olat machines are being pro-
duced th .. re and sold not only in India 
but also abroad. Of course, some of 
them are bought by Government and 
corporations, but the machines have 
also found a market so far as non-
government and non-corporation sec-
tors are concerned. All these things 
show a great deal of improvement. 
But the most remarkable thing is that 
this company has Ibeen able to double 
its capacity with the help of its own 
financial resources. Why cannot this 
happen in the case of the Hindustan 
Shipyards? Why cannot this happen 
in the case of other public undertak-
ings? That is the prOblem. 

This factory !as embarked on this 
expansion scheme out of its own 
earnings. It has built stores buildings, 
machine shops, assembly and des-
patch shops and a foundry. It has 
done all this and in addition doubled 
the capacity of the factory. Nearly 
two-thirds of the number ot machines 
required for the doubling of the fac-
tory will Ibe supplied from the com-

pany's own production of lathes, mil-
ling, machines, radial drills, grinders 
and other machines. 

Therefore, it has not only provided 
capital but it provides other things. I 
am very happy to find in this Report 
that the production has been given 
month to month. I wish this pattern 
mould be followed by other under-
takings also. Perhaps it may not be 
possible to do so in the case of all un-
dertakings, but it would help us to 
judge the performance of any public 
emdertaking if we are told how the 
production figures stand not only at 
the end of the year, but from month 
to month. This is something about 
.... hich I feel very happy. 

I also think that the company has 
kept the quality of its machines at a 
fairly good level. Of course, in the 
report it is said that the quality of the 
machines bas been maintained at the 
highest level, and that the machines 
are giving satisfactory service to the 
customers. Of course, it is like self-
praise, and I think the report is well 
justified in this kind of self-praise and 
ill congratulating itself. The directorS 
I!annot be the judges of the quality of 
their own things, and though I doubt 
very much if the quality has been 
maintained at the highest level, I think 
the quality has been fairly satisfac-
tory. I wish in a report like this the 
directors avoid such extravagent esti-
mates of their own performance. 
They should not try to give a pat on 
their own backs, and do so in a man-
ner which is not very good. I find that 
other reports suffer from a kind of 
under-statement, but this report suf-
fers from a kind of over-statement in 
some particulars. I feel that the re-
ports should always give Us a correct 
estimate of whatever has been done. 
I feel that superlatives should be 
avoided in a report of this kind. But 
I find that the gentleman who has 
drafted this report has been quite 
liberal in the Use of superlatives. 
Anyhow, I think that this report 
shows us that the quality of things has 
been satisfactory, and I hope that as 



Motion re: CHAlTRA '1, 1884 (SAKA) Annual Report of 2310 

time passes, it will improve, because 
if the quality is alre,ady at the highest 
level, I do not know what is to be 
done in future. Either it will go down 
or it will perhaps go up, but it can-
not go higher than the highest 
Therefore, I think there is something 
to be said against this kind aI un-
limited use of superlatives in this 
report. 

Of course, I find that machine tools 
have got a good market, but the mar-
ket that they have before them is very 
big, and I wonder if this machine tool 
factory can supply the needs of the 
market that is available in India and 
that perhaps may be avail,able in some 
countries after some time. I read in 
the newspapers that the Ministry was 
thinking of building two such machine 
tool factories, one in Andhra and an-
other in Punjab. I think that the 
Minister of Commerce and blliustry 
visited Pinjor Gardens near Kalka, 
and being overcome by the beautiful 
landscape of the gardens, he made a 
statement that he was going to start 
a factory in Kalka also. I would like 
to know from him whether that state-
ment w.as the result of the beautiful 
landscape of the gardens there, or 
whether it had some kind of factual 
basis. If it has some factual basis, 
I would like to know what has 
'been done so far as the factory at 
Kalka is concerned, and also SO far as 
the factory in Andhra is concerned, 
because I feel that this country needs 
many more factories of this Idnd. 

So far as production is concerned, I 
think the factory. has given a good 
account aI itself, ,but when I come to 
labour relations, I feel very unhappy, 
because even though the report has 
under-stated the tension that existed 
;between labour and management at 
one time, it cannot be denied that for 
some time the relations between 
labour and management were not 
'very happy, Who is to blame for that'! 
Of course, the Govemm,?Ilt says that 
labour was not justified in resorting to 
strike and this and that. Then the 
:~~ter ,was referred to the Labour 
1din'ister of the Mysore Government, 

Hindustan Machine-
Tools Limited 

then it was referred to the Indu~trial 
Tribunal. All these things are given 
here. All these thingS are said in 
order to justify the stand taken by 
the Government in this factory. Of 
r;ourse there may be some justifica-
tion like that, ,but I feel that in a fac-
tory like this where the workers are 
giving such a splendid account of 
themselves, where they work hard do-
ing things which have not been done 
in India so far, where they are show-
ing mechanical skill in a very excel-
lent manner, the workers should have 
no grouse on any account, no trouble 
on any account. Here the relations 
should be the best, sO that the labour-
~agement relations here can be-
come a model for other factories to 
follow. Unfortunately, that w,as not 
the case. Now I think there is no 
trouble, but once trouble is there, I 
think you cannot guarantee that it 
will not recur. I wish the running of 
this factory had ,been very smooth so 
far as labour-management relat\ons 
are concerned, but unfortunately that 
has not happened. 

Of course, there has been increase 
in the wage level, there has been some 
provision for incentive bonus, uni-
forms have been given, there is night 
shift allowance, there is also a scheme 
for training. All these things a!"e 
there, and I do not understand why in 
spite of all these things there should 
have been trouble. Why should not 
there have 'been better relations bet-
ween the management and the 
workers? I hope the Minister will 
explain what this trouble was due to 
and tell us that such tro!.bles, as far 
as it is humanly posstble, will not re-
cur again. 

Of course, the workers are given 
houses and all that kind of thing, but 
I would like to know how many 
houses have been built eo . far, how 
many workers are without houses, 
whether the houses built are enough 
for all the staff, whether they are 
workers assistants or olft\cel'S; if not, 
what pl:m the Government has for 
supplying houses to all thp.se workel"l. 
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I would also like to ask the hon. 

Minister whether the medical facili-
ties that are being provided are ade-
quate. Is a 2O-bed hospital enough 
for so many workers? If it is not 
enough, I would like to ask whelher 
there is any plan to expand this hos-
pital. 

Now, all these things show that the 
Hindustan Machine Tool Factory has 
given a good account of itseif. It has 
also set up an industrial estate which 
is meant for ancillary. industries I am 
very happy to find fhat. I would 
like to know how far this indus-
trial estate has progressed. I 
think the Managing Director wrote 
in one of the Indian newspl/llers that 
this was going to have a three-
phased plan. I would like to know 
whether all the phases have be~n 
completed or whether some of them 
have yet to be completed. 

When the Prime Minister visited 
this factory some time ago he was 
given a watch, I think the first 
watch manufactured here. He felt 
very happy. So do we feel very 
happy. He was also pleased to remark 
that the HMT has given a gift to the 
nation in the sense that it has doubl-
ed its capacity without getting any 
subsidy or loan or anything of that 
kind from Government; and it has 
done SO out of its own resources. I 
think when the Prime Minister feels 
so happy we have all reason to feel 
gratified by its performance. But I 
find that the 1960-61 report is not as 
full as the 1959-60 report. I wish the 
report had been fuller. 

In this connection, I would like to 
draw the attentioI). of the Minister to 
the reports of the Atomic Energy 
;Establishment. I feel that the 
reports of the Atomic Energy 
Establishment. are models 'because 
they give as many details about the 
Establishment as possible. (lntetTUp-
tion). I know the hon. Minister is 
trying to brief aomebody to reply to 
me; but that does not matter. The 
reports should be as full as the 

reports of the Atomic Energy Estab-
lishment. I find a tendency on the 
part of the reports of the HMT to get 
thinner and thinner. The 1959 report 
is full; the 1960 report is less satis-
!actory and so on. Of course, there 
are some graphs in it and much more 
pictorial representation. 

One of the things that makes me 
happy is that this factory is now a 
model of cent per cent Indianisation. 
We began with Swiss technicians; 
and even now we have some techni-
cians. But, on the whole, we are now 
going without any foreign technicians. 
It is said about the Japanese that 
they never import the same machine 
twice and they never 'borrow the 
same technique twice. I think this 
factory is also an instance of that; 
and I think it has done remarkably 
good work in this line. 

I would like to say one thing. So 
far as these reports are concerned 
they may have photographs of the 
Prime Minister because he is leading 
the whole nation; but the Minister-
in-charge of that particular thing 
should not figure very much in the 
report in the way of photograph. We 
all like to have our own photographs; 
but I feel that it is not right that the 
Minister-in-charge should have his own 
photographs in this report. (Interrup-
tion). I know that my hon. friend is 
opposed to everything. 

Mr. Deputy-Speaker: The bon. 
Member should continue to address 
the Chair; why should he enter into 
private conversation? 

Shri D. C. Sharma: What am I to 
do, Sir? These two gentlemen are 
talking all the time. 

Mr. Deputy-Speaker: Do as you 
wish to be done; because the hOD. 
Member always resorts to such things. 

Shri D. C. Sharma: No, Sir. They-
always distract my attention. It ill 
not becoming that the Minister-ln-
charge should have his own photo-
graph reprod'llced in the ~ of 
the variouB undertaltiilp run b,- hUe 
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It is an example which, I think, is 
not very healthy and wholesome. 

On the whole, I feel satisfied with 
the performance of the HMT and I 
want other public undertakings also 
to do the same thing. I hope that 
this HMT will have its progeny in 
every State of India. After all, we 
are getting more and more machine-
minded; we are having more and 
more use for these machines. And; 
it should now be possible to produce 
not only the machines of the kind 
that are being produced in the HMT 
but also other types of machines. As 
we are thinking of having a fertiliser 
factory in every State, so, I hope, we 
shall have a machine tool factory in 
every State. As we are trying to 
build a dam in almost every State--
and in some States more than one--
we should have a machHte tool fac-
tory in each State. 

One thing I want to mention is 
that the facility for training should 
bp made available not only to the 
workers working in the factory but 
to others also, if possible. I feel 
that training of this kind will be 
very helpful to our nation. If the 
school can be expanded in such a 
way that training can be given to 
those persons also who are not 
workers there, it would be very good. 

While I congratulate all the persons 
who work in this factory, I congra-
tulate most of all the workers. It is 
remarkable that in a short time th(!y 
have picked up all the complete 
intricate, difficult and delicate details 
of this machine building. I do pay a 
homage to all these persons for hav-
ing done that; and I feel that if our 
workers are so quick to learn things 
which are difficult, India need not 
be afraid of facing this machine age. 
I feel our workers will make us more 
and more machine minded and will 
see to it that we are able to build 
machines which will be remarkable 
for their precision, for their quality, 
for their utility and for their per-
fonnance. 

Hindustan Machine-
Tools Limited 

Mr. Deputy-Speaker: Motion moved~ 
"That this House takes note 01 

the Annual Report of the Hindus-
tan Machine Tools Limited for 
the year 1959-60 along with the 
Audited Accounts and comments 
of the Comptroller and Auditors 
General thereon, laid on· the 
Table of the House on the 4th 
August, 1960.". 
Shri Harish Chandra Mathur (Pali):. 

Mr. Deputy-Speaker, Sir, at the very 
outset I wish to say that I cannot. 
subscribe to the views expressed by· 
my hon. friend when he said that 
the Prime Minister's photo should 
appear in all these annual reports. I 
do not believe in this personality 
cult which he is preaching. Those 
people who are in the field of work 
should have their photos appearing 
in their own spheres and that only 
would be correct. This is not a line· 
where we have to teach the perso-
nality cult. There is also no justifica-
tion for my friend to have given any 
warning to the management of that 
factory on any account. I think his 
apprehensions were wholly unjusti-
fied when he says that this factory 
might become stereotyped. It has 
given ample evidence of dynamism 
and this is one of the public sector 
factories about which the entire 
nation feels proud. I am not repeat-
ing what is there in this report. All 
the facts and figures are there. My 
friend had spoken for forty minutes. 
We all know how exceedingly well 
this factory has done. 

There is a certain apprehension, 
certain doubt, in the country as to 
whether the profits made in this con-
cern are because of the price struc-· 
ture. Certain engineers did mention· 
to me that the price of the machine· 
tools produced here is higher than 
the price of the imported stuff. In 
this 1960-61 report a chart is given 
which indicates clearly that almost 
all the machines manufactured here 
are being sold in this country at 
prices lower than the landed cost at 
these machines. But I want to know-
whether it Includes our inereuec! 
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>customs duty and all the various 
taxes and thus represents an inflated 
'price structure in comparison '0 
which we sell our machines a bit 
·cheaper.' I want to know whether 
it is true of all our products or not. 
'This point may be clarified by the 
.hon. Minister. 

I find from the report that they 
have put an industrial estate there. 
.1 had visited Bangalore and this place. 
Instead of putting it up in Bangalore 
itself, it would have been far better 
if it had been put up somewhere 
even in the Mysore State, in certain 
'backward area. There is no reason 
'why we could not have a dispersal 
,of industry even if we have to have 
.a strong unit to support the indus-
:trial estate. 
',15043 In's_ 
[PANDlT TIlAxua DAB BHARGAVA in the 

Chair] 
'The industrial 'estate could be in a 
.place in Mysore itself where develop-
ment is yet to come about. There 18 
:again a tendency for centralisation of 
these smaller units round about large 
'units because of so many facilities. 
'Even small units which are to feed 
the larger units will naturally like to 
be near that unit and certainly with-
in that particular town. If we are 
serious about the dispersal of the 
'industry in cases where we are put-
ting up industrial estates to feed a 
large industry we can afford to have 
them at some distance and give the 
technical know how to the people of 
that area and promote the industrial 
growth of those areas. This factory 
is putting up a project to manufacture 
3,60,000 watches. I do not see why 
we could not have industrial estates 
dispersed allover the country to 
feed this particular project. That 
will take the edge of the argument of 
my hon. friend that there is concen-
tration of the public sector in one 
place. It is a natural tendency; it 
is not applicable to Bangalore aIO!le. 
If you go to Durgapur there would be 

·certain distinct advantages so that 

the small-scale industries will go 
round about that phase. We hear so 
much about small-scale industry in 
Japan. But even there, in Tokyo 
itself, there are more than 60,000 
small-scale units which grow round 
about the various industrial units in 
Tokyo. The same is bound to hap-
pen in this country. So, it is our 
anxiety to have a dispersal of the 
industry and we want to give incen-
tives so that the industries may get 
dispersed and all areas may come up. 
That will never happen until and 
unless a lead is given by the public 
sector enterprises in putting up 
industrial estates, not round about a 
particular unit in that locality but 
dispersed all over the country. The~e 
is scope for such industrial units 
being dis~ed especially by this 
factory. A number of industrial 
units may be established all over the 
country and they may be able to feed 
it. There are certain disadvantallel 
in certain matters because of trans-
port. But for a watch factory it 
would not be difficult at all because 
very little of transport is involved. 
It is only the lightweighted industries 
that could be easily dispersed; their 
whole production programme could 
be sO streamlined that there could be 
no difficulty about it. 

Now that we have the technical 
know-how of SO many machine tools 
which are being manufactured in this 
factory, I would like some light to 
be thrown about the supply position: 
whether the delivery time is not a 
year to a year and a half and even 
two years in certain cases. With the 
tempo of industrialisation !going u.p 
in the Third Plan, the delivery posi-
tion would be worse still. Even now 
we are compelled to import a large 
number of our machines, even for 
the small-scale industries and they 
can certainly be manufactured in this 
country. The MHT has done exceed-
ingly well; it has expanded itself out 
of its own resources. But it cannot 
expand beyond a particular limit anI! 
it cannot cater to the entire needs of 
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the country. I dq not think that it is 
the correct solution to put one unit 
here and one more unit somewhere 
else. Why cannot you give to each 
State a unit for the production of 
aorne of the ty.pes of machine tools 
produced by MHT? They may be 
subsidiaries of the MHT. I do not 
want it to expand itself in its present 
location all the time. It must have 

a subsidiary factory in almost every 
State. It is not necessary that each 
factory should manufacture all that 
is manufactured in HMT. We can 
select 3, 4 or 5 of the machine which 
could ·be manufactured in Rajasthan 
another 3 or 5 whiCh can be manu-
factured in Andhra and another set 
of five somewhere else. Five other 
machines could be manufactured 
.somewhere. Thus, we must have an 
economic unit. With all the experi-
ence that they have got, they could 
certainly have a plan in a manner that 
we put up these machine tools at 
·other places; instead of having them 
.at one place, we could put up subs1-
.diary units all over the country. 

I would also like to know from the 
hon. Minister the position regarding 
the technical know 'how. I would like 
to know whether the technical know-
how of this factory is yet a secret 
which could be negotiated only by 
certain parties wherein they have got 
to enter into certain special agree-
ments, or it is an open secret for 
the entire country and anybody can 
go and learn the technique and estab-
lish a factory for the manufacture of 
these machine tools which are being 
manufactured here now. Instead of 
our ·getting into agreements with 
foreign concerns and foreign firms 
for the manufacture of the machine 
tools, and our trying to get various 
foreigners here for this purpose, can't 
this factory, at least to the extent to 
which it has acquired knowledge, give 
the benefit of its knowledge to the 
entire country? Why need I go and 
enter into an agreement with any firm 
Or corporation in Japan, United King-
dom or the USA for the manufacture 
of high precIsIon lathes. milling 
machines, radial drills and lathes, 

Tools Limited 
etc., which are manufactured in this 
factory? I would like to know what 
the policy is: whether we are giving 
licences to foreign fIrms and inviting 
them and permitting them to put up 
various factories or not. 

I am not against foreign knowledge 
or knowhow. We must have an ab-
.solutely open mind. I do wish that 
wherever technical knowhow is neces-
sary, we must have iforeign guid-
ance. I also know that it is not just 
one type of high precision lathes or 
machines. There are various machines. 
I want to know whether the entire 
country is taking the fullest advan-
tage of our technical knowhow on 
which we have worked with full 
satisfaction and whether we have 
cent ·per cent Indian personnel, and 
whether they can train a number of 
engineers here and enable them to 
establish various units allover the 
country. 

I congratulate the management of 
this concern on their excellent per-
formance. They have certainly blazed 
a new trail in the country. They have 
given us an opportunity to stand up 
and say how well the public sector 
is functioning. There has been a lot 
of criticism about the functioning of 
the public sector and it has been 
pointed out during the elections also 
that most of the units have not given 
even half a per cent profit. My hon. 
friend who initiated the discussion 
on this motion also mentioned why 
all other units were not doing equally 
well. But all Members in this House 
also do not do equally weIl, and it 
is not possible that all units in the 
country could do equally well. How-
ever, I am able to say that by and 
large, public sector enterprises are 
coming up well, with the exception 
of a few public sector enterprises 
where we have certain difficulties and 
teething troubles. I have no hesita-. 
tion in admitting and confessing that 
certain public sector industries which 
have been doing very well for some-
time have also fallen on bad days. 
But I think it would be possible for 
the hon. Minister to say that many 
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of the public sector enterprises have 
now come up and are standing on 
their legs and are doing very well. 
This Machine Tool Factory has cer-
tainly given an excellent performance 
by itself, but I hope that it 
will definitely inject a certain opti-
mism and a new hope also into the 
other public sector enterprises. It 
will serve, I hope, as a good exam-
ple, and that all other public sector 
enterprises will have to follow tne 
same good example which bas been 
set by this factory. 

I would like to express our deep 
gratitude to the workers and to the 
management of this factory. They do 
deserve a word of cheer from this 
House for the really excellent per-
formance which they have shown. I 
wish that the hon. Minister takes a 
personal note and uses his personnel 
dynamism in bringing about the full 
benefit of the knowledge of this fac-
tory to the entire country. I hope in 
the next report we will have some-
thing which will throw up the coun-
try into cheers and that we will be 
able to find that they have a pro-
gramme and a project for the estab-
lishment of quite a few industrial 
estates which will be associated with 
the Hindustan Machine Tools. 

There are quite a number of things 
by which ancillary industries could 
grow. There are quite a nll'fIl:ber of 
items which ,could be manufactured 
by the Hindustan Machine Tools 
themselves. I want that they should 
give a good example in establishing 
the industrial estates. I ihope that 
they will also make a success of this 
most important programme of ours, 
regarding the dispersal of the indus-
try. It might be a little inconvenient 
to them in the beginning. It may 
appear that it is not so economical, 
but we have a larger social purpose 
to serve. They are making good 
profits. It would not matter if they 
have to spend a little more in ful-
filling that social objective regardIJIg 
the dispersal of the iDdustry and liv-

Tools Limited 

ing the full benefit of the technical 
knowhow to the entire country. 

Shri Manubbai Shah: Mr. Chair-
man, I am very grateful for this 
opportunity to place before the House 
the working of the Hindustan Machine 
Tools in particular and what hon. 
Members have rightly pointed out 
themselves, namely, the working of' 
the public sector in general. 

Having been connected with the 
public sector actually for a long num-
ber of years, and having had several 
occasions to speak before this august 
House on different motions concern-
ing the working of the corporate 
bodies in the public sector, I have nO 
hesitation at all in saying that, by 
and large, most of the units in the 
public sector have been a remarkable 
performance during the past several 
years of their functioning. What is 
necessary perhaps in judging theslt 
gigantic projects in the public sector, 
of vast dimensions and magnitude 
and colossal investment, is the first 
few yearl!... of gestation which any 
unit, whether in the public ~ector or 
the private sector, whether managed 
departmentally or by a corporate 
srtucture, has to spend in the first 
place. When a heavy industry like 
this is coming up for a few years, the 
structures take time to come uP. The 
men behind the tools and equipment 
and the plants have to be trained. The 
management has to acquire the art 
of mass organisation and a remote 
control, and standardisation of skill, 
function and expertise have to be ac-
quired by a very large number of 
personnel. All these factors contri-
bute, throughout the world and not 
only in India, to this period of gesta-
tion. This ,period, :ftortunately in 
India, with the· experience that we 
now have in the gigantic public sec-
tor, is contracting itself, and within 
two or three or four years of the pr0-
jects going on stream, practically 
every unit in the public III!Ctor has 
been able to show satisfactory c0m-
mercial, tedmoJotrical perfOl'DlU*o 
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When I say this, I ain speaking 
with information and also the full 
'background of the knowledge of the 
-criticism that has Deen levelled both 
by our friends in the private indus-
try, -sometimes by our intellectual 
critics abroad and in f!he country and 
sometimes by some hon. Members in 
this House. 

16 hrs. 

Shri Sharma rightly asked why the 
performance of Hindustan Machine 
Tools is not repeated by others. I 
would draw attention to the perfor-
mance of Hindustan Antibiotics, 
which is one of the five projects listed 
by the Khandubhai Committee on 
Presidential Awards to the public sec-
tor projects, which have done re-
markably well during the last year. 
There are many projects whiCh have 
earned the awards of merit, which 
the President was pleased to sanction 
for all those public sector units which 
have come up to a norm of performa-
ance. As a matter of fact, the posi-
tion in most respects is satisfactory 
to that extent that I have to name 
only those few who have not done 
well. That is the real problem. 

Take, for instance, the HindustaD 
Cables. Let any Charter:'d Accoun-
tant Or any team of technical experts 
or expert body or any hOD. Member 
of the House interested in this fac-
tory go into the matter and they will 
be assured that Hindustan Cables have 
done very satisfactorily. 

The two units of Hindustan Insec-
ticides, one here and another in 
Xerala, also have given a very !l0od 
record of performance. The National 
Instruments Factory, which has run-
ning more or less as a disorganised 
factory, as part of the mathematical 
department of the old British Gov-
ernment, was taken over in the pub-
lic sector. It has 'been organised and 
the sh8lpe of instruments 'manufac-
tured there has been completely trans-
formed. Even though it started with 
heavy backlog of minuses and deduc-
tions, it is gradually picking up and 
showing positive results and profits, 

Tools Limited 
The Nahan Foundry, which is a very 

small unit in the public sector has 
turned the comer for the last four 
years and is showing good perform-
ance. Among the new units, the 
Bhopal heavy electric unit, which is 
and has been facing some trouble in 
the past in regard to labour relation-
ship, in spite of the difficulties, has 
been showing very satisfaetory re-
sults. The Indian Telephone Indus-
tries, the Internal Coach FIJctory at 
Madras, the Chittaranjan Locomotives 
in the eastern part of India and seve-
ral of the other units in the public 
sector are showing very good per-
formance. I know all of them per-
haps more intimately than any others 
and I can say this without any fear 
of contradiction and assure the House 
and through the House the public of 
India that the public sector iJr" India 
has not only come to stay, but It has 
given good performance anct''Wm con-
tinuously to be on t1Ie march. There 
need be no fear of complacency com-
ing in at all, because this is a dyna-
mic world where modern techhnology 
is advancing at a very rapid pace and 
we have to be eternally vigilant to 
see that the public sector gives good 
performance. 

There have been a few lapses. For 
instance, take the Sindri Factory. We 
are not ashamed to acknowledge it 
where some weakness might have 
crept in. There were some aifficulties 
there due to the technological back-
ground of such a gigantic venture, 
with which our experts, our adminis-
tration and our public are not very 
familiar. Even in' the private sector 
in the fertiliser industry, these prob-
lems arise due to defective raw mate-
rials or non-supply -of certain essen-
tial basic things from long distances, 
etc, But I may recall for the consi-
deration of the House that before 
three years, when Sindri got into this 
difficulty, it showed record perfor-
mance over the last 7 or 8 years and 
produced fertilisers of international 
standard at comparable prices exclud-
ing even the rated capacity. 
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The Nanga! Factory is coming up to 

satisfactory nonns of pI!rfonnance 
and heavy water is being produced 
for the first time in India and per-
haps in the East in this project. What 
I mention is that in judging the pub-
lic sector, while we want no quarter 
or charity or special consideration be-
cause of pure ideological considera-
tions, this House has been keeping 
a constant watch on the public sector 
custodian of public good and public 
investment of such a colossal natUre 
in these projects aIld these projects 
have in turn given such satisfactory 
performance as to justify the continued 
confidence which the public of India 
and this House have been reposing in 
them. 

I may also refer to some very bitter 
eriticism which appears sometimes. I 
can give the example Of the factory in 
Nepa. Nepa Was not a factory which 
was designed by this Governmp.nt in 
the public sector. As the House knows 
it was sponsored by the private sector' 
badly designed, badly located and 
based on wrong raw materials. Then 
it had to be given assistance by the 
local Government. But when we found 
that even then it could not function, 
we took it over in the public sector. In 
the last three years, from negative loss 
it is showing positive profits. I have 
DO doubt in course of time it will give 
more satisfactory results as tar as the 
quality of the product is concerned. It 
is based on such raw materials w'hich 
have been never considered successful 
throughout the world for the manu-
facture Of newsprint. In our expansion 
of the Nepa factory from the present 
capacity of 100 tons to 200 tons, we are 
going to see that most IIlDdern raw 
materials may be employed if they 
are readily available. we are trying to 
investigate that and then the newsprint 
is likely to be Of very goOd quality, 
if not the best quality in the world. 
This narration on my part has become 
necessary becaused the mover rightly 
pointed out that the example of HMT 
should be repeated and that should be 
more or less the yardstick by which 

Hindustan Machine-
Tools Limited 

should function and justify them-
selves. 

About themaehine tool industry it-
self, it is one of the most basic and 
important industries, because it is the 
mother of industrialisation. Through 
the machine tool, the machinary is 
built and the machines produce the 
consumer goods and other products 
used as raw materials or components 
by industries. The policy, therefore. 
has been to widen it and not to make 
it stagn·ant. There is no fear of this 
factory or its units getting ~tagnatect 
or stereotyped. As a mater of fact, in 
the 1960-61 report, it had been made 
clear that new seven collaboration 
agreements for diversifying the pro-
duction of machine tools produced in 
HMT have been entered into and most 
of them are already on the floor, being 
produced locally to great advantage. 

The reason why the second machine 
tool factory was eStablished J.n Banga-
lore itself was that we were still short 
of high competent expertise required 
for the manegerial personnel. The 
requirements of this countrv for ma-
chine tools are so hard pr~ssing that 
in a certain compass of time we want 
to have the maximUm production with 
the minimum over-stretching of lea-
dership at the top. I should say our 
confidence has been justified, but as 
the hon. Member pointed out, we can-
not overstretch them beyond a Parti-
cular point. 

Therefore, the third unit has been 
designed in what I may call the pio-
neer of industrialisation in this count-
ry, viz., Punjab. Punjab is a great 
State of our country, which is in the 
vanguard of the industrialisation of 
thic country, having the largest skilled 
man-power anywere in this country 
and perhaPs anywhere in the world. 
Therefore, we have selected 900 tc) 
1000 acres near Chandigarh, between 
Chandigarh and Kalka. The place was 
not selected because some Minister 
went there to see the Pinjore Gardens. 
It is, of course, alwayS a pleasure tC) 
go to the 'Pinjore Gardens, but our 
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technical experts who visited the 
whole of Punjab found this area to be 
the best. The land has been acquired; 
the management has been appointed. 
Bungalows have been hired from the 
Punjab Government. The machinery 
has been ordered and the progress is 
so satisfactory that we will be building 
up the factory perhaps a little earlier 
than the scheduled programme with 
our collobarators, Messrs LIMEX, the 
East German firm. 

The fourth factory has been designed 
at Hyderabad. The reason is, the old 
Nizam Government had a nucleus in 
Praga Tools, which was dwinding 
completely. It was not good from any 
standard, but there was a nucleus 
which could be developed to advan-
tage. The skill was there. A little more 
investment, better technology and 
better management would be 
giving the maximum results. There-
fore, the fourth factory has been 
designed and is already coming 
up. The Polish, some German and Bri-
tish collaborators will be assisting us 
in the manufacture of various types 
of machine tools on a new piece of 
land where we will put up a standard 
HMT type of unit in Hyderabad in 
Andhra State. 

This also is not the whole picture 
of the machine tool industry because, 
as hon. Members rightly pointed out, 
this is the most vital sector of our 
national economy. Four units have 
been planned, and it is OUr intention 
that we should plan still more number 
of units in practically as many parts 
of India as possible. 

Pandit IL C. Sharma 
Including U.P. also. 

(Hapur): 

Shri Manubbai Shah: U.P. is always 
there. Heavy Electricals have been put 
there, the Antibiotics is there, very 
lDIIIlY factories are coming up in eve17 
part of India, including U.P. It is our 
intention, as rightly pointed out by 
han. Members, that as many factories 
In as many States as possible may 
be planned in the years to come. 

The fortunate part of this i.,dustry 
is that it is, even with quite reasona-

Tools Limited 
ble prices, a good profit-earning. 
industry. I may not call it a high-pro-
fit-earning industry, but it certainly 
yields good returns. More than the 
returns, the reserves and depreciation 
fund show a tidy sum. Therefore, it is 
right, as the !Prime Minister stated, 
that the second factory was a gift to 
the nation by the HM'l'. The third 
factory may not be entirely a gift, 
but mUch of the resources for it will 
come from the saving of the fund 
createci by the HMT itself. 

We are thinking of one more unit. 
entirely export-oriented, and We ~e 
trying to locate it at a suitable place. 
we want a machine tool factory in the 
public sector. It may be near a port 
or may be somewhere which may be 
congenial for maximising export,. 
because we are told that there is a. 
good world market for some of the 
machine tools that we were manu-
facturing, and we are going to fur-
ther manufacture and we are going 
to further plan. That factory will be 
entirely oriented for export and will 
be designed as early as possible in 
the public sector. 

Over and above this, there is a 
demand from practically every State 
to have a machine tool factory of Its 
own and, if the State sector or even 
the private sector or any sector wants 
to put up machine tool factories, as 
my han. friend, Shri Mathur rightly 
pOinted out, we are prepared to 
advance technical know-hOW from 
HMT, Bangalore, and other HMT 
units to the maximum ability sO that 
all the entrepreneurs in the public 
sector or State sector and the private 
sector get the fullest advantage of this 
very wholesome and beneficial acti-
vity in the public sector. 

Another point to which hon. 
Members have not yet referred and 
to which I may draw the attention of 
the House is this that the designing 
of machine tools has been given the 
highest priority and we have estab-
lished a new designing society or 
institUte in Bangalore. When I went 
to Prague two and a half years ago 
I had occasion to discuss with the 
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Czechoslovakian Government the 
question of technical collaboration f;)r' 
building up a machine tool designing 
institute and, as the House is aware in 
:the last session, in the budget we h~ve 
made a provision and I had explain-
ed before the House here that we 

.have already initiated the Indian 
Machine Tool Designing Institute in 
Bangalore just now as a guest insti-
.tute of the Indian Institute of Science. 
This Institute will be r.ln by a 

,society which has already been form-
ed, registered under the Registration 
of Societies Act, and that society 
consists of the various experts in 
machine tools. The Czechoslovakian 
'Government has been good enough to 
. grant us an assistance, a gift, of 
Rs. 65 lakhs for machinery, plant, 

-equipment and technical designing 
personnel of Czech origin and of 
various other countries who are com-
ing here now. We have appointed 
our own directors and Shri S. M. 
PatiI, who is the Deputy Managing 
Director of Hindustan Machine Tools, 
Bangalore, has already been appoint-
ed a director Of the Designing Insti-
tute, which will train young men, 
young and experienced engineers, 
both the public and private sectors 
in machine tool designing through-
out India in this Central Institute. 

"Because we consider that once we 
have the designers Of machine tools 
-the family of machine tools can be 
mcreased, as the machine tools is a 
very versatile family. Perhaps more 
than 10,000 machine tools are there 
of different designs. They can be 
grouped in 300 or 400 families, but it 
is an enormous population of machine 
tools which have to be manufactur-

-ed, which have to be tailored to the 
requirements of every specific indus-
try. It is not a question of mass 
production there; it has to be tailor-
made, custom built for different jobs. 

"Therefore, I can assure the House that 
even in the matter of technical know-
how and designing we are trying to 
be as self-sufficient as possible and, 
'therefore, the Central Designing Ins-
titute has been started. 

Over and above that, we also take 
care of the heavy machine tools for 
the heavy industry. Therefore, at 
Ranchi we have planned the fifth 
heavy machine tool factory in the 
public sector, which is also coming up. 
Only four days back I had ftown to 
Ranchi and I was very pleased to see 
that the Heavy Engineering Corpora-
tion there is esta'blishing a whale 
heavy madUne building plant with 
Russian collaboration and with Czech 
collaboration in a very satisfactory 
way. Huge amounts of investments 
have taken place and in 1963 lIMB 
will start its first production. Coke 
oven batteries and equipments, pet-
roleum refinery equipment, cement 
factory and sintering plant and vari-
ous other heavy machine plants will 
start being manufacture there. In 
1963, 1964 or 1965 perhaps the whole 
project wiII come in full stream and 
heavy machine building project will 
take very good shape. Therefore, 
the aspect of the heavy machine tools 
also has been looked into. 

One of the hon. 1\Iembers rightIy 
pointed out the need for looking after 
the requirements of machine tools for 
small industries. This is a very im-
portant aspect whether any country 
should import twice the same machi-
nery Or not. It is true that we have 
to see that as many proto-types are 
produced as possible. It will not 
be right merely to go on importing 
and, therefore, we are currently 
thinking of establishing a small 
machine development society, a deve-
lopment society whose main function 
will be to co-ordinate information. 
Today we do not have enough in-
formation of the number of sm3ll 
machines imported into India for the 
small and medium industries by 
diverse importers. The National 
Small Scale Industries Corporation 
imports something and thousands and 
thousands of small entrepreneurs 
import something and large-scale and 
medium-scale machine manufacturers 
and industrialists import several other 
things. This particular society will 
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form a corpus of technical exchange 
lllformation, specificat.,ns and desi-

gns and will put in touch the manu-
facturers of machinery on the one 
hand and the various importers on 
the other so that a marriage can take 
place and proper link can be estab-
lished. Though we cannot assure that 
a machinery will not be imported 
twice immediately, we have to pro-
duce a proto-type and hand it over 
to our manufacturers so that those 
machines which are required in bulk 
and where an economic unit of pro-
duction is possible and feasible, we 
may establish it either in the public 
sector or the private sector. That 
part of the activity for the small-
scale and medium-scale factories is 
also being looked after. This is an 
important aspect and we are trying 
to look after it. 

Then the qUfOstion of dispersal of 
industrial estates and projects was 
also high-lighted. It is true that the 
main aim is to disperse industries. 
Even in the location of our heavy 
industries, as I had explained in the 
statement which I had occasion to lay 
on the Table of the House last session, 
we try to avoid industrial complexes, 
may be in Bangalore, Ranchi or Dur-
gapur, and as the House at that time 
appreciated, all the new heavy indus-
trial projects have been located in 
areas which were SO far virgin and 
industrially backward, and that is 
why we have selected Roorki for the 
heavy electrical project. We select-
ed Tiruchi in Madras and Ramachan-
drapuram in Andhra because of that 
very reaSOn. We selected Kotah in 
Rajasthan for the instruments factory 
becaUSe we wanted to develop a 
new area which is not industrially 
forward. Similarly in Kerala we 
have selected Neriamangalam and 
other places for the new projects. I 
can assure the House that it is the 
firm policy of the Government that 
the units in the public sector would 
be located to the extent of technical 
and economic feasibility and possi-
bility-because, after all, the House 
would not like us to put up a project 
in an area cmJy because dispersal is 
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the main thing, in an area where it 
is uneconomic or scientifically it is 
not possible, or technologically it is 
not feasible-to the extent all those 
functions could be fairly satisfied, it 
1J our firm policy to locate the pUblic 
sector units in the areas which are 
backward to serve the purpose of 
dispersal of industry in such a coun-
try of our continental size. 

Even the industrial estates are 
going to be planned in dilferent areas. 
The critics are asking why we have 
located them in the present places 
and why even in the earlier stages 
the industrial estates could not be 
located in the b3ckward areas. It 
could not be done at that stlge be-
cause it was a noval experiment, not 
tried anywhere else in the world. It 
is not correct to say that in Japan 
there are industrial estates round 
about as satellite industry. It has 
taken decades and decades for that 
development to take place. Today 
WE find that our officers are working 
very hard in making a success of 
this project of that project, costing 
Rs. 30 crores, 60 crores, 100 crores or 
even 200 crores. The Ranchi project 
will be of Rs. 260 crores, the single 
biggest project of its type in the whole 
of Asia or perhaps in the world. That 
complex is very difficult to manage 
and to establish. At that time to ask 
the managers again to co-ordinate 
activity and to see that ancillary in-
dustries are spread throughout the 
country is something of an overstrain 
which we wanted to avoid uptil now. 
But we have given them instructions 
that as soon as they come of age and 
when a particular unit becomes 
thoroughly experienced, they should 
branch out to produce these industrial 
estates for ancillaries in areas other 
than the one where the main units 
are. 

Shri Barish Chandra Mathur: That 
is what I am asking the HMT to do 
even now. 

Shri Manubhai Shah: Even HMT 
because that was the first industrial 
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estate. As a matter of fact, the con-
fidence that we got from the indus-
trial estate was from Hindustan 
Antibiotics and Hindustan Machine 
Tools. Even these 30 units in Banga-
lose have not come to full production. 
We are waiting to organi3e fully. But 
I can assure the House that that 
suggestion is the basic policy of th1S 
country. We want to see that the 
industrial estates which are ancillary 
producers of the gigantic public 
sector products are located away from 
the main plant and as far as possible 
to ena>ble development of industn-
ally backward areas. So, that is a 
suggestion whict is most welcome 
and I can assure the House that it 1S 
being looked after. 

To the price question the hon. 
Member made a reference. The land-
ed cost as normally understood In 

the terminoloby of price factor 
is the cost including 
all the taxes or duties. What we 
merely seek to compare is that if a 
particular 'industry in the private 
.sector has been given a . protection, 
we would not merely take off that 
duty for the purpose of comparioon 
because it is a public sector project. 
Just as we do not want to give any 
preferential treatment to any quar-
ter of the public sector we would 
al~.o not like to attach any handicap 
to the public sector vis-a-vis the 
comparative private sector. But if 
the han. Members want to have fur-
ther analysis of the cost, we are cer-
tainly prepared to say what the c.i.f. 
cost is. Very few prices are really 
comparable sometimes. Even the 
landed cost is soml;!times an illusory 
thing because for export purposes 
every country subsidises or indirect-
ly reduces the prices of its products 
which are being exported. Some-
times our public sector projects have, 
therefore; been put under a 
severe handicap of being 
compared with two uncomparable 
things and then people cast asper-
sions that the public sector is ineffi-
cient. 

Tools Limited 

Shrl Barish Chandra Mathur: But 
to judge the efficiency really we 
must have that, otherwise how are 
we to judge? 

Shri Manubhai Shah: I fully appre-
ciate that part and we are prepared 
to give the c.i.f. costs because they 
are all available. 15 per cent is the 
general import duty on all descrip-
tions of the various machinery and 
we can deduct it. But what I want 
to assure is that by far and large 
the efficiency at the plant, thc pro-
ductivity of the units in most of the 
public sector projects--I am not say-
ing all becaw;e it would not be right 
not to acknowledge where there has 
been defects--Ihose have been as 
competitive and sometimes better 
than at any unit in the private sec-
tor here or abroad for the same type 
of industry. That is our good fortune 
and I take this opportunity of thank-
ing the thousands of our technicians, 
civilians and the administrative offi-
cers who have been working 1n these 
public sector projects unheard of. 
unsung, unmerited and many times 
people decrying them without know-
ing what they are doing. There may 
be a little rault here or a little fault 
there. But that is so much enlarg-
ed. 

Shri Sinhasan Singh (Gorakhpur): 
Rewards have been given. So, why 
say unheard of? 

Shri Mannbhai Shah: Awards are 
given .. That 'is true. But uninform-
ed criticism of the .public sector 
sometimes hurls them more because 
they are defenceless. They cannot 
come out just as in the private ~ec­
tor the manager can defend before 
the shareholders right or wrong. 
Here I only want that the co-opera-
tion, sympathy and the blessings 
which have been given in large mea-
sure in this House should continue 
to be shown to the public sector 
managers, technicians, workers on 
the field, the semi-skilled and un-
skilled workers and the working 
class people who are manning these 
because public sector is the life and 
breath of industrialisation of this 
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country. Industrial leadership is to 
come from these gigantic heavv in-
dustries and without these industries 
neither the private sector can go 
ahead nor the various other co-ope-
rative or small-scale units can go 
ahead. Therefore there is hardly 
any conflict. These differen t se~tors 

of the national economy work toge-
ther to the extent public support 
from this House and outside from the 
private industry, the intellectuals, 
the economists and the criticis of the 
Government and of the public sPC-
tor policy comes, I would urge with 
them that we have nothing to hide. 
Anybody can come and examine any 
project that they like. But then let 
them fairly give the compliments 
where they are deserved. If the pub-
lic sector. has done well, as 'it has 
done, it should be acknowledged 
that the policy of expanding the pub-
lic sector in the Third Plan and in 
subsequent Plans is a correct one in 
the highest interests of the country. 

With the,e words. I thank the hon. 
Mover and the hon. Members for 
having congratulated the HMT. I can 
assure them that we shall be happy 
to convey these greetings of the 
House to the workers and the 
management of Hindustan Machine 
Tools. 

Shrl D. C. Sharma: Mr. Chairman, 
Sir, the hon. Minister has given a 
very good classroom exposition of 
OUr public undertakings. I have be-
nefited greatly by it. To me it has 
been like revising a lesson whi~h I 
had already learnt. 

An hon. Member: The examination 
is comIng near. 

Shri D. C. Sharma: It is good of 
him to make me again think of those 
things which were at the background 
of my memory today at least. But 
I ask myself as to how much of his 
speech he has devoted to HMT. He 
had been roaming all over India 
and had been talking of the national 
undertakings. We are as proud of 
them as he is; perhaps we are more 
proud than anybody else can be. But 

Tools Limited 
I want to know from him as to how 
much of his speech he has devoted 
to HMT which is under discussicl'l 
today. 

Shr; Manubhai Shah: He was out 
for the first half of my speech. 

Shrj D. C. Sharma: I have heard 
,his speech from A to Z and I am 
"sking myself as to Why he has not 
heen talking more about HMT than 
everything else. 

Shri Raghunath Singh (Varanasi): 
Sir, he was looking into books when 
the hon. Minister was speaking. 

Shrl D. C. Sharma: I hild put cer-
tain questions but he made no ans-
wer. 

Shri Barish Chandra Mathur: I 
thought there was nothing in the 
whole 35-minute speech of his. 

Shr; D. C. Sharma: I wanted to 
know from him what was being done 
so far as relations between the work-
ers and the management are con-
cerned. He has left that thing out 
entirely. I wanted to know from 
him ...... 

Shri Basappa (Tiptur): He has p. 
sured about that. 

Shri 8raj Raj Singh (Firozabad): 
Sir, is he again moving the Motion? 

Mr. Chairman: r may remind the 
'han. Member that this is the wind-
ing up stage of the debate. 

Shri D. C. Sharma: I wanted to 
know other things from him about 
HMT. But he has thrown absolutelv 
no light On those things. He has, of 
course, enlightened us greatly on tbe 
public undertakings of which we are 
very proud. I will be the last to say 
that those public undertakinl!S should 
not grow from strength to strenath. 
We all want that our public under-
takings should do very well and if I 
am to speak for myself I would say 
that the public undertakings should 
not be afraid of any competit,ion from 
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the private sector. There are some 
persons in the South who are in thp.ir 
private life more wedded to private 
sector than to public sector. Th~refor~ 
when they comp. here they have t~ 
speak with some kind of reservation. 
I am absolutely a man for the Dublic 
sector and I want this public se~tor to 
be as big as possible. -

So far as the dispersal of industrie~ 
is concerned, the hon. Minister has 
given his observations. but I want to 
ask him one thing. How far is he go-
ing to disperse these industries? 

Shri Manubhai Shah: I may say 
that he was not at all present or heard 
me. I have said about each machine 
tool factory plant of Hindustan Mac-
hine Tools areawise giving the reason 
for every factory . . . (lnterTUV-
non). 

Mr. Chairman: Order, order. I may 
again bring to the noticp. of the hon. 
Member that this is the winding up 
stage of the debate. He should not 
rais .. new issues now. Hp may reply 
to certain point.q rais .. d hy the hon. 
Minister or by other hon. Members. 
but let him not raise new is:ues 

Shri D. C. Sharma: I do not want 
to raise any new issues. but what J 
have been saying is that th" reDly of 
the hon. Minister ha~ be .. n very disap-
pointing from my noint nf view hp-
cau~.. hp ha~ not touch .. d any of th .. 
issues that I had raised. 

In the end I want to SAv thAt Wp 
are all very proud nf the HMT. Ther .. 
is no doubt about it. But. I think the 
hon. Minister should have told us a 
few more things about the points that 
were raised by me and bv the only 
oth .. r speaker. I thought that should 
have been done. Specially T wanted 
to know something about the workers. 
That has not been done by the hon. 
'Minister. . 

Lastlv. I would say that this Hin-
dustan Machin... Tool factorv should 
grow from strength to .trenJ!1;h and T 
wish that the model that it has set 
.... 0\J14 l>e fc:>Howed 'IIf fl~er f!!!lt!!rl~s 

also so that our public sector becomes 
one of the must glorious examples of 
our nation-building projects of this 
country. 

Mr. C11airman: The question is: 

"That this HOuse takes note of 
the Annual Report of the Hindus-
tan Machine Tools Limited for the 
year 1959-60 along with the Audit-· 
ed Accounts and comments of the' 
Comptroller and Auditor General' 
thereon, laid on the Table of the 
HOuse on the 4th August, 1960." 

The motion was adopted 

Mr. Chairman: I think we may now 
adjourn. 

The Deputy Minister of Law (Shri 
Hajarnavis): No, Sir. 

Shri Naqshir Bharucha (East Khan-
desh): There is a small Bill which 
will take only five minutes. 

Shri Hajarnavis: It is 'a formal 
amendment to the Indian Succession 
Act. I had requested the hon. De-
puty-Speaker to take it up. 

It wiII take only five minutes. 
Some Hon. Members: That may be 

taken up. 
Shri Hajamavis: The Deputy-

Speaker said that it may be taken up. 

Mr. Chairman: I am entirely in the 
hand9 of the House. 

Shri Naushir Bbarucha: I may be 
taken up. 

Mr. Chairman: Yes. 

16.30 hrs. 

INDIAN SUCCESSION (AMEND-
MENT) BILL 

The Deputy Minister of Law (Shri 
Hajamavis): Sir, I beg to move: 

"That the Risk further to 
amend the Indian succession Act, 
1925, as passed by Rajya Sa.bha, 
·be taken into· consideration." 
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This is a small Bill. The effect of 
the Bill is to apply the law which now 
applies to Hindus, Mohammedans, 
Budhists, Sikhs and Jains also to 
Pars is which there has been a 
demand from the Parsi commu-
nity. Under section 211, after a 
persOn dies, his property vests in h's 
executor or administrator. But, this 
provision does not apply to Hindus, 
Mohammedans, Buddhists, Sikhs and 
Jains. If the property passes by survi-
vorship, it vests in the survivor. If it 
vests in the executor or administra-
tor, he has to take Letter of Adminis-
tration and jf the deceased has left a 
will, probate has got to be taken out 
under section 213. It was represent-
ed to Us by the Parsi community that 
like the Hindus. Mohammedans, Bud_ 
dhists, Sikhs and Jains, this provision 
should not apply to the Parsi com-
munity. This amendment seeks to 
give effect to this demand on behalf 
of the Parsi community and tries to 
bring their law on this subject in line 
with the other communities. This is 
the effect of the Bill and I commend 
At to the acceptance of the House. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
t.he Indian Succession Act, 1925, as 
passed by RajYa Sabha, be taken 
into consideration." 

Shrl Naushir Bharucha (East Khan-
desh): Sir, I shall not take the time 
of the House. I rise to support this 
Bill and thank the Government for 
bringing this Bill for amending the 
Indian Succession Act. 

It was by a strange historical coinci-
dence that the Parsi community was 
subjected to a different procedure in 
the matter of intestate succession from 
the various other Indian communities, 
such as Hindus, Buddhists, Sikhs and 
Jains. The disadvantage under which 
th's community was suffering was that 
under the law, if a person left a will, 
the executor had to apply for probate 
and if he did not leave a will, he had 
to apply for Letters of administration. 
Both of them were procedure not only 
combersomll, b\lt extremely expensive. 

The present amendment seeks to bring 
the Parsi community on the same 
bas's as Hindus, Mohammedans, Sikhs 
and Jains. I think the Government 
have done well in accepting the sug-
gestio" of the Parsi community. I may 
assure the House that barring the 
reason of historical association or his-
torical accident, there was nothing at 
all ci ther in the custom of the Parsi 
community or any other law appli-
cable to them which should have plac-
ed any distinction between them and 
the other communities. I. therefore, 
welcomp this Bill and i: thank the 
Government for having brought it up. 
Though justice is being done rather 
late in the day, still we are glad that 
one big grievance under which the 
community was suffering is beinl[ re-
moved. 

Mr. Chairman: I think Shri Ananta 
Tripathi Sharma wailts to speak. 

Shri Ananta Tripathi Sharma (Chat-' 
raour-Orissa): I wanted to slICak on 
the Indian Succession (Amendment) 
Bill 1958. but I find that the present 
Bil!' is the Indian Succession (Amend-
ment) Bill, 1961. So. I do not want 
to say anything on this. 

Mr. Chairman: The Question is: 

''That the Bill further to amend 
the In:!ian Succession AIlt 1925, as 
passed by the Rajya Sabha. Ite 
taken into consideration." 

Thp. motiOn was adopted. 
Mr. Chairman: Now, we shall take 

up the Bill clause by clause. Clause 
2 and 3 have no amendments. So. 1 
shall put both these clauses together 
to vou> 

The auestion is: 

"That clauses 2 and 3 stand part 
of the Bill." 

TIle motiOn was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 4- (Amendment f/j ,ection 
213\. 
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Shri Hajamavis: I have got a for-
mal amendment to this clause. I beg 
to move: 

'Pal(p 1. line 20, for '1961'. substitute 
'1962'. (3), 

This amendment follows as a result 
of the amendment that will be made.in 
the ShOTt Title. The name of the Act 
will now read as the Indian Succes-
sion (Amendment) Act, 1962 instead of 
as the Indian Sucfession (Amend-
ment) Act, 1961. This is a consequen-
tial amendment. 

Mr. Chairman: The question is: 

Page 1. line 20, for '1961' substitute 
'1962'. (3). 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 4, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bill. 

Clause 1- (ShoTt Title) 

Amendment made: 

. Page 1, line 4, for '1961' substitute 
'1962'. (2). 

(Shri Ha;arnavis) 

Mr. Chairman: The question is: 

"That claUse 1, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 1, as amended, was added to 
the BilL 

Enacting Formnla 

Amendment made: 

Page 1, line 1, for 'Tyelfthyear' sub-
stitute 'Thirteenth Year'. (1). 

(Shri Ha;arnavis) 

Mr. Chairman: The question is: 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was ad6pted. 

The Enacting Formula, as amended, 
was added to the Bitt. 

The Long Title was added to the Bill. 

Shri Rajamavis: I beg to move: 

"That the Bill, as amended, be 
passed". 

Mr. Chairman: The question is: 

'"!'hat the Bill, as amended, be 
passed" . 

The motion was adopted. 

16.39 hrs. 

The Lok Sabha then adjourned till 
Eleven Of the Clock on Thursda1l, 
March 29, 19621Chaitra 8, 1884 (Saka). I 
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COLUMNS 

ORAL ANSWERS TO QUES-
TIONS - 2137-73 

S.Q. Subject 
No. 

247 Export of sugar to U.S.A. 2137-38 
. Export of sugor 
Four Engined Diesel loco-
motives 
Air dropping of leaflets 

and handbills 

2138-44 

2144-45 

2145 
251 Electrification of Howrah-

Kharagpur Section 2146-47 
253 Jute production 2147-50 

254 Agricullural targets in 
Third Plan 2151-55 

256 Iduky Hydro-Electric Pro-
ject 2155-58 

257 Narmada Project Board 2158-60 
258 Super constellations 2160-61 
261 Shifting of Ellis Bridge 

Station, Ahmedabad 
262 Air Port at Pasighat 
263 Salem-Bangdore rail link 
264 Blooa transfusion services 
265 Price of wheat in Rajas-

than 
266 Haldia Port 
267 Derailment between 

Kodarma and Hazaribagh 
WRITTEN ANSWERS TO 

QUESTIONS 
S.Q. 

No. 
252 Ramganga River Project . 
255 Health Insurance Scheme 
259 Belgaum Air Port . 
260 Prosecution against I.A.C. 

Cashier, Calcutta 

2161-63 
2163---64 
2164---65 
2,65.- 67 

21 73-74 
2I74 
2I74 

21 75 
268 Bridge over Kalinadhi 

River 
269 Mangalore-Hasan line 
270 National Highway upto 

NEFA area 
271 Gulhati Commission Re-

port 
272 Madras Airport 

U.S.Q. 
No. 

377 Malguzars in Himachal 
Pradesh 

378 Lighthouse at Divi Poi!1t, 
Andhra Pradesh 2'78-79 

WRITTEN ANSWERS TO 
QUESTION~ontd. 

U.S.Q. Subject 
No. 

380 Booking of goods from 
Ddhi 

381 Senior Staff Councils 
382 Senior Staff Councils 
383 Senior Staff Councils 
384 Senivr Staff Councils 
385 Senior Staff Councils 
386 Senior Staff Councils 
387 Consumption of sugar 
388 Food adulteration . 
389 Uncleared stocks of ferti-

lizer at Nangal 
390 Formation of Central 

Health Cadre 
39 I Delay in payment of 

moneybyP.&T. 
392 Gastro-Enteritis cases in 

Delhi 
393 

394 
395 

397 

399 
400 

401 

402 

403 
404 

Advertisements of Vanas-
pati in Government 
publications 
Bhimkund Project. 
Financial assistance to 
Orissa for tube-wells 
Forest Research Insti-
tute, Dehra Dun 
Second bridge Over 
Yamuna near New Delhi 
Incidents of dacoity and 
murder on railways 
A.I.I. Advertisements 
National Highway from 
Delhi to Raxaul 
Election meetings addres-
sed by the Prime Minister 
Railway pa' senger fares 
and freight rates . 
Agricultural Credit Bank 
Mahi Dam 

405 RatIam-Banswara Railway 
line 

406 

408 

Railway overbridges in 
Bikaner City 
Railway line from Churu 
to Nohar 
Disposal of ferrous scrap 
by Railway, . 
Russian gift of anti-Small-
Pox Vaocine . 

410 Telegraph and teleprinter 
connection between Dib-

COLUMNS 

2I80 
2181 

2I81-82 
2182 

218z-83 
2183 

2183-84 
2184-115 

2!85 

2185-86 

2I86 

2I87-88 

2190 

2 190 

2!91 

2191-92 

2192-95 

21 95 

2195-96 
21 96-97 

2197 

2198--99 

2199 

2200 

379 Quick Transit Service 2' 79-80 rugarh and Calcutta 220<>-01 



WRITl'EN ANSWERS TO 

QUESTIONS-contd. 

U.S.Q. Subject 
No. 

4II Prefabricated stalls on 
Punchkuian Road, New 
Delhi 

412 Prefabricated stalls in 
2201 

New Delhi 2201-02 

413 Export of surplus sugar 
to U.S.A. 2202 

Selection of A.M.E.S. in 
North Eastern Railway 
Hydro-Electric Projects 
in Andhra Pradesh 

416 Bus transport in Andhra 
2204 

Pradesh 2204-05 

417 
418 

Masulipatam Port 
Air service to Vijayawada 
from Hyderabad 

2205 

2205-06 

Damage to crops in Guj-
rat by locusts 

420 
421 
422 

Insanity cases in India . 
Saraswaty Project (Gujarat) 

Payment of additional 

2206 
2206 

423 

427 

429 
430 
431 

432 

433 

434 
435 
436 

437 

438 

439 
440 

441 

price to sugar cane cul-
tivators 
Rail link from Gohana to 
Panipat 
Delhi-Ambala rail line 
Beas Dam Project 
Forced retirement of 
employees under N. 
Railway 
Employees ofR.M.S., 'D' 
Division, New Delhi . 

Telephones in Nizamuddin 

2207 

2208 
2208 

2208--09 

2209- 11 

2.211 

Delhi. 22II-12 

Bhubaneshwar Station 2212-13 

Chilb Development Scheme 2213 

Road from Pipili to 
Konark in Orissa . 2213 

Gopalpur Port in Orissa. 2ZI3-14 

Running of trains in 
Parlakimedi 
Under-bridge at Cuttack 

Panel on Ayurveda 
Ayurvedic education in 
India 

2214 
221$ 

2ZIS 

Central Council of Ayur-
vedic Research 221$-16 

Road bridge across Krishna 
near RBngapur 2216 

Dty dock at Vilakhapatnam 2216-17 

Sethusamudra Project 2217 

Doubling of Vijayawada 
Yerrupalyam track 2217-18 

/ 

WRITTEN ANSWERS TO 

QUESTIONS---contd. 

U.S.Q. Subject 
No. 

442 Ad-hoc Tribunal 

444 Ramavaram Station 

445 

447 

449 

450 

451 

Reconstruction of Kozhi-
kode Station. . . 

Linking of Purli Vaijnath 
with Latur '. 

Integral . Co.ch Factory 
Perambur . . . ' 

Doubling of truck between 
Vij.yawada and Gudur . 

Passenger sheds on Wes-
tern Railway . . 

Linking of Pasighat with 
Murkong Selek . . 

Hydro-electric Power 
Project ~t Sile River 
(NEFA) 

452 Winter uniforms for Delhi 
Telegraph Department 
Staff 

453 P. & T. Unions 

454 N.ullah ncar Safdarj.ng 
A,r POrt, New Delhi. . 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 

Shri Premji R. Assar called the 
attentiOn of the Minister of 
Labour and EmplOyment to 
the reported elSah between 
the two groups of coalminers 
in the colliery town of Kotha-
gudillu and Police firing re-
lu.lting in the death of 7 
mmers. 

The DeputiMinister of Labour 
(Shri Abid Ali) made a state_ 
ment in regard thereto. 

PAPERS LAID ON THE 
TABLE 

(I) A copy each of the followir.g 
Order~ under sub-section (6) 
of sctlOn 3 of the Essentjal 
Commodities Act, 1955;"':" 

(i) The Fertiliser (COntrol) 
Amendment Order, 1962 
published in NotificatiOn 
No. G.S.R. 276 dated the 
3rd March, 1962. 

(ii) The Fertiliser (COntrol) 
Second Amendment Order, 
1962 published in Notifica-
tion No G.S.R. 324 dated 
the 17th March, 1962. 

COLUMNS 

2218 
2218 

2219 

2219 

2220 

2220--21 

2221 

2221 

2222 

2222 
2222-23 

2223 

2223-24 



:2345 

PAPERS LAID ON THE 
TABLE-contd. 

(2) A copy of Annual Report of 
the Government Telephones 
Board Limited for the periosd 
from the lSt April to 8th 
Septembfor, 1960 along with 
the Audited Accounts and 
the comments of the Com-
ptroller and Auditor General 
thereOn,under sub-section (I) 
of section 619 A of the cOm-
panies Act, 1956. 

(3) A copy each of the following 
papers-

(i) Certified Accounts of the 
Delhi Development Autho:i-
ty for the year 1958-59 
together with the Audit 
Report thereon, under sub-
section (4) of section 25 of 
the Delhi Development 
Act, 1957. 

(ii) Report of the Contribu-
tory Health Service Scheme 
Assesement Committee. 

(4,-A copy each of the following 
Notification making certain 
further amendments to the 
Delhi Motor Vehicles Rul .. , 
1940, under sub-section (3) 
of Section 133 of the Motor 
Vehicle Act, 1939:-

(i) Notification No. F. 12/ 
54-61-Transport publish-
ed in Delhi Gazette dated 
the 2IStSeptember, 1961. 

(ii) Notification No. 12/ 
53/60-Trsnsport published 
in Delhi Gazette date4 
the 16th Novermber,1961. 

(iii) NotificatiOn No F. 12/ 
38/57 61-Transportpublish-
ed in Delhi Guette dated 
the 18th January, 1962. 

(5) A cOpy of Report and the 
Certified Accclunts of the 
Shipping Development Fund 
Committee for the period 
ended the 31st March 1960 ta-
gether with the Audit Report 
thereon under sub-section 
(6) of sectiOn 16 Of the Mer-
chant Shipping Act, 1958 

(6) A copy of Report of the 
Working Group on Pan-
cbsyats and Cooperatives. 

(7) A copy each of the follow-
ing Reports of the Law 
CommiaiiOn :-

[DADY DmIiIrrJ 

. PAPERS LAID ON THE 
TABLE-contd. 

(i) Twenty-first Report on 
Marine Iuaurance. 

(ii) Twenty-1CCODd Report 
On the Christian Marriage 
and MatrimOnial Causes 
Bill. 1961. 

REPORT AND MINUTES OF 
COMMITI'EE ON PETI-
TIONS PRESENTED. . 2227.2228 

Fifteenth Report was presented 
and Minutes of the Committee 
Wf're alao laid on the Table. 

MESSAGE FROM RAJYA 
SABHA 2227 

Secretary reported a message 
from Rsjya Sabha that Rsjya 
Sabbs had no recommenda-
tions to make to Lot Sabha 
in regard to the Appropriation 
Bill, 1962, pa ssed by Lok 
Sabha on the 19th March, 
1962. 

REPOTS OF ESTIMATES 
COMMI'ITEE PRESENTED 2228 

Hundred and sixty-fifth, and 
Hundred and aixty-sixth 
Reports were presented. 

BILLS PASSED . 

(il Further discussion on the 
motion to COnsider the 
Advocates (Amendment) 
Bill conclvded and the 
motiOn waB adopted. 
After clause-by-dause 
conaiderstiOn the Bil1, as 
amended, was passed. 

(ii) The Deputy Minister 
of Law (Shri Hajamavis) 
moved for consideration 
of the Indian Succession 
(Amendment) Bill, as 
pa .. od by Rajya Sabha. 
The motion was adopted. 
After clause-by clause 
consideration the Bill, as 
amended, was passed. . 

BILL UNDER CONSIDERA-
TION 2z63-2303 

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin) 
moved that the. Air Corpors-
tiOns (Amendment) Bill, as 
passed by Rajya' Sabha, be 
taken into consideration. The 
discussion was net conclud.d. 



2347 [DAn' Draft] 

COLUMNS 

MQTIQN RE : ANNUAL RE-
pOIt'l' OF THE HINDUSTAN 
MACHINE TOOLS LIMITED 230~36 

Shri D. C. Sharma movel1 the 
motion r •• Annual Report of 
the Hind\lSlan Machine Tools 
Limited for the year 19S!Hio, 
laid On the Table on 4~8-60. 
He also replied to the debate. 
The motion was adoploci. 

AGENDA FOR THURSDAY, 
MARCH 29,1962/ CHAITRA 
8, 1884 (Saka)-
Further CODIideration of the 

Air Corporations (Amend .. 
ment)Bill, as passed by Rajy. 
Sabha, and passing of the 
Bill. Abo consideration 
and passing of Hindi Sahitya 
Sammel... Bill. III paaaed by 
Rajya Sallha. 

GMGIPNP._LSII_1049(Ai)LS-II-4-62-9oo 
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